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8.51:2oO7 	The Applicant is working as Divisional 
Ti: 	çc?tion s I n torn 

I 
Dy. Rey'trar 

1• 
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Accountant under the Respondent No.2 and 

i*esently posted in the office of the Executive 

Engineer, Resource Division, Agartala. He had 

earlier approached this Tribunal in O.A. 

Nb.238/2005 for consideration of his case for 

permanent absorption as Divisional Accountant 

and not to repatriate him till a decision is taken. 

The said O.A. was disposed of along with other 

O.A.s on 21.03.2007, paragraphs 2, 3 & 4 of 

wich order is quoted, as under: 

"2. Respondents have filed their written 
statements. Applicants also submitted 
additional affidavits in the cases. We have 
heard Mr.M.Chanda, learned counsel for 
the Applicants and Mr. Bu.zarbaruah, 
learned counsel for the Government of 
Arunachal Pradesh. Paragraph 5 of the 
written statement filed by the Respondent 
No.11, which is relevant for this cases, is 
reproduced herein below:'- 

Con td..P/ 



TA 2_/ 07 1 Contd. 
8.5.2007 	 -1 "5. 	.....................the. State 	of 

Aruriachal Pradesh 'through its 
Principal Secretary (Finance) 
Government of Arunchal Pradesh 
has formulated a scheme for taking 
over the Administrative control of 
the cadres of Senior DAO/DAO 
Grade-i/DAQ Grade II and DA of 
PHE/RWD/JFCD/PWD/Power 
Department of Arunachal Pradesh 
from the control of Arunachal 
Pradesh. etc. Shillong. The said 
scheme has been sent to the 
Accountant Genei-al (A&E) 
Meghalaya, Arunachal Pradesh etc., 

• 

	

	 Shill ong for taking over of the 
administrative control gof the cadre of 

•  Divisional Accountanti from the later 
vide office letter dated 30.7.2005. 
This has been done in çoisonance to 
cabinet decision, 'taken on 
28.11.2001." 

When the matter .came up for hearing, 
learned counsel for the Applicants Mr. M. 
Chanda 	submits 	that 	there 	are 
developments in these cases and the 
Government of Arunachal i Pradesh have 
proposed a scheme for taking entire 
Accounts set up from the Accountant 

II  General (A&E), MeghaMya, Arunachal 
Pradesh, etc., Shillong and the proposal is 
under active consideration, but final 
approval is awaited. He further submitted 
considering the development took place in 
all these matters Applicants will be 
satisfied if they are pernitted to submit 
comprehensive representation with a 
direction to the concerned Respondents to 
consider and dispose of the same and take 
a decision within a time frame. Counsel for 
the Respondents has no objection in 
adopting such course of action. 

Accordingly, we direct the Applicants to 
make 	individual 	I comprehensive 
representations before I the concernea 
Respondents forthwith aid on receipt of 
such representations, the said Respondents 
shall consider and dispose of the same and 
take a decision thereon within a time frame 
of three months thereafter." 

Contd.. P13 
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2.7.2007 	Mr. M. U. Ahmed, learned Addi. 

C.G.S.C. has not received instruction as ' 

yet. He requested for further time. Two 

weeks further time is allowed. 

Post the case on 17.7.2007. Status 

quo order shall continue till such j  

Vice-Chairman 
/bb/ 

17.7.2007 ,  

- 

/bb/ 

Considering the issue involved I am 

of the view that the O.A. has to be 

admitted. Admit. Issue notice to the 

Respondents. Learned counsel for the 

Applicant will pay process for issuance of 

notice to Respondents 6 to 10. 

Post on 20.8.2007. Interim order shall 

continue till then. 

tl_~ 

Vice-Chairman 

: 	
203.2007 

—o  I, 

c 	 SAA J- 

f C/A 	/ ,uywir.-k 

b (0 

p -A roaP$ 
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Post the cqse or9.2007 granting 

four weeks time to file, reply sfdtement. 

Interim order will continue tiIll srr,e_ 

Vice-Chairman 

20.9.07 	Reply not filed. Furtiter 3 weeks time 
is granted to file reply. 

Pt on 12.11.07 for o er. Interim 

order wifi continue. 

Vice-Chairman 
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Contd. 
8.5.2007 

Consequently, 	Applicant 	made 

representation (Annexure-9) daed 3.5.2007. 

Applicant apprehending that may be 

repatriated to his parent cadre has filed this O.A. 

	

7 	 Heard Mr.M.Chanda, learned counsel for 

the Applicant. Mr.M.U.Ahmed, learned Addi. 

C.G.S.C. submits that the Applicant has 

approached this Tribunal only on apprehension 

and there is no cause of action and hence the 

O.A. is prematured. 

• However, considerig the issue involved 

Respondents' counsel is dire ted to take 

instruction as to whether there is any proposal to 

reatriate the Applicant to his partnt cadre or not 

\ V/ 

	within four weeks. 

Post the case on 01.0 .2007. In the 

	

r 	meantime status quo as on today shall be 

I * 	, 

=)4 4°)' fttk 
CL4+. 

maintained. 

Vice-Chairman 
/bb/ 

1.6.2007 	Mr. M. U. Ahmed, learned Addi. 

C.G.S.C. has not receive1 anyinstruction. 

Four weeks' time is allowed. 

Post the case on '02.07.2007. In the 

meantime status quo order shall continue. 

Vice-Chairman 
/bb/ 



(M.R.Mohanty) 
Vice-Chairman 

1. 

'3 

if 

• 

. 12.11.2007 	Mr.S.Nath, learned counsel for the 
t k rT-'F 	 Applicant it preent. Mr.M.U.Ahmed, 

Iearned AddI: Standing counsel for the 

hinion of lnJia undertakes to file his 

appearance memo in this case for the 
ft. 

1Respondents and seeks some time to file 
vritten statenient. Prayer is allowed. 

Mr.L.Tézin, 	who 	has 	filed 
t 

	

	pppearance inemo for Govt. of Arunachal 

Fradesh is absent. The authorities of Govt. 
• 	 bf Arunachal Pradesh are also free to file 

•their written statement by 12.12.2007. 

None has also entered appearance 

for the Govt. of Tripura. 

• 	Call this matter ón 12.12.2007 

aiting written statement from the 

Respondents. 

Interim order which Was granted 

earlier shall continue to remain in force 

until the next date. pr. 	
•• 	• 

Send copies of this order to the 

Respondents in the addresses given in the 
a 	 ft.. 

Original Application. 

Jbb/ 

- 	 •c*.....J.... 

D / k 
:ep qia6•- 	 s t. 
•(ifr 	 ;,s  

• E- 	/ ol. /• 



	

- 	..•,. 	 .. 	 .. 	 . 

V 
	

2—/6 

Not3s of the 	isL 	 f 	i'.Jda1 

	

12.12.2007 	No written statement has yet been 

filed in this case. 

• 	I 	
•. 

Call this 'matter on 19.12.2007 

aiting written statement from th 

Respondents. 
U' 

	

I 	Interim order shalt continue to 

2- 1 

	

I 	remain in force till the next tate. 

	

fz~

I 	I 

	

(Gautam Ray) 	 (M.R.Mohanty) 

	

Member (A) 	 Vice-Chairman 
Ibb/ 

 

* 	 19.12.2007 	No written staternert  has been filed 

in this. case by ihe Respondents. 
fV 

. Mr.M.U.Ahrned, learned AddI. Standing 

counsel for the Union of India seeks time till 

07.01 .2008 for filing of wrItten statement. 

Prayer is allowed. 

0 	
Call this matter on 07.01 .20O8 

awaiting written staterr1en from the 

Respondents. 

/ 

1I 

/bb/ 

J ciPvOa1 

 

Q- (O 

Interim order shall rdmcin in force till 

the next date. 

(M.R.Mohanty) 
Vice-Chairman 

1' 
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07.0 .2008 	Written statement is undertaken to be 

filed in course of the day. Mr.S.Nath, learned 

• 	 counsel appearing for the Applicant seeks four 

weeks time to file rejoinder. Prayer is allowed. 

Call this matter on 07.012008 awaiting 
-' 	

rejoinder from the Applicant. 

QT 	 b8 

v 

J9-ei Th 

3i2 2bi'-5 	
/bb/ 

J7/o_ 

interim order shalt continue to remain in 

force till the next date. 

(Kushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

0702.2 008. 	Call this matter on 19.3.2008 

for hearing. 

P7 

ot33 

(Khushirani) 	(M.N.Mohanty 
Member 	Vice-Chairman 

(To 



19.032008 	Heard M M. Chanda, }ejid 
- 	Counsel appeai-iiig for thAplicant; 

Mrs M.U. Aiied Jearned Add!, 
Standing Counsel appearing for the 
Union of India and Mr L Tenzin. 
learned Government Advocate, 
Arunachal Pradesh, in part. 

• 	 Call this. matter on 02.04.2008, 
when the Accountant General (A&E), 

	

1 I 	 Arunachal •Pradesh, 	M'eghalaya, 
Mizoram etc. at .Shiliong, should 

-. . appear inersn. alongth his 
officers- 1  to äist the Court for 
effective adjudication of the matter. 
He should come with all details 
relating to the genesis and 

- .. .. .. ,:.. ''•con'tifl'ncë of the posts of pkvisional 

Accountants in varipus Engineering 

Divisions of State Governments. He 

should also come with up-to-date 
instructions in the matter rlating to 

c 	 . 	 flnaiisation of the Scheme for handing 
over the posts/staff of Divisional 

- 

, 	 Accountants tôtheStateGovernment/ 
L s—n-'---i- 	--- 	 . 	 Aru n ach al Pradesh. 

Mr G. Ba,shya and Mr M U 
Ahmed should ensure the personal 

appearance of the Accountant 

General (A&E), Arunachal Pradesh, 

Meghalaya, Mizoram etc. at Shiliong 
on the date fixed/0204.2008. 

IicJ 
Call, this matter on 02.04.2008 

for further hearing. 

, 

LA.4j ô,vd 

nkm 
\91A 

Send copies of this order to the 
Respondents and free copies of this 
order be handed over to the learned 
Counsel for the parties.. 

(Kb. u sh iram) 	(M.R. Moh an ty 
Member (A) 	Vice-Chairman 

p/i4 

&OIV(De 



O.A. 112/07 

02.04.2008 	Heard Mr.M.Chanda, learned counsel 

appearing for the Applicants; Mr.M.U.Ahrned, 

learned AddL Standing Counsel appearing for 

the Union of India and Mr.L.Tenzin, learned 

Govt. Advocate for the Arunachal Pradesh. 

/bbl 

Hearing concluded. 

reserved. 

/ihusra[ 
Member (A) 

Judgment is 

(M.  
Vice-Chairman 

11.04.2008 	Jxgment p-onounced in open Court, 
recorded in separate sheets. 

The O.A. is disposed of,  in terms of The 

order. 

 

f/ rn-9 

fD 

V 

/bb/ 

(Khushiram) 
Member (A) 

(M.R.Mo anty) 
Vice-Chairman 

hi 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

\t 

Original Application Nos. 112,130. 134, 143, 144, 159 & 182 of 
2007. 

DATE OF DECISION: /1 O/ -  oe 
Shri Pradip Kurnar Paul & Others 

... ..............................................Applicant/s 

By Advocate Shri M.Chanda, S.Sarma and U.K. Nair 
.....................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
................................................Respondent/s 

Mr G.Baishya, Sr.C.G.S.C., Mr M.U. Ahmed & Mrs M.Das, 
Addl.C.G.S.C. & Mr L. Terizin, Govt. Advocate, Arunachal Pradesh 

...............................................Advocate for the 
Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
thejudgment? 	 Yesj.N 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 Y/No 

4an/meer ~A) 

0 



K' 
CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

Original Application Nos. 112,. 130, 134, 143, 
144, 159 & 182 of 2007 

Date of Order: This, the iILt j '*' , 2008 

HON'BLE MRMANORNAJAN. 01 	, WOE-CHAIRMAN 
HON'BLE MR KE{USIIIRAM, ADMiNISTRATiVE MEMBER. 

O.A. 112/2007 

1. 	Shri Pradip Ktunar Paul 
S/o Late Pàresh Chandra Paul 
Divisional Accountant 
Obo The Executive Engineer 
Resource Division 
Panchamukh,P.O: Agartala' 
West Tripura-799 003. 

Applicant in O.A.112/2007 

By Advocates Mr.M.Chanda, Mr.S.Natb & Mrs.U.Dutta 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 
110 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General :(A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shfflong-793003 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Govermnent of Arunachai Pradesh 
Department of POwer, Itanagar. 

- 	 4. 	The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Commissioner, PWD 
Govt. of Tripura 
Agartala - 799 001. 

The Chief Engineer, I & FCD 
Government of Arunachal Pradesh 
Itana, 

U 
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The Chief Engineer 
PWD (Water Resource) 
Government of Tripura 
Agartala - 799 001. 

The Chief Engineer 
• PWD R&B) 

Agartala, Tripura-799 001. 

The Executive Engineer 
Resource Division 
Pancharnukh, P.O: Agartala 
West Tripura - 799 003. 

The Director of Accounts & Treasuries, 
Govt. of Arunachal Pradesh, 
Naharlagan-791 110. 

Respondents in O.A. 122/2007 

Mr.M.U.Ahmed, AddL C.G.S.C. for the Union of India & Mr.L.Tenzin, 
Govt. Advocate for the Arunachal Pradesh. 

0 .A. 130/2007 

Sri Tashi Narngey 
Divisional Accountant 
O/o the Executive Engineer 
PWD, Seppa, Arunachal Pradesh. 

ShriR.K.Deb 
Divisional Accountant 
OIo the Executive Engineer 
I&FCD, Tezu, Arunachal Pradesh 

Sri S.K.Datn 
Divisional Accountant 
0/o the Executive Engineer 
Seppa Electrical Division 
Arunachal Pradesh. 

Tushar Kanti Baruah 
Divisional Accountant 
0/o the Executive Engineer 
R.W.D., Khonsa, Arunachal Pradesh. 

Sri Dilip Kumar Dey 
Divisional Accountant 
Olo the Executive Engineer 
PWD, Boleng, Arunachal Ph. 
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8. 	Sri Bimal Biswas 
Divisional Accountant 
O/o the Executive Engineer 
R.W.D., Tezu, Arunachal Pradesh. 

Sri Debobrata Roy 
Divisional Accountant 
O/o the Executive Engineer 
I&FC Division, Roing, Arunachal Pradesh. 

Sri Praclip Paul 
Divisional Accountant 
Olo the Executive Engineer 
Resource Division, Agartala 
West Tripura - 799 003. 

Applicants in O.A.130/2007 

(All the Applicants are working on deputation basis under the 
administrative control of A.G (A&E), Meghalaya, Arunachal 
Pradesh, Tripura, Manipur etc. (Respondent No.2) 

By Advocates S/Shri M.Chanda, S.Nath & U.Dutta. 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram. etc. 
Shillong-793 003. 

The State of Anmachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Conirnissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Public Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Rural Works Department 
Goverrnnent of Arunachal  Pratdesh 
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Itanagar. 

The Chief Engineer, I&FCT) 
Government of Arunachall Pradesh. 
Itanagar. 

The Chief Engineer 
PWI) (Water Resource) 
Government df Tripura 
Agartala - 799 001. 

The Director of Accounts & Treasuries 
Government of Arunacbai Pradesh 
Naharlagun —791110. 

Respondents in O.A. 130/2007. 

Mr.G.Baishya, Sr. C,G.S.C. for the Union of India and Mr.L.Tenzin, - 
Govt. Advocate for the Arunachal Pradesh. 

O.A. 134/2007 

Sri Takong Taboh 
Son of Late Tapong Taboh 
Divisional Accountant 
O/o of the Executive Engineer 
Public Health Engineering Division 
Yingkiong, Dist Upper Slang 
Arunachal Pradesh. 

Shri Radhesyam Das 
Son of Late Ramesh Ch. Das 
Divisional Accountant 
O/o of the Executive Engineer 
R.W.Division, Pasighat- 
Dist East Siang 
Arunachal Pradesh. 

Sri Vijaya Kurnaran Nair 
Son of Sri Govindan Nair 
Divisional Accountant 
O/o of the Electrical Division under 
The Executive Engineer 
Department of Power, Bomdila, 
Dist. West Kameng, 
Arunachal Pradesh. 

Applicants in O.A.13412007 

(All the Applicants are working on deputation basis under the 
administrative control of A.G.(A&E), Meghalaya, Arunachal 
Pradesh, Tripura, Manipur etc. (Responden1 
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By Advocates S/Shri S.Sarma, U.K.Goswarni, EK.Das & B.Devi. 

Vs. 

Union of India 
Through the Cornptràller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Praclesh, Meghalaya, Mizorarn etc. 
Shiiong- 793 003. 

The State of Arunachai Pradesh 
Represented by the. Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal PEadesh 

/ Itanagar. 

6. 	The Chief Engineer, Public Health Engineering Department 
Government of Arunachal Pradesh, Itanagar. 

The Chief Engineer 
Rural Works Department 
Govermnent of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
Power Department 
Govt. of Arunachal Pradesh 
Itanagar. 

The Director of Accounts & Treasuries 
Govt. of Arunachal Pradesh. 
Naharlagun-791 110. 

The Union of India 
represented by the Secretary to the Govt. of India 
Ministry of Personnel, Public Grievances and Pensions 
Department of Personnel and Training 
New Delhi. 

Respondents in O.A.134/2007 

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt. 
Advocate for the State of Arunachal Pradesh.  
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O.A. 143/2007 

Sri M.V.Krtithikeyan Nair 
Divisional Accountant 
OIo the Executive Engineer 
PWD Division, Kalaktang 
Arunachal Pradesh. 

Applicant in O.A.143/2007 

By Advocates S/Shri U.K.Nair, B.Sarma, A.Cheti'y & B.Chakraborty. 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizorarn etc. 
Shillong- 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
Public Works Department 
Goverrnnent of Arunachal Pradesh 
Itanagar. 

The Executive Engineer 
PWD Division, Kalaktang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun —791110. 

Respondents in O.A.143/2007 

Mr.M.U.Ahmed, AddI.C.G.S.C. for the Union of India & Mr.L.Tenzin, 
Govt. Advocate for the State of Arunachal Pradesh. 
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O.A.14412007 

1. 	Sri R. Pratapan 
Divisional Accountant 
Olo the Executive Engineer (Civil) 
Ziro, Civil Division, Department of Hydro Power 
Arunachal Pradesh. 

Applicant in O.A. 144/2007 

By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetiy & B.Chakraborty. 

Vs. 

Urnonoflndia 	. 
Through the Controller & Auditor General of India 
10 Bahadur Shah'Zafar Marg 
New Delhi., 

The Accountant. General (A&E) 
Arunachal Pradesh, Meghalaya, Mizorarn etc. 
Shillong - 793 003. 

The State of Arunachal Praclesh 
Represented by. the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachai Pradesh 
Itanagar.  

The Chief Engineer 
Public Works Department 
Govermnent of Arunacbal Pradesh 

• Itanagar. 

6.The IF xecutive Engineer, Ziro 
Civil Division, Department of Hyciro Pver 
•Arunachal Pradésh. 

7. 	The Director of Accounts & Treasuries 
Govermnent of Arunachal Piadesh 
Nabarlagun-791 110. 

Respondents in O.A. 144/2007 

Mr.G.Baishya, Sr.C.G.SIC. ,ior the Union of India & Mr.L.Tenzin, Govt. 
Advocate for the State of Arunachall Pr- 

I, 
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O.A. 159/2007 

1. 	Sri Santanu Ghosh 
Son ofT Ghosh 
Divisional Accountant 
O/o of the Executive Engineer 
R.W.Division, Yingkiong 
?ingkiong, Dist Upper Siang 
Arunachal Pradesh. 

Applicant in O.A.159/2007 

(Applicant is. working' on deputation basis under the 
administrative control of A.G.(A&E), Meghalaya, Arunachal 
Pradesh, Tripura, Manipur etc. (Respondent No.2) 

By Advocates S/Shri S.:Sarma, U.K.Goswami, H.K.Das & Mrs.lJDevi. 

Vs. 

Unionof India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Praclesh, Meghalaya, Mizoram etc. 
Shfflong 793 003., 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Rural Works Department 
Government of Anmachal Pradesh 
Itanagar. 

The Executive Engineer 
R.W. Division, Yingkiong 
Yingkiong, Dist: Upper Siang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharia gun - 	110. 
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8. 	The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Personnel, Public Grievance & Pensions 
Department of Personnel and Training 
New Delhi. 

Respondents in O.A. 159/2007 

Mrs.M.Das, Addi. C.G.S.C. for the Union of India and Mr.L.Tenzin, 
learned Govt. Advocate for the State of Anmachal Pradesh. 

O.A. 182/2007 

Sri Malay Bhusan Dey 
Divisional Accountant 
O/o the Executive Engineer 
I&FC Department, Tawang 
Tawang, Arunachal Pradesh. 

Shri Nikhil Raujan Nath 
Divisional Accountant 
OIo the Executive Engineer 
P.H.E., Tawang 
Tawang, Arunachal Prádesh. 

Sri Upendra Chandra Debuath 
Divisional Accountant 
O/o the Executive Engineer 
R.W.D. Tawang 
Tawang, Arunachal Pradesh. 

Applicants in O.A. 182/2007 

By Advocates S/Shri M.Chanda, S.Nath & U.Dutta. 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shifiong - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Pow er,ar. 
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The Commissioner, Finance Department 
Government of Arunachal Pràdesh 
Itanagar. 

The Chief Engineer 
Public Health Engineering Department 
Government of Anmachal Pradesh 
Itanagar. 

The Chief Engineer 
Rural Works Department 
Government of Arunachal Pradesh 
itanagar. 

The Chief Engineer, 1&FCD 
Govermnent of Arunachal Pradesh 
Itanagar. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun — 791110. 

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt. 
Advocate for the State of Arunachal Pradesh. 

ORDER 

MANORANJAN MOHANTY. (v.c) 

Heard the learned counsels appearing for the parties of the 

above cases one after the other and all the cases are being disposed of 

by this common order. 

2. 	Rule 3 of the Rules framed, under Article 148 of the 

Constitution of India (relating to recruitment of T)ivisional 

Accountants) called 'The Indian Audit Wand Accounts Department 

[Divisional Accountants] Recruitment Rules. 1988 'reads as under : - 

"3. Method of iecruitment, age limit, qualifications,etc.- The 
method of' recruitment, age limit, qualifications and other 
matters relating to the said post shall be as specified in columns 
5 to 14 of the said Schedule." 
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Note: I The direct recruits will be selected on the 	basis 	of an 
entrance examination conducted by an authority specified by the 
Comptroller and Auditor General of India. During the period of 
probation, they should qualify in the prescribed Departmental 
Examination. 

Note.2:Vacancies caused by the incumient being away on transfer on 
deputation or long illness or study leave or under other 
circumstances for a duration of one year or moire may be filled 
on transfer on demitation from- 

[I] Accountants [Rs. 12002040] and Senior Accountants 
liRs. 1400 -26001 [belonging to the Accounts and Entitlement 
Office in whose jurisdiction the vacancies have arisen] who 
have passed the Departmental Examination for 
Accountants and have 5 years regular service as 
Accountant/Senior Accountant including 2 years experience 
in Works Section 
or 

[ii] State Public Works Clerks holding posts equivalent to or 
comparable with that of Accountant/Senior Accountant on 
a regular basis for 5 years including 2 years experience in 
Public Works Accounts. 

Note3.The period of deputation including the period 	of 
deputation in another ex-cadre post held immediately preceding 
this appointment in the same or I some other 
organization/Department of the Central Government shall 
ordinarily not exceed 3 years. 

3. 	In exercise of the powers to recruit Divisional Accountants 

on transfer/deputation basis, the Applicants of these cases (who are 

permanent employee of the State Government of Arunachal Pradesh) 

were appointed as "Divisional Accountants" and posted in different 

Engineering Divisions of the State Government of Arunachal Pradesh, 

being posted as such by the Accountant General. One of them 

(Applicant of O.A.No. 112/2007), of course, was posted in the State of 

Tri7 
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While the Applicants are continuing - as Divisional 

Accountants, on deputation basis, the State Government of Anmachal 

Pradesh resolved to take over the entire Divisional Accountant etc. 

posts from the control of the Government of India (Accountant 

General/CAG) and, accordingly, proposals were placed before the 

Central Government Organization. 

In the said proposal it has been proposed that, upon taking 

over the posts of Divisional Accountant etc., the incmnbents of those 

Divisional Accountant posts (who are continuing on deputation basis) 

would face a test (to be conducted by the State Government of 

Arunachal Pradesh) to be finally absorbed and such of them, who would 

not qualify despite three chances, would not be absorbed/retained in 

the posts of Divisional Accountants and would be repatriated back to 

their parent post/cadre. 

The entire proposal, having been examined by the Central 

Govermnent Orgamsation, counter proposals were given by them (the 

Central Government Organisation) and, as it appears, the proposal and 

counter proposal are stifi at a not final stage. It appears, further, befor 

giving a final touch in the matter, the Government of India 

Orgamsation has sought options from the members of regular 

Divisional Accountants Cadre. 

Since the posts of Divisional Accountants, are born in the 

establishment of the State Government (although recruitment, 

appointment, posting and control are with the Acco , 
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General/CAG/Govt. of India), at one point of time, the State 

Government of .  ArunachaI Pradesh raised objection relating 
I 

recruitment (of Divisional Accountants) by the Central Government 

Organisation and, as it appears, in the said premises, there has not 

been any recruitment (direct or ,eputatión) of Divisional Accountants 

for the posts (about 61 in number) lying vacant in the State of 

Arunachal Pradesh. 

At the above juncture, the Applicants, who are continuing 

as Divisional Accountants beyond th 3 years of their deputation, were 

asked not to get their deputation allowances/higher pay meant for 

Divisional Accountants. Hence, these Original Applications have been 

ified under Section 19 of the Administrative Tribunals Act, 1985. 

Before hand, 	attempt to repatriate 	the 	Applicants from their 

deputation had to be abandoned awaiting the views and counter views 

of both Central Government & State Government pertaining to taking 

over of Divisional Accountants etc. posts by the. State Goverrnnent of 

Arunachal Pradesh. 

Under the Recruitment Rules of 1988, the deputationist 

Divisional Accountants are available to continue even beyond 3 years of 

their deputation period, of course, in extra ordinary circumstances. As 

it appears, the Central Government Organisation, while awaiting the 

question of finality of the point of taking over of Divisional Accountant 

Cadre by the State Government, did not recruit/abandoned the 

recruitment of Divisional Accountants; as a result of which abo ut  
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posts of Divisional Accountant etc. are lying vacant in the State of 

Arunachal Pradesh and, if the present Applicants are repatriated, then 

there shall be total disruption of Accounting in various Engineering 

Divisions of that State. We are informed in the Bar that several 

Engineering Divisions of State of Arunachal Pradesh are being 

managed by one Divisional Accountant. Apparently that is the 

compelling reason for which the Accountant General did not give effect 

to the repatriation of the Applicants (those who are occupying the posts 

of Divisional Accountants) as yet; though they have covered more than 

3 years of deputation. 

Since the Applicants are continuing on deputation (beyond 

3 years of their deputation period) on the above said compeffing/ extra-

ordinary,  circumstances and since they are, by implication, are 

available to continue on deputation beyond 3 years; deputation 

allowances/higher pay in the post of Divisional Accountant should be 

continued to be paid to them, they should not be compelled to get salary 

in their previous post and nothing should be recovered from them; until 

they are actually repatriated.. 

In the peculiar facts and circumstances, the Accotuitant 

General/CAG/Central Govermnent should promptly proceed to recruit 

Divisional Accountants for the posts (61) lying vacant in the State of 

Arunachal Pradesh and while doing so, in all fairness of things, they 

should associate the State Govermnent; as the posts are funded by 

them/State Government. Recruitment, as aforesaid, can be done 	y 
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as there are no prohibition to that effect in the recruitment Rules of 
/ 

1988. That should be done pending frualization of the issue relating to 

handing over & taking over of the Divisional Accountant etc. Cadre 

from Central Government Organisation to State Govermnent. 

Once the recruitment (direct or by deputation) is done (jointly by 

the Central and State Govt.), there shall be no problem to repatriate 

the Applicants from their deputation. In the event the State 

Govermnent takes over the Cadre of Divisional Accountants, then the 

Applicants (even if repatriated) need be given a chance to face the test 

(proposed to be held by the State Government) for being absorbed in 

the Cadre taken over by the State Government. The Applicants, on 

repatriation, after, the waiting/cooling period, can also be recruited on 

deputation basis as Divisional Accountants. 

- The Applicant in O.A. 112/2007 has been repatriated by the 

authorities of Tripura State, apparently, without leave from the 

Accountant General/Central Government Organisation. But in the 

peculiar circumstances, the Accountant General need post him as 

against a vacant post of Divisional Accountant in Arunachal Pradesh; 

until he is repatriated from his deputation. 

All these cases, subject to above directions, are disposed of. 

(KHUsHIRAM) 	 'TORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 

/pg/ 
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O.A.No. 	 /2007 

flri Yrauip Kumar YauL 
ti 

I Jninn uf India & Org. 

LIST OF DATESANDSYNOPSIS OF' THEAPPLICATION 

16.07.1999- Applicant was selected and appointed for the 31'dt  time as Divisional 

i_....T. 	

1 
LLLLa1iLi. OIL 	 U4io Aii 	Lite I\bp(JIK&eILL iO. 	dItU 

nrpsenthr working in the office cit the Fxeeiitive Fnoineer. Resource -------.. 	-._- ------------------- ----------- 
Division, Panclunakh, Agariala, Tripura. Be II sLated inai the 

	

i 11A4T l C3)f11ii' A1r 	111t1 fer dhorif 	vsaa 7re wifli 1L --._--_--,-___,- -- 
in the post of Divisional Accountant on deputation basis. 

I f 
12 (JI PU- The Lrector of Acceunts & Iredsunes, Govt. of Arunachal fracte,li 

iL.-. 	 NT-. ') it...,i. -L.- 	 . 
iU.t. ii U-..iL 	 LU. 	 JOlkI....L U. I '.'. 	ilia a. aJar '. 	V... L'J LU W& 

Pradesh is under active consideration to take over the cadre of 
--------  - ---------- -- -- - - - - -- _ -1 A 	 I._.--------- IN 

L,sVir,i,ihai. i-iCwUjtL/ LiiVitIu.Liãi c-WUULS -'LLiCeI. 	IUtLft - J 

flO flfl flfifl1 	fl 	 • at 	^ I 	 1 	I 	. 	•1 	fl 	 I 	a i 	£ i-espoTucteur INO, nas issuect a terrer to rue res})onaenr IO, 4f, in 

r'nnc'- to 11-tis 1ftr daved 7401, 05 whevin it h;i hii inhii;ited 1 	-----------------------_-.--- 	- 
the conflxmation 01 the rieaaquarters i.e. 1esponctent INO. I on the 

1 	FI- ir a  
---- 

	

•---.- 	-.-: t ---• '-.-" ... 	v_ 	'- 	'- 	-- - 
Accountants (including the present applicanf). 	(Arinexure-3) 

15.07.2005- Respondent No. 10 vides his letter dated 15.07.05 addressed to the 
----- 	1T.. 	.LJ 	L. rif6FUJ1U. 	iekjUtfbLeU a.tJ iiILiUti_ ItS L&ttiSIUiiUli 

repatriation of the deputationists. It is also informed by the 
I 	at 	-.n 	.1 	• 	.1 	1 	 1. 	.1 L\tSOOPUPJtt !140 	i') tI1it tfl -  SCDE fir Fur t1Is-u1V ose 	tute 

	

I 	 - 

	

1iiiiniJ-r.iHvp ecmfrnl nt Ih 	i'idrp tt flA..'/flAO }w Hit-i 
overnmeflt OX Aruntcflai Irctesfl is 'emg suhuntteU to the 0111cc 

c'f +6n 	 No 7 w -bii 	*n'3-racrhf  ••• 	. 	-. """" 	- - 	- 	L' 
iecesary approvaL 	 (Aninexure- 4) 

July 2005- 	Govt. at Arunaclial Pradesh submitted a scheme to the Respondent 
- 	c__.---------- 	---- --- -- -- - 	 r 

tC11d1jt IJVL the WiUiiibUaLiV '.UIiUUI tjj UtaAi ul 

flivioiia Accountants comprsins Sr. DAOs/DAOs Grade T & IT 
j diL i_fly J.,flJllU r-ituUjj uI.flI.,. 	 iI- jttLC1 UIC:- 
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31.07.2005- Govt. of Anmachal Pradesh subuifited the scheme for taking over 

of the at1nthhjsLraUre control of Accounts set. up from the control of D 	.4 	i, ) 	
f A ..,, ii. .z. 	j 

 

1-I 	

£L c' nc L - 
i. 	

&u. 	
0 draft scheme re ardiug proposed transfer of 1). As cadre and theA. 

SitinC Is Iorwarucu ror ilCceptimcc In terms anu Cono nuns or inc .ce'h im üí- (nv-t of A P 	
7' 

7111?, 71U)7_ Ann1j9 	nnrcehpd Ihi.c Hc,n'hh2 Trjhiinal Fhrnjjoh ()A No - r.----------- 
1X, wtucit was wsposea j wiui CLIOn me WXC 	to me appuc. 

	

fo uhi.i- 	
n 

	

 authority. 	 +lia 

(Arinexure- 8) 

03.05.207.. Appflt submitted representation addressed to the respondent 
10 £ . . 	LLR. 3j jjj ALL3 .L 	L&J.L 	LL LU.1jI 	1...'I V ii 	 j• 	 U.&fl and also Prthecj for not to repatmflefta tiJlorocess of takim ovei 

UI we t±iU.Lte tCCUuni.s bet up oy tILe 'UvL. U.L t.r. lb CUjJ.WICLCU. 

(Ann9]rp 10) Chief Engineer, P.W. D (R&B), Tripura follcwing earlier insi[ufl if P 1111(g311f No. 9  -has :rh.-j1, QtiI-p- 	 - f 1 1fr 	n, -r 
of the applicant Without considering his 	

.17
representatjo pending h 	Th 	r1.O 	

2 

	

. . 	-. 	
4 	 ti 	.. 	.-.' 	• 1 apprehes that he may be repatriated to his parent cadre without iL

- 	A 	 -. i LLi 	
Ljj LLLL& L'j I.CLX,.u45 J 

V J. Ji iL £LVJ U I L3 	 L'V LJ.1 Govt. of Arunachaj Prades.h. 	
U.J 

 
11, 

Hence thi.c On einaj Annlj ca hon. - --a- 

A 'V E K S 

Th 	 i 	 fn ctmjdpr,Hnii if 1,i i'ip for 
-.-. 	--. 	

-'-..-.---.--.- 	 .... I-...........- '• 	 _,__ 	A -------L-..L 	 ELL 
'SpLI4JHb/ 	 tb L1IVIbiJjj 	UILLt4flL IlL W itju U1 ULe 
WICCflOfl conra neU in the 1udjment and order dated 21.03.2007 passed in 
OA No. 23/2005 and 

aMo in terms with the direction decision contained 

	

C 	OO 	O 	 i4 
jI 	

..U/aS VVClul ZjC, iLj 
Jun'-  U1J ci (lie Eesponcteiii No. anct . 

.1 	...,. 	•1 	.. 	j 	• 	 1. i oar toe non oje •trwumu ce 	mo ano-w uie 	iic -41 conrJj- ue ir 
his present place of posthig 

 till process of absorotjon of cadre of Divisional 
A 	

4 



i-ia 	lteel tn i friit, - it 	1ti1+z crtn 	tit' 	tflT cvrdov nf 
---"-- 

_ 	_t__.._ 	_1_._.1 
ieI)auiaiIw.t WI Lil irucess ui iosu.ru.vn  Is 

A 	 A 	 A 

Cnc'i n fi,n n,,nle'ni-cnn 

A 	A... 	 i4f..t i 	 iL.... 	1-.....i. 44 4.7 A ....... .- 	,. 	J. 
..LLV 4..? U.LCI. I CJLC.L\Z)) W A At.LL&t J.tC .jJjJ.LLLaiLL 10 CIt LLLLCtA. CtQ LCCLLLC4..L .LI.L .LL L...1. 

proper by the 1-ion 1e iribunaL 

ir..erim o.rcter pnwea ior. 

During pendency of this application, the applicant prays for following 
.......... Liki..t tiLl L 1tUtA kb ll. 

Th .f]it 14nn'}t} Tiihuii1 lip vilpmpii h-i iiirpri fhp rpsnonflents no h • 	- - 	. . .-. - -... I. 	 - 	 . 
• 	repatriate tile applicant tin Umposai of the Jngmnai Appiluition. 
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iIk T rr -  TT Iir Trrri-  a 	a r 	ITS-, mn a rrTl-T Tn rrrn inn T T a i I.LN InC %C1N iL5J-IL tWiVI1iNj)I1jIyE IItII)IJ1Ntij. 

(TTWáT4Tr1 RTMC'J3. (T04, 

(An Application trncter Section 19 of the AC1nhinitratiye iflb.ina1s Act, 195) 

Title of the case 	 0. A. No.  

Shri Pradlin Xumar Paul. 	 Applicant. 
- 

rT11;,1 g( Trta k',- 

INDEX 

filled by 

i-%Uv UCdLC. 
Uale 
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L)WAflAj1 DtNLtI; UUVVAIIA11 
14 

(An Applicatio under Section 19 of the Administrative TrfbunaLs Act., 1985) 

O,A No, 	/ 1 2___ /2007 
V-TA77T. 

JLL 

Slid Pradip Kiunar Paul 

S/O Late Paresh Chandra Paul. 
• 	- 	IA 

LJJVJSlOrkU t-c(:ountijnr. 
0/n Th 	iifv :ndn.i'. -, - 

Resouice Division 
P11111TYI1l1tb P fl_ . 

West lripurii- 799003. 
& 

-AND- 

Union of india, 

Ai  
-_*S.L..LLt. 	 .LLttiStp 

U' tthacIui i1ufl ZalarMarg, New L)eJlu. 

The Accountant General (A&E) 
1LL AI ULI.FLILU_ 	-ALL, 

.-'- 
LV 	tLAhAIy 	iVILiIJIUjj. IL. 

Shillong- 793003. 

The State of Arunachal Pradesh. 
kepresenlcu by Lile ecreLary 10 LflC 
(T,rrnjnf 1f rii11(4ll1 PT1(1Dd1 

Department of Power, ltanagiu 

The Coninhissioner, 1inance L)epartmeiit 
A 	D 1. 	 ...L JJV 'iiuJ.Le.LLL J1 4L LLCtLLLL 1. AC 	.L%LLIaA. 

TlTATT I ne 	nsiukier, r vv Li, 
(Tovt .  of Trirmra. A rartala- 799001. - 	----- - --- ----------- 

Th Ckf 	T 
Government of Aninachal Pradesh, 

1"• 

'r. ri / . 	4. .LC '-LUJALLLLzL, 
PWD (Water Resources. 
Government of Triptua. 
Ao'artaia- 799011 L cl- 
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(3 	 - /'L - L' T7_ uei 

Agartala, Tripuxa- 799001. 

9, 	The Executive Engineer, 
PDci11-r'L -'i 	fliri ci rn 

?anchamukh, RO- Agartalit, 
Aii 7OOOt1 V V COt 	 1J,aca-  

• i ,' 	 Fi_.. 	-. 	_. 	£ *  
Government of A nina dial Pra desh. 

1 I 	I 	 4 -i Ps 
IN&ültirla Ufl-/ '111U. 

Respondents. 

rvcr A TI C E%TC TIJ A 1)DT T( A ri,ypj 

	

'1 	 Mlan  r1 	a- yid' whe4i I4t 	1 lc,+e*-n 

	

-. 	 '5' 	.5'5Ls.a L3.'7 

c,  • n.,J - n ,, an - c n,, . a -nvnxr'i, a-  .rs'r '. e - rar4-' an -sinai, fk,, rnc.nnn,- an 4, 

more particularly on the respondenis Jo. 1, 2 & 3 not to repatriate the 
applicant and to allow film to continue at his present place of posting till 

ti-in •si.e%,nnC, c,  fif' 4-nI.'inn- atm.. ti-in ni-n,--,,c4--,.n +4rmn nan E-rr.i n u.n 

cadres of Sr. DAO/DAO Gr. i/DAO Gr II and DAO of working division 

belonriig to 1HE/NWV/ IFCD/l'WD/Power Department of Arunachal 
PI-Oddlock A.n,-i-s 4*.a nnts-,.nl of flmp A ( IA . 1)  

ithsdiction of the TrihnaL 

	

..0 it..:.. 	 . .,.. 

	

11(5.: s.3 pk/li;.siiu. 	 (1I*.&s. .1L.: 	 itIs(((..:j tJJ. L1Ij 	11J1.Lt..si(.1LJj; i 	*.V%.LL 

wiUthi LIie uiiscticUcin 01 tlus Hon ble Lrthui-ial. 

Lhiilthlio. 

The applicant further declare.s that this application is filed withi.n the 
n 11r d 31tir,g1 	g'+ii_')i of F1-ii AcLniinistrative Tri'smhz 

A.* 1PsC)f' 
.Ui(XJ. 

crr,k, ~ K"", pj 
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A J...L... 
J1 LILL t..J,e. 

4 1 	PL 	 _t L 	 11 	Li '±.i. 	IJ.L 1), J1J,sjjL i si 	LIL UI 	L..&(i 	. 	& L&LLS i.S .( 	lLLS,L*l.4. LU sw Lie.; 

and privileges granted by the consw.uliort of India. The applicant. is 

r
nrpçIn 

	

	wcr!cino' i.q I)ivis-i-rnj Aeoniinfnt iinchi fh 	clminj,c1rtivp --'-------j 	•----'-- 

C IL _j_1 ir. 	 L.. 	i. 	... 

	

O LLL II, JUIU.A,S,1U. i',4U . tilL L JL&L.4LJ,tijt 	 '&L1.4. ILL Ii ILUSV I.2tL 

in Uluce 01 We txeculive 1ngJneer in the resource LUvisior, Agartala, P. U- 

Ai'I-I;. Triniiri 
--c'------ 	r --- 

4.2 	That the applicant was initially appointed to the post of U.D.0 in the year 
10Q4 4 	 -4 I-- ri-, 	PTATT 	 n .LVI.J 	 VLsi. :.ttt. 	;.LSS*.* 	L1. 	14.1*.

_Lth tLLS,%. .s, .1.. V V S,t, £L 
	"b"3' 	t&Sfl,4,t.S  

- 	I' 	5 	7 1 	'fl 	i 	't 	Vt 	 t 	P"PAI  I 	tsr 	I 30ver1uuenL 01 IrUilac1j iraaesn. riowevr. m' 

Department was bifurcated, by the Government of Arunachal 1 -'radesfi 
nhi n 	. ' n fin1 in V 	 0*1 	ra 0 	 Cfl*00 fl i 71fl Lt.J4.L...,: VI' Si, 	ci 	/t,,Wv 	¼t ',_,ta,s.c,jJ, 	5*4, S, 	*a. 1, 4,; 1,',, 1,4, 	ITS Lt 	0*. 	1*I, 	.4J.fl45,. '1, 4,45 4.1_4 5, 

(iJLLUeflL',, L1lL IS, ILOUC tlthULil I.iìgtueering L)eparLntenL in snort 

Yi-thD) and Irrigation and Hood Control Department (in short IF'CD) after 
trnn 4-, in 11€. 'i .5-ni iro n  I- c,  ni 'lb ra'et ;,-. i-b4, T.... ,,-, i-rfl, 'i nA i;'i.-i j"l4_fl h.4,i *.V.LS List.. I; LJ.SJAt. .5.5.1*. 9Zj44.t4,ti, IL 5.0 1JJAi,1,, 1,. 54. S_iL t,LLS_ .LS.S.LbIa LL*J2, I 144d14. 4, A*."j1,I. t,,,t_J, 13,1,54, 

LiepariLueni of the StaLe of Aru,nachai Pradesli. Therefore, IFCD is the 

parent department of the present applicant. 

4.3 That the applicant is presently working as Divisional Accountant in the 
V 	efli,'a e.f+1i. Executive Penii.egs 	ri.th-'.'n Agartala in  the dicfricf UP 

£ U1.L 1-r;_ 	Js_.. 1 _.. L 	 __ 	L 	i,,,j Oi vv'. IIIpUIC1 vii Ue;ULStUUIL 0is. ni iiu uUIULCLUUII ii. niitv ut' 

that the applicant in pursuant to a requisition sent by the office of the 
1ti-r)z'Inf-f1f 	1ri (t.TR ' 	4ha1iv Arin'me]-i1 Pradpc'h iid Mi7crl1-n -------------------- 

_____L_C'r1;;;_.j 	------- appiied lvi U( iJUSL vi L'jViWjIctl ttVU1UsUjLtandal tue 	LLLUUbLI'i4LiVC 

control of Respondent No. 2. Be it stated that the respondent No. 2 vide 
r br5rrj'no' i\.Tc T) /('pll /'2_4C) /Q7_QF / Ve] TI /9i1 	iLtp, -1 20.01.99.    V,_ 	-----F--- 

	

-----1 __L ,. 	LL_ ,,, 	4' 	4. 	_.L - ,,, -.;f1_ — ______ iltVittA 	iAUsIuUlL livAil tuIc 	lit 	4LI, Wilts iLLe VVilhLitg LU Ci'Ve cus 

Divisional Accountant available in the adn,iirtjstratjve control of 

	

rc'n'nd'nt T'Jc '2 Th 	nnlii-. nf' uih ura thpn erzin0' in th nffc if f'ha I.....-  •''----" -'''--V 	V,,.V_,,,_,,,,,,,,  --V  - 	-------., .-- - 	-------- 
Ti, __.___ __j ----- 	 Li--------------l ,;,1------ 'i, ----------1 	4 Lr._L/, LiI.ULU5.0 iULU iuppiieu wi L,Ue utt pOst tutu 	 vv,t seieti.eu 

*.2'f 
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or J-he i.iW...i. LILLL for J.i.. said,Post .Jii 	 LJaJ. 	U14 	.jU,..1LL to 1ILi 

5elecLion for the post of Divisional Accou.ntiu -u he was appointed as 
l)ivijnI Aw-ninint vine appointment tft' bearing NC, E.0. No 1)A 
/'..11 Ji.D AL.4 ii. (r' 1flCfl r_.. iL. ....4 	 i-i....... ..4. .. 	 i.L.i LL. l.Jc 	aS.L.& Ll.).sJi J.777. Lii I.ji 	LLL4. l.LJ}Jl.)jj 	J..111. JI.:i.I.C1 IL A.:', 	L(A.A USILLL L.LLL 

appoimenl will be for durailon of i year and the appilcant is liable to be 

posted under the act'nkwstrahve control of Respondent No. 2 in arty 
...0 Vci.a.jiL 1.n..,.', 	L?.L LJ.LVL,IOJLiU. 	 liijvv'.;vj, uie 	u..i. yu.US JA 

deputation is normally extended from time to time with the consent of the 
na-rent orcTanizal-jcrn of the annlicant i.e the State of Ai-unachal Pradesh. 

	

rr------------------------- 	 - 

Ti. .... 	i..-. 	 i.i....i. i-i..... 	 1.S, 	L.S IL .L I.L.3V iILL LA..) 	LLLJ)JAL L(L 	LLLCLL I3.L a,,1j.Lcu.LL VV 	CL.LLLA iAlJ in 

two occasions selected and appointed to the post of Divisional Accountant. 

under the aciriiithstrative control of Respondent No. 2 during the year 
i.,. -1Ot'i 	 i.- 1001) 	i.L, - 	i.i. 	..-] LU .15' 5'J CL.Li( LLL LLL 	CU. .175".) LU A. 777 I.LU..L LLU .i) IJ.L LLLLL'..1 ULLLLUfl 

when the applicant is found suitable for ippothtinent for the post of 

Divisional Accountant. It will he pertinent to mention here that the 
. 	 -.. 	L4..,,,.,....,j A.tJjJ.LLLCLLLI. bV £LL.& 	Vs iJL,.LL L 	 .J 1./...., Lii .&U. 	JCU. '.&Ls US3L/1 LLLLiLL L&LLLC JIL 

ieputatton to a lugner post carrying fligiaer scale of pay of l<s. ,UUU-
.00fl/- under the Re.cm-indent No. Z. i.e. Af (A&F.'). Shillonp nch .-- -.---- --------.-- 	-. -.-- ---- 	----- 

_.4 	i.L 	 .... T.:.,.,...i 	 7SS 	,5._, LLSJLL UI LLL 	.LLLLL 	.111 V iiUjjgij JU W.LLL1LLL iia 	UJ i VV CA). 

recoiized by the authorities. As such the applicant is now altogether 

working for about 15 years with break in the post of Divisional 

i% n,,e 	e%4..s,n4-. is.. 
L4..LLLCLLLI. 	LI9.) LILCILLL.LL LFCLL) 

CIl1'it7 tf 	 tH-i,  t 	o4 1 1 117 QO - 	,'iA l- 1'otA ri ""iJ"'-''-" "t""'"'" '' "'-' 	'-'- '"." 	'., 	'.-'-.''- 

is Arrnt..:xure- 1. 

4.4 	1L_j.i.1-----l5.......L5. 	 ___J 	 ------ 11tc41. L1k 	4ppLLi..uUS Ut UL 	1eiti. \.iIigi.Lku J- py.u4..c4LLuu I be..uLILLb 

permanent absorption as Divisional Accountant in the organization and 
admini.4i-ri-jvp rc,ntrn 	of flirecfr,r nil Aeeniinianf.c 	r Trea.ciiries. 

..t..1 fl.. .J.L PL...., .1.. i.L.. 	1... 	£...... '..LJVLjjIjjl.LjLL UI A-%..LL4.LiiLjIelI .L I 	&i53,i[. i.3tUU.$1L LIU 	i.'U.L.LiIl. AIL 	ULJ.Li.A II)j 

nearly 15 years in three dfllereni occasions as Divisioi -ial Accountant in the 

Pi 
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.L.._ ...J 	 . ....L...,j 	C A 	 I ft tJ_C'\ LjJi ii.4 	.ãLLUiUz, Li Li LLV i. LOLl Li Ui 01 	LJL-4IELLLI L '..J.Lt;j 141 

Meg1a1aya, 11flllong, tut lie is rioi tein permanen i atsorbecL in the 
• 	 fnrp.caid ianaeitv Now the effnrfs are on fri renafriaFp the annlicanf -  to his • 

-'... 	 _j 	..i_.._I•g•1.. y uLiLL 	JtLLUALLI[j. UI 11L/, 'JV L. UI iii UL114LAiLL i ILiUCIi, IV.LtLiL ml'; 

ilicely repa irialton 01 the applicant to flis parent clepart.rnent 01 114CV, 
(ovf of Aiiinhal I-'radpsh, but his nlaee isle, he taken hy the 
•L_.•__.._L 	tj. 	 it. 	... 	 .i LLilLiUs)1lL5L UIUy. IILLiLt. }JiLLflL A.&L j 	LiL 	$,L iV1tL1C U1ls i..&CJL&LLiLjtJjLj 

is replaced by another deputationist. Instead of permanently absorbing 

the innlicant to the mist of nrespntiv hpirip held 1w him . wherein he has r ----- r -------. 	-------- 

1... 	 i-.4.... i,-. VV 	LU).. iiaLiv A V 	
Lly 1J: LLL LLLL LWJ.L LU LU).) tLL C1LL 	J11L W.LLIL, 

the respondents are only bringing a person on deputation to work in the 
niare of annlicant. It is also ncitewcyrthv that the annlicant is crimnetent to r.r---------------------- 

L...ii.. 	 .... iL... .L-... 	 ..4 	,-...1 A ., .i......i U 	 ti&LJV aL'Uj LPU ILL LLLC LiVLLaLU1L }JUDL UI L1L. iUJilLLL I.LUwILIkLL. 

Moreover, though he worked on deputation but his appointment was 
aathst. the nerrnanent mist i-n a suitable canaeitv and his such 

	

r --------- 	z---.-  --- -- 	 ••,• 	- -- 

	

•••••••••.i 	-' 	 LL....,.-.th Lv cii pLLLaLLi LU L O1 1LL.LU1i. 11IiLL 	LLL 	 ILLi. 1JILLICLI 

application. 

4.4 	That it 15 stated that initially, there was a move on the part of th€ 
Respondent No. 3 to take over the entire accoun ts set up from the 

I?Y1n1CbSI4I-It7e- 	vti3-r,-j ,'f i-k 	i 	i 	eril- ?T,- 	') in I-lao ipivtior . 

• 	 i 	I .1 	 i• I 	• 	• i 	• e 	1 ovenjm- ent or ssani naa taicer it over, wiuc.a is eviaenu ITom ieter 

bearing No. DA/TRY/15/99 dated 12 uitJanuarv 2000. In the said letter, the 

	

respondent"N7o. Ill il3iie 	- iaei, ija 	lI-I-or rlorii- 
1ST 	. 	1 . _i 	1 	• 	- 	1 	• 	•. 	• 	- 	f .1 

	

- fluU LOfltcnuc(. tnt 	nc wa., unuci icu c wns1ucrnjon or mc 

Government of Arunachal I'radesh to take over the cadre of Divisional 

Liiiatitii-c / 	 Li r'e-iiirifc f 	eoro 	+ilui- - Qi (T'Jii,a.fi7 rh-e-.\ iaricl -. -. 	-- ., 	• 
.1 	- • . • 	I . 	1 	1 	1 	 • 	11 	1 1 	•1 	1 	• 1ST nom iflO cxibnng wmp3neu ua.ur OCjflV wrItroncu L'i mc responucnt i'w. J 	1 

2 and now the respondent No. 3 had decided to take over the said cadre 

aiae-I f-il i eo l-la cz I1flIl er l-ici rh rar'f re-il -i i-vt-il rF i-lao 	ririi-i,-1 cmi- Me-i 1 (1 iui I-la %. 	.SStCSI 	SLfl t 	%._'_ T. SISILJ_ tIj. %I. 	taS. 	-SIr S. L ...S.S 	... S SI •t 

iiuicdiiu te cifect. 

- 

(eJ 
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Ti. 	 ..... it... ........J Lii..... iL.i L..... .....C..._iL L VYl, 	 LU.CLiA.Cc.. iii .iiC )1A £C.I.Li. 	. it iLC.it.)jtL( itt) 1i.C1I 

t)ivisional Accountanis on deput.aUon would be entertained however, 

ca-ses of Lhose who wore nrcenf Iv on  deriitaHnn and srvino- in thp taf 
•---•— r -—•- 

.a'V JU.Iai. LFC t 	J.IU.I(CL .tt)i. &JLLil i.&%.UJ C LtJiI (1JUii LLJI I CV CIL &ttt.L C'JLLL1JLC Lit/IL UI 

the lerni of deputa Lion. Accordingly, the respondent No. 2 was requested 

to take necessary action -so that the process of transfer of cadre along with 
It... 	 _...._.._.......1 .......i..1 1... 	_...._1...i..4 ._...._......-3:..i..1... tAlC 	LU.LL JCA,t)AIIICI LUU.ItA L'C U 	JJACLi.LA lit Lit tLttCJ. 

the respondent No. 10 also contended that that the forn-ial 
notftic.ficrn in that regard was under issue and would he eornrrnmieated 

..L. 
Lii 44.iU.. LLJLA.Lov. 

A copy or the 1etterc1atect ILULZ(JULJ is enclosed lierewitn for 

perusal of Hon'ble Thhunal as 	 -2. 

 That it is stated that in view of the categorical stand of the respondent No. 
i 

 

that ilü Orrt14 t, ,O 	iirI- 	i*i- 	 i1 	 la Icl,o-ti 	

Jj. 	

w4fh
1-11 

.et 

oppor a!  	1  	1  	• .1 tunity to   ne   niainuent,'   appucant  to opt tot aosorpnon in rue new 

cadre, the applicant anticipated his regular absorption in the higler pay- 

-'1, 	 -r -rl 	 R1- 	 -k 	-ra-t-ti- hTr  • 	 .L4 It .,t.t.at.::t., a 	 at L.a a 	 ta. a, L.a a. 	 alas;: L.L. a 	a.s a ;  p 	 :aas.as.;aa.zaa-.,. 	a aLa 

now decided to issue order repatriating the applicant even though the 

resultant vacancies were going to be filled up by bringing other persons 
-n 	 tta 	i-ri 	r-ti frci-ti ri6 	-a-a 	i-li1 -k s_a s.j: 	 Ls. 54Sf a a. 	I S [#1 .aat.L.aalV s.aaazal. - 	 a.s:as .I.a a at 	 Ia spars 	I 5.1 aLas,: s. 	a.ss. 	a .5. 	 Va a 	a. 

Respondent No. 2 have already issued necessary 	rtim tot 

repatriation of the applicant to his parent organization. 

4.6 -. That in the •  aforesaid circumstances, the action of the respondents 
ifliflhifltTj'1 1C i i'lLiCifl*y a flPYCfl on dpmifatii-in hv anofhr flP?nT) nil -' 	-. 	 -... 	—•----- 	 . ....... .. ............ 

d.LL& Li.i.ib 'JC&S U,JAtt ALULWIUtbLUL.j.jL tIle AaUL t.LLctL tue FiULC 	UI 

taking over the Accounts Cadre by the respondent No. 3 was under way. 

L/ 	That when the matter rested at that stage, the applicant suPuuttet 

representation dated 03.05.2007 to the re.asponde-nls seeking consideration 
,c ,..s as t...l.a 	,., i1,, i .ia 4- , 	1-1, ,L ;l 	 i-i, as .aaast,..as,., - as., 4- l'Tas iJi. IU.a CL LJtILJL1JLLSJII. JUL  i.LL 	.LLj.LU. 5./i. LLL 	LI5JJLt 5./i. LL5L 	 LL5.&VtJ.I5. I 5J5J •  s_a 

-. 	 Pj 



7 

L... ..1_.... 	J 	 ..La. 	 .. .iiLU.L1La..a. 	1S..LU LL'UV 	1L( 	 LW..LILiI a.4 1. 1 1VJ21J3JI.a.LL 

Accoumani till the process of taking over Is completed. 

4.8 	Thai the applicant while serving -as such, the office of the respondent No. 

2 issued the impugned order of repatrintion bearing letter No. VA Cell/2- 
A4 /0') OQ /')flfl( 01 117^1 T Ii')i / 	 ') Al) ')OIY) 	 IV 4.,- 

against the said order of repatriation approached the Hon'bie Guliaii 

High Court through W.F. (C) No. 172 (A?)/200, praying for setting aside 
..-a..- 	 n4 i-b 	rnt,.,nn,3esn4-a.,  Ij't 	 i-ba 

applicant by the impugned order dated 25.02.02 to his t)areflt  department 

and also prayed for a. direction upon the respondents to permanently 
a'hqnr4h 	 10 	-1J-,.4- 	Ir-t-i a 	iin-j- 	liaa '.1.1111. 	 .1.sta.t Ita. t 	.a.. 	 I?L1LI1?II 

• 	a 	- 	'rt aQnnru.srranve con troi oi. uirector ot ii.ccoqntants ana i tea sunes.. 

Government of Arunachal Pradesh. 

a  49 That the WY. (C) No. 172 (AlIt 2003 filed by the applicant along with 
nfbr 0nil;r 	 tkan im }w f-}s3 E-Tnn'Tiip 14i171, (Th-nirt fntrpt}ør  for -- -------------------- -r 	- .................. ,- ------ - --• 	............ 

hearing 	 - 	L_.._..31-----— LL.__j1_L a.i 	rr'i 	TT_1.. 4It4.t ULI i(4VIIt IRa4.i'U Ult £[1LLLtfIo 
. Iait,ut, ULt rwu iie 

Court came to the findings that (a) the order of putting an employee on 

iiiif;1-icn, t-Inpc nnf- rnnfr unnn him niv-  rirht fr npri-n;wpiit iha.rif-inn - ---------------------
1--------------------------1• ------------ - --- I.-..... 

lL a ai_.. 	 ._L. ------------—------------------L......_ .3 -------.3 ..2. u, j iit 	 vi 	 vi i .flLsuit vi UepLtL4uvIL i UepeI.taLLL Ull 

the decisions of the lending and the borrowing departments, (C) the orders 
Of rpifriif-jnn napd ojrcf- fha nnIirnf- aftr wnirv nf fhp fPrrn (hd .i.-.--.---..... i•_...... --. 	 - •. ..... 

•j ------ 	 . J.3 £1------- ...1L.. ------L.L.. ILUI 1SIU UILV 1it3ctii,y UI LIELUUULy ILUi UIU. ULL7be VIJIt 	titv si.iüiOiy 

rule or regulation and therefore, (d) no fundamental right of the 
yHHnnpr (xnnh: inf harpjn' iAM '-i1••  ..............

- 	 - 

4.10 That lii the foresaid drcuirzstance. the Hon'h]e High Court did not find 
.s nt  2a. .aa.L a.La 	 -.• I..L.a 1.1.1. a.a.a. 	c -  1 i_'jJ!L.GLL Ia. Ca...L.... CI.La. 	IJj.L_2.V , 	 0ItZt.1. L1.L 

writ petLilons vlue JuUgmeiu & tJrUer u4teU 01.02.00. 

I 

 q'r7~. ~ K," f" S - 



~4 

All 	T't.i 
.LiIt4. 	iLj1LL LV 	 ) .J.LLiU. 41P.A 	LlC.L 	IA 

(Ji.ULZUU by the (auflaU Hili Louxt1  the Eesporctent No. 2 has now 

iciii1 a Ia r- 1atpd M 03 7I)0. to Iha R nndanf Nc 4 in rpncinsa In his 

fi 	1.i.&.. 	rT.. 	r', A 	I'VT 1 11 0 /(......L 	 /')flCUl 'fl(i 11 (flC 

	

1 14 	LJ2 	 iYf 	4LI. 	 / U J-.UJif j0J7 

24.03.2005 and thereby has inthnaied conilrivaU.on of the Headquarters i.e. 

Rasri-,ndpnI- Nn 1 on fha matfar of a1-ansinn of tianiifaHcin narind If has 
-------------------------------- 

Lrii WIAU W.iLk.ALuCICUL Uti 10I Li 	.'JiLL LLU..& LU VALVV tJ& LiL 

det, eiopments, the judgmem of the Hi'rt Court in respect of the 12 

flivisinnal Accnnntantc (inc'hidino- annlicant hprain is nnt hain 
- zr ------------------ 

	

-L. $C1 	 A LL9/1LL 	.LLI...L ..Lb . 	 L.L LZJALCU 4..'..LJ ..L.LLIAI L LULLU. 	A 	 AJ 

withdraw their respective cases from the Court consequent to which their 

ccirthtimtv on dprmthhon will ha ronsdare1. It has. thus. dernonstratad --- ------------ ----------- ----- i--------- - ------ ------- 

	

i.1. 	 .J 	 . 	,.i LLUC, YV 	 JA 	 ..9'J. 	 LLL LL 	A.LJkA ;.I k 	 LP.L LL 

the 15 L)ivi.sionai Accountants subject to witflctrawai of their cases trom 

Courts. It has also been ccmnimupicated through the letter dated 28M200.5 
L.. 	 t 	 4 .-11 L..... 	1 	 A LiLU. JL 	UjL1.i.DI..L)Lk S.Ji a)JL JU3JLL .Ji (LU. LLL)C JL LJiV LZ}J.JLI(IL 

the Headquarters has informed that modalities would be worked out and 

the persons on deputation may be communicated accordinglv 

A copy of aforesaid letter dated 28.03.2005 is annexed herewith for 

	

,f 	Tirt 
1 	 A• 	*1fl3%'11_ 

	

- 	 . 	 -. 	•l._At t_.4 Lit - 

419 That- tha annIiont- stat-as that noF wit-hstandincr tha af'acakl .cand of Iha 
- -------.------.---------------- 

NT ... '1 ..L.... .... 	 A.... A... 	 LL._ A... AL..... J. JJ.LU.iAs. i'4..J. .i.., 	 L41t 	LL 	1Li( IA) J 	U.i..IL Ujejil. Ui) LjILL  

cactre. A1Wouh the atoresaict letter oi the 1<eso.ndent No. 2-  clemoitslrates 
a siliiM-ion whara t-ha narsr,nc sirniiai'Iv sihia&.d tika Iha racanf annliccinf r -------------- 

V..JUAA. IA.: LjILLCjCi.A 1¼J1 IAj.Lj.1 LL)ILLUiIUaAJ)JJI.f jI;jJJI._IjjI 

i)ivisional Accountants subject to withdrawal of Court cases, the cases of 

tha n-rasant rnnHcarif. ara oinp to ha ionnrpd in an arhitrarv and nnfaiT z ---------  ....-Q 	----------------------------------------* 

	

l.....A 	 1..-.. _..-....., 

	

L.LLC 
. 

JLLii.CU.L., LL 	 AiCLJA&(A lJi Y 	 U.LA I. ALt L1I 	Ji 
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. 	 .t.......i 	 ..... . 	L.J 	. .L... .... 	 ... iL.. ts sUAY }J)J.t.. w. w1u.: %vlLLiIJU. )jA LUfl.L.tLiL.i WI JOlyIOlt LL LL(C 

iignt of the decision conununica ted Wrougli We letter dated 2.02005. 
H i.c niiohF to he meni-jon that the annlicant nrpcsntJv wcirkino- in the 

01 

Qi.i., .i 	 ..1.... .......i ...0 	...1 	A 	 ..J... . 4 	LI IIIy w. , 	tAijL 	I 	WALL 	.- Jj JIV .LIJ 4th I¼.4S.1JUA tL.1LLL, UiI.tCI 

the adnthiisirauve control of Respondent No, 2. As such, there is no 
rliifici,tfv to consider f-tip ease of the ai,i Jicant- for ahsnrn any- 

._.... jLUji.j V.4L...L4Ly liLlUL..LLL} the V ..aLLLLY IRJVV 1IU1I.lLi,4 	hJy 	LI. 

either in the state of Tripura or in the State of Artinachal Pradesh where a 
aro.-e rmmhers of nnstc of Thvisinnaj Armimtants are lv-irw vacant Be it ---_-_-.----..----- -------- 

i.i...i i.L. .........i.:.,..i. 	. .,j,.......i.,. 11.i......... 	....,....i. ..-..-.j. -.i T..:,.......i S.J..S. LLLs ty.JLLLaJLL ic 	LL6L5..Ly 1IJ.bWJ. 	L iSZL1LCt1. 	SJL JA J.JIVLJAbiAI 

Accountant on cteputat on basis 

4.13 That the Respondent No. 10 (Director of Accounts & Treasuries. 

Government of Arunachail Pradesh.. Naharlagun) vides his letter bearing 
M/-b fl ,l ITPV /1 c tOO /P'vf Ati 1 07 ?fl0 	 i,i 4-t I 	I 	'- 	"'"" ." 	 i-ia_i'-' iS...is.s.i 	 flui. 

No. 2 e  requested the office of the Respondent No. 2 to reconsider its 

decision on repatriation of the deputationists. In the said letter the 

Respondent No. 10, also informed the Respondent No. 2 that the scheme 

for taking over the adniirii,strative control of the cadre of DAs/DAOs by 

the Government of Arunachal Pradesh is being submitted to the office of 
+b, 	 T1fS 	) TAT hfl 	 bl'ilb4T1- f/-TI' lS1I 4 	)tIf1 	'f.bCllT7 

	

as,. 	 .i.. 	 :i-* nil 	 i-s 	 I 5;: 	 1 	 1 	 5 Sfl 	 ;s -. 	 - 	 isa 
 

I 	r 	 .i 	- e 	.1 	1 	• 	I 	I 	 . • 	I approval, it is sunec iriar irom we er5rer ciai.ea. rzi 	it is quite ciear 
that the Govt. of Arunachal Pradesh has shown it's wiIJiniess to take 
over the cadre of DA/DAOs, therefore, from the letter dated 28. 03A)5 as 

•11 	•_ 	, 	1 	 - I 	1 	.1,1 	:1 	.1 	1 Lli uS tiom inc ictic i).U/.o it is imuc ci.eur tihut O0T.jTI inc Ilorrowimr 

department and lending department has shown their willingness for 

y-py-1-f 11 	?ri - 1fl'b -F i3 	fl1l7141/-5fl1 	11fflf fflit74Cifb-r1cIi 1'rrsimf St i_ - ,_ra- s.i.s 	-s - . 1.5 St. s_ - ar a..,aS_t._.._s a s,_-_a_ i..sLs.sI_stSi.r/ a..a. .&tr.i.ts.t_s S S%_%__ 
fsfI 	- - 	

Be
•. - . 	• 	1 ii - a ii 	,' 	• 	11 	- 	1 A 	l. 	 I - 1 -- 	1 JmccIi. o ,t tatcu tnut inc .oniptiojjcr anu iiuuwr ._.eneru tUSO soucnt 

an option from the State of Tripura regarding taking over the entire 

t'rtsiii,fc cof 11Tb 1lrlA4cbli f11 	1l-iif7c 	-ri-si 1-sf f1s (l-s'i-l- i-if Trjri-,ir i.t_s.a_ sa_sS,.a_- s.,st 	.rs;_t 	sat-,.. St -i-aaa.s..zass, 1.5.1.1.1.5. 5., 5,5 - aLa_fl 5.55. saS, 5at 	S 5- SrI. J-tt-Si_fl St 
.1 	— 	• - 	1.1/-. - is 	. 	- 7 	- 	1 	.1 	- 	1. 	5 	51 	- 	f sib bUu.Si tfl(ic IS 11(3 UiiJICUJfl' 1(3 dObOTL') tIC dPf7ilCuflt tO tIC UVSt Or 



	

......J 	A 4. 	 L..... ..... £L. CL...L.. ...4 	 ..... 	 LI... L2L..L.. ...0 

	

Vj.3WI1J. 	LLJU.tLi..4jU. 	 U.L .ILL 	 J1 ILiyuA.1 JJ. LLL UL 	.4ti .JL 

Aruiiachal Pradesh. In this connecUon it may he stated that the State of 

Ani'riaihI Prade.qh i 	1-he nrpn- denari-nipnt c the n 1iint- kwe F ------ 	r ----- -- 	.rF -- 

_1......4_. 	 LI... ....4..... A .....L......L.. 	L.LL.L..J.._L 

	

L4 	LA .0 	i- 	/...5 u.E.: 	ASLWL&jU.& 	uJ ii..I. A) I.LLL 

scileme have already been submitted by me UovL 01 Arunaclial .Vractesil 

hi fhe A oiitan (enei'at (AXr. Meo'hLva. hiI1crnü vide letter/memo 
t...,.__:__... 	T.. 	1' A J'rrr.i 'v/'rrw, J...J 	..i 	 . ..... 	.Li i.. iNc.J. L'.4- / ii1-/ / IVJU 	LL liii. 	&LY 	JIjJ •j j 	jL&jU. i.J U 

mentioned here that in the siniiiar process the State of Assam has taken 

over the enHre Accounts set im from the administrative cnrttrol of the 

/A_D 	A...............1 	i-i.... 	...-I... 	.-..0 	fl -..........1 £U.CLL1. 	'.tLLU. 	\11.Y..LJ, 	F)LLL a.L1¼). 	LLLI 	La-LLt 	.JL 	L.1LVA)1LJLICI1 

A&ountartt are now exclusively under the adniinistrative control of State 

of Assarn, 

I.. ...... 	.-.4 	LI.... 	L.....1 	 .-.0 	.'L.. 	.-.0 	A.I...1 LLI 	L .V 'JI. VLL 	 5I.J.LJ.¼IL .L...L0L'JAL .J.I LL& 	'..7..J VI. IJL £3.1 

tradesn commumcatect to the Accountant menera1 A&.t), Megflaiaya, 

Shilloup- vide letter dated 15.071005 and memo dated nil July' 2005. the ----- -,.- - - 
-- --- __d —  - - 

app LL.) l.LLS.L 11W .LL..) VV 11A Il..) 4.J.JL I W.LVLW £11 LLL 	.1LCIWLI I yI.L4.Y LL1. 1J.I 

process of handing over and taking over of the Accounts set up by the 
(Tovt .  of Arunachal Prade,ch and or by the other Sthte Coveimmenl: is 

T,.. l.L.., 	 .i. ....... 	..a.L..... I..-. ..j...j..,.1 L...-..... L'L..L 4-I..... .-.U..,.. IIJLLL1JLW..WI... LII LLU.Z) 	1iULI¼.I.1JLI LI. .LLLCIy .1W. I.J.LWI. L 	D ICE I.1I.l. 4.1W.. WLLI ILICI I. 14.1W I.)LLLI.W 

Of the Atcountant enenU kA& t.), Megflaiayt, WIMOng victe letter bearing 

No. T)A. Cell/MVKN/DEPT.,'HIGI-J 0OtTRT/213 dated 24M52005. 

,, 	 .-..-. A, 4. - es n.,.. 	 4-.., .'s 4n, 4-., i..4n .,s annl- 	an., Yw LECS C IJJ tALC 	t. LI.CLLL I SO 01.) tALLI. 11.1 LYC 1. C1161 15111 LCI.L LI.) A. Ufl 1fla. CLII LtC:i:;Ct.;. L.a.Luc.Lez. 

i.e. under the Lov t. of Arunacfleil l-Tade-sfl, in the olflce or the Lfliel 

Jngmeer. L&FC department pursuant to the decision of the Honhle High 
i....4 	 -., A1 1) ICt 1i., I '71 1 A IYt /lCilVl 	 i-1-.-...,-.. ..,...-. ,, '._.'.J tALL jJC.00C.a. ILL V V . A kV.. / S. O . .1/ .. \L31. /f A.lJ11.J1 LV SICi. CL&L ILLCLC VV £1.0 £1 VL1.LCI... LL11LL 

to repatriate the applicant with immediate effect, however, the applicant 

has not yet been released till filing of this application. 

	

11,,.. 	 •q nra, flflS4CEtla 	 n- •l,-r Ije,..n'l..l a ('n..,g..# a  AL LW Cl.fJJJV.ClJ. LI 1.0 All.) WV CIjJjJA 111tt.Al4J.I 	1.11.10 .1. LULL t.t.LC U..tJ 11.1.1 ILL V AC WV 11.1 1.4.1W 

cflangect dlrcwxthtances, tile YVnt 1 1efltton of the  apphcant was Ulsnnsseu 

mainly on the ground that neithe.T the borrowing department nor the 
n,n.a 4' 	TA Ta 	 -S fl-flt-I.- 	 fl.* 	 I.€ n.*l.11... PUTS 	 fl 	 I'I..s 	us..nn n-n# LCLLLl.lJJ.tb 	11.91111 I.LLI.CLLL 	Vt ItO 	CL 1E,ACCLI. 	LUlL 	CLLJOU.J.LL.L¼JLL 	UJA. 	LIlt 	1JLCOCLL1. 

P, 	 6,jy~,A_ Pe_A,,,,q 



ii 

	

L. LL 	 iL 

	

iUJi.i, JU.L. LIJV ...iL iiI 	&JJLJ2'i. J1 U.L 	V L.L 

the circumstance has been totall changed,_more so in view of the facL the 

parent department of the present appllrant i.e. the GovL of ArtLuachal 
ri... .3....L. L. 	.t.... 	Li.J 	..J..... £.... LJ. 

Accourus set up to We (ovL of Arunachali Prad.esh froi.n the 

administrative crinf-ral of the A.G (A&E), Meghaiayc etc. iesides [lie Govt. 
.0 .- 	it 	_.....LJ 	 ... 	 i..  Jj  

expressed their willingness to allow to continue the deputationists 

cirkino in the cathe of Thvsicrna1 Aernmit;rnt. the ann1ient beino 

A 3i.LILLV 	i... ,.. 4L1i L .A.i. LJIv IZL,JiLL 2LLI.; 1.-Li ..iiii .LL.i 	LJ.L1. 	 1.Ji '...- • 

No. .114/ ZUtJ.z anct 0.-A. No. 11./ ZRb, approacflmg tius 1-ion bie court, 

praying for an apprcpriate direction upon the A.-G (A&E), Meghalava etc. 
i-.-. 	..-iL..-.- 	 i....- 	 i1 i.t.. 	 ,- 	L........ CL.LiL 1V LLLL 	 Li L.JJLLLL L1.L 	WA L1.1.1 	 'JI. 	LILLLi 	¼ V i1 iLL 1LL 

taking over of the Accounts set up is completed so that the State Govt. of 

Arunachal Pradesh and other State Govt. are enable to start the process of 
4 	s.L. 	 i_ -i_.- j j.. .__; LLLJi. 	J1. 	..Li1 	 .-.iijJ Li Li LLLI U 	I. 	.LLL-.L. Lii...- 	 iiii. iaitiL 	ii Li 

siiruiarlv situated employees. 

.1 	 1 	 1 	1 -I ' fl 	 flflfl. 	 I 1 	 1 	2 	•1 7 1 I nflfl oc'v or toe ietter oareci. W.-UI uu mc& ietrer a&ea nn juv cuu 

are enclosed herewith for verusal of. Hon' ble Tribunal as 
1% 	 t 

---"--.-- 

i tI Thif the ;n nIieint cfAPS  1-hat in vipt' of the dpi'ic.inn of the i4ioh ('niirf ai ii 

.. -i--'- _L ilriU.iViLA ILel' AUtLFUVt, ctiL.iLiJUgit L1LY iiLgiy 1LC4V 	ItU ctJUiuLe A'igiia. ui 

peruianertt absorption, still, they have a right to have their cases 

inii-cirps when the h.rriiwino- denarfmei -it deeidp 1-n ahcnrh the prccii-ii --.--.— .........-.................-, 	• 1' 	.........- --•-'--- I............ 
.4 ii.... i_.4...... 	 .. 	L 	 T_. i1. ..JIL 	ULL4L.iiIi iziiu& LJ.L ieItuiiLi4 	pIll LiILkflL 	.0 SULIL u.ieisiun. iii ut 

present, case, it coriseitsus among the borrowing and lending department 

(-in the issip of alyqnrnfion of Divi.cit-inel Ae'ciinf - nt heina eyr,hi- if in the 

ii...J..-.i..... 	 in 	f (1 	.'fl(  LiILLL& 	.t/-RJ.J, 	 Il 	VVLJI ILZ i1.1.Lii 1.11. 	liii. )U.LV, .IJU.-J Il 

ri1t of du.e consiciera Lion has accrued 10 the applicant toliave their cases 

w 



0 L\ 

ih 

-vis-5-vis ULIIL2I 	LLLUjLLLIV ,ILLLa LL%.. Persozis for JJ 	I. 

absorpUons. 	 - 

• ..— 	 • 	. 	 1' 	.7 	1' 	- 	 I 	. 	 . 	 - 	 I 	1 	 .1 tna. in view o.t tUC iac.s ana ccuiiances narraia- wove, uie 

respondents are duty bound. also to consid.er the cases of the nresent 
'l 	 1- .-. ih-. tIN fl 71 €.-A CI1Vt11 I IflOI flI'flt.I lii tba r4-r,-n i n,cln nrac 4-ba I.Tnn iii a 4.L;L .Lt LLtS.. '..A.i.4 	'.4. '_.LS'. L.4.2L3 &44J.&L1. 0. .LAJ. LL fl_ '.sI I.. ;w. t. ktarL. t_ 0, tiLl... .i .1.ti&I L?.kI... 

Tribunal ny be pleased to issue appropriate direcUons to Lht 

respondents to consider the cases of the app ficant in the fight of the 

dcd.5ions contained in the letter d.acd 28.03.2005, dated 24.05.2005 as well 
as teLLer a.aiea iw. jui.y 

411 	 '. 	 ,_..1 •L_ 	1_ r.._...... .. 	 A..__....... 	..im 	''__ 	-'.- -1•iO 	II1L it IS SLtLtU WtIL UL L'JICwE UI. tCLUUflLb ULU I 	SWIeS, L,UVL UI 

Arunachal Practesh, vide his letter bearing No. Tl<Y-27/2000/060-6 dated 
• ;i fl7 I)1)flI 

1 111H-L3(I a Srharma fr'if fi1t(') fliir f1e admi-nistrative 'eiifrej US 

.. 	.1 . 	 ..L... 	..  Vi U1t CaU.fl Ji jf. L,r.¼J/ L1.t-& 1.J ¼.,rd..& -I/ L'4-.J ¼,I LUk--il clIKt iJI\ Ic,IUUcU 

Accountant to the Accountant General (A&1), Meghalava, Arunachaf 
'Pradesh et''. SiiPom.'- ie. iespndept No. 2. in the said 1 ptter dated 

I__L!tIt......L' .)j%j, .U.J ii. IS c.LISU Lit jtibt.t LU Lii I 	pvILi..ieILL LEU. 	IJY 	j_1iit.L(jj UI 

Treasuries that the State Cabinet had since approved the ptoposal to talze 
over thp  cadro and 1-bø flpi- rhiipiif-  t-  F .f .n u Xr iud'1 11-scn1ni] .nd . 	

- 

fl..,___.___.._. 	L-.L. L___ J..1----- tUiLULL5LI'iAU 	I\tIUIUI2 UI uie LL4L .L&LLVt UUAY veueu LiLt Scheme cuei 

thorough examination. in 'iew of the pro ess the Director of Accounts 
and Tr 511rid ( - rf-  cf, Ariin;tdicil Pr;dph rpanpfpd fn cemvpv i - vd --.........................- ......... -. . .--........ ---- --------•____

j 	11.......  
_I ) --------.J..... 7T_ ' --------- ii.. L1.... 	 ...0 LL. - ..L... _1 T\ 	1T. r. / ul £ILeSpUI(..&eILL 	. IUL SULUULLI LL4JS.UL uvej. UI Uit C4UAt U IJJSf LJktiJS/ 

• L:'Aus Grade-I and U rrom his kind control. Be it stated that from the letter 
fii 3 1 . 07- 2005 it is mijtp cl1ir  that  fhp (nvf cif trim.ic},aJ Pr,dps1i i p J. 

..J ------ . _14.i----- LLLt LUiL Lepa1LnLeIIL UI we u)pnL4iLL ILC4S Suu.ULLL.Leu i.Iie iAtCIALt IVI 

taking over of the entire cadre of DAs/DAOs/ DAOs Grade-I and H from 
his rrnfrnI Of Rpsncindpn Nn 2 incJ Ih nrcu'p.cs rf tkino- c,vi' is iinthr _r- --.-'----------- _______ 
._...z.. 	 - 	 P..T... 	.........J ii..tJV¼ LUiLZV.LI.4LUI UI t.U,_ 	 LJU. . 	...LLU. the  appliumt 

legitimately expecing for being, absorbed as Divisional Accountant in the 

P'~' - r K" P'3 



Ii 

JV 	 fl.i. 	A '. 	L. %Jj. 	i.Uj.Atjj 	A I ALIL JJ. L1. 	 JI 	 Js'j 	IkL&UI )A II 

Accounts set up by the (ovL of Arunacflai fradesli. 

Copy of the written statement flled iLl 0. A No. 115/2005 submitted 
by the state of AT along with the letter dated 31.07.2005 and the 
scheme are cndosed hccwjth and marked as Annexure 

A 17 That wiir nnljenf- firfh 	ti w 1If- f1i nffie of fIi A ( (A r 'Th - 	--. 	 - .....
I 	 ' 	 - 	 ....- 

	

lel— L_ 	T_ 	A ,11 I Ti IAfl IA 4'y 	eLt. 	 vlue- ILLeA 17eu'Lug 13J. L12t L.efl/ 11/ UVU 

20111/1509 ctate(t 25.11.2005, wherein it is stated that the office of the U & 
AG has franwd a draft scheme rerarc1inp- nro? ose  ransfp.r of fl.As cadre I 

......4 11---------
... 	 L 	 .LLL .._J L[hI. (LI 	c4ilL lb lULWcuu.eu AOl 1tXpuuRe UI Litee t.tI'LLL$ aILU. W1Lt.uuuw 

embodied in the scheme by the Arunachal Pradesh Government. It is 
'fiirflir stih 	iii th 	id lthr tl;tpii 95 11 7flfl 	that ctninnf- 

	

ii arty iji u, 	...ov i. .ULay' u; Luij.&u 	LU. Lo ui... ulilLe Uj 14e '. 

& A(j, therefore. it appears taat L & AG has agreeu 10 hand over We L1.A 
cacLre h  ffie state rt A P with opffl in 	1iHcI-j1-1n in ti cc'hnie init-hfly 

lOyUzL4 Lly LALL '..UV 	 kSI LULU. A. I 	A ¼:LLU. WILL. L.IL 

hanwng over the cadxe 01 L1.As to the state of AT is Jilcely to be completed 
.chni'Hv 

£ LL lLL. ...L.. - .1. A -------- Ui. we Ie1.ej wueu 	 is 	 s i- 1wCA14I- j 

4 1 R 
  T,b 	- 1 k 41 , 

ã._ 	 . SLI#$ 	 aIaLs...1. 
tJ.LL.C. I4VJJJ.L%..41.LIL 	 ts.t,a. 	.1.j.s.n.s L:St 	 ,L,XS.L.

,,
t4..L.I..t LPJ 1_Li_i_LIT. 

OA No. 238/2005 f:rayi.g for a cii.recdon upon the respondents to 
consid.er  the case of the applicant for permanent absorptions/conijtj0 
as Divisional Accountant in the light of the decisior, contained in the letter 
dated 28.03.2005, dated 15.07.2005 as well as letter dated nil july 2005 and 
any action to repatriate, the applicant prior to such consideration is 

44 	(. A 1VT- -2Q /')fli) 
lfl, Lg.L,t_i. li_tv / L1.1.t_Ll,Lfl. 1&3.L1.3. LttA._i, i_LI .1.14 yr . A .1.1.4 rI 1.. V 1.. .1., 1.1.1.).. •_,r.. .L'A i_S. _s_SIJJ ,1_Jtj.., 

with otIit slinji-ar cases came' before the Hon"bie Tribunal on 21.03.2007 

for hearing and the ffon'bie Tribunal after hearing the Counsels of the 
T47 	II4 I-,- 	 -4 4-J- 	(' a 	I)flfl 	T474-J. 
11.1.1.5 	4'.1.. 51..5 	1._il 	

1.45 I 	5114. 	 41.S1.5'.S 1.liSS1.( 	1111.1, 

. P,,Q ~, f — 
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i.,. 	 £.. 	L..j, .VUJ.i. .& 	LLi AILJII AAJ LTA 	JjJL.I.UI .¼) 	U.JLIijI LeJJJ 	 J4eJjV L 

represeivahons before the concerned Respondents forthwith and on 

receipt of such representations, the iespondents shall consider and 
- 	LL.. 	 .I... 	 LL..... 	 - JL LisL 	 JIL1. iAi'. i.e. U_LtieJjL 	VVIU_W.L ei WALL J.ALJ.L LI1 

three months thereafter. 

	

C cn-v of th ii10-mpnf A11C .J ordi' tisitd 71 04 1)7 i 	nc1cpd rj ---------,- 

 : Vvxkxi AIRA 	 i.L, I- .j  

	

ii 10 	ThT4- t1Ir 1V1ii14- 	 tf 	 tIt iii i'(e1ri*%Ta1-ife 	T47*th 4-- 	---n "L" 	 't - '" -  " i3' 	'•'-"" 	 i,..i.'"". 

passed 1w this Hort'hle Tribunal he submitted a detailed represertht-ion 

addressed to the Director of Accounts and Treasuries, Govt. of Anmachal 
Pdcch 	 .—,i, 0.3.055.22007  

--- 

• 	! 	* 	-_ 	• 	 1 	1 	 1 	 - 	- 	. 	I 	• •11 t 1,1Ljflj I w)u.flLlflt flU eiJS() lJitj\'( U nOt W .0 iitfleflL filM tlU DTO (Sb Ut .1. 	 .1 

final absorption of the -entire Accounts set up by the Govt. of Arunachal 
1. 

P-1d- -iç 	ic*fcri 

Cotw of the representation dated 03.05.017 is enclosed herewith auct 
1 

U.L11Li& U IiAL1*L)LMjL 	. 

	

4 . 1A 	Th.-.4- 4- 4 	4-,-1 -b-- 4-i-sn 	 1) i-Al r (PATh 	A 

	

...t, 	.L.L;tt;. AL La aLta;.S_L1. LJ.tC.4L LAfl.. '....LLEL.a. 	L.j.LLLLLL, A • VT . 1_' \A.5t4.Ij, aAxj,;ia..s, rs5sa aii 

- 	Iollowin Lite earlier instruction of Li te Respondent tTo. 2 has sit ted 

process foi repatiiition of the applicant to his parent department i.e. Govt. 

A ,., in -i rh -si Ds.n ,-inc,l-. ,4 4-i-in-, • 4- rn.,o4 rinn4fl n-  i-,4ct n-n en 4nr res n-vu n -v. ., bcnrn4 in .z-,, i.&LUfl.A,.:4s 	tia;&t...c.te VV £LLLt.fl&L 	JjL5.LSLLA...it_ -  ALACT LCCWL. .S.%_ti Li_bLaa; 4J i.LLr:lLzJ.jIaOJ.L 

and, also wiihoud wailing for taking over cii the entire Accounts set up by 

the Govt. of Ariinachat Fradesh. more so when the representation of the 

-'1 inn1 4 n-si, 4- 4 i-s rnn,,,-s14 ., i-inn t r 4-i, 4-b€ 	A 4 L.nnl-nn v-s -s 	i-n, 4-h'c-. i-.inni,slg, Li.  V V2t5 aLT i. .&,s,t c 5 2SL9,t LiT £L 	VT .1 Li. V LSLL 	L&LJ. V. V. S.LV'JL 	;T,i VT. &J)' 	ta;sa A ALJSS L'AV. 

Lti tunai is penoing DeLore LIIC reponaerus. ft is staLea LuaL appucant is a 

perrnanert employee of Govt. of Anmathal l'radesh and he is serving on 

A ni-,, 4'-, 4- nn -, 4- "nc-nfl 4- 	ni-i is4,, ni-s f-i-sn •swnnrn  nf 4--. 1-4 i-I Ce-  it't mu. 4 is i-s nt V-AL. j_;at:aLn..-J.k Lii. 	,jA 5,3_Ai i. iTALLi. CVLALLL. 	ViLL. 	VA L.L.aa A_Li, 	•Li.r.A.flb ....A V_-A 	La Lit_-i. 

coinpieted till dated. therefore, in sudt a stage .11 the applicartt, is now 

repatriated to his parent department at present in that event he wiJi loss 

	

04-)-, 	is4i-i- 41vitT 	-1 	r,1TTll,-.,.,1 



Li 	
57 

.. 	 L.. 	ILL iL LUUJ..LJL,. iLL LtU, LUILLLkLI.IUIL .L .L' i..LL.VjflL. IA' iLR.ILJAJJJ IL.;IL: u.i.i. w 

appllcani has compietect almost '15 years in cii.iierent spells as L)ivisionaj 
Accc)11flfafli and he has 	 frt 	 and liHtnafralv 

L_..it. 	 ... r i 	 ....c 0  l.t) LF 	i iJjj LJ..;lt 	LXIV IIUIL&j iLL..0 U.fl L'.IIi ULRAJ. LLL(. ¼.a4J V L UI 

Arunachal Pradesh therefore he is apprehending that he may be 
iifriafpd to his nai'nf dnarf-rnni at any noint- of [itne without waifino-
£. 
jul 	i iLuuI( UI -process Ui, k41.t1.LU3 U V Li UI LLL LALUl L: 2-S.LLLJ U.LL 	CL U? Lid 

in such a compelling circumstance applicant is approaching before the 

Hon'hle Tribunal for a clirrt-ion imnn f}i rsnoridp -nts as an interim - 	r ---- ----------- 

	

L. 	 i.i1 LL Ui. L 	l W 	 LLLL 	JjJi.ALJ. LI. LLLI. the p1 I.)L1)) JL LLt.LLL4 I.' V J. of LLLL 

entire Accounts set up by the Govt. of Arunad-tal Pradesh is completed. 

'11 	 - 	1 	.f 	1 	1 	• 	 1(.1 	1 ±.j 	in Voni dtflhia:rIt ruxLnI.r Oi:S W SV ti1ii fl( 1, fl 0iflVi(j\'( 01 tFLC JUVt. AL 	
A. 	I 

of Arunachal Pradesh and in anticipation he will be ab].e to work in the 
liTllC wcf rlf fli 	 md 4 -n1111- fl -  in thc 	,f 	11 -j- 	Pnrod, 11c -. 	ttt1 	.La. LS._. _. &tLt%_ tfl. a. - 

I 	1. 	it 	 .1 	• 	 1 	A nu.is appii.eu br uppo3ncInJi1 10 mc pohI (11 L)lViSiOlhu J-CCOUfltiiI1t on 

deputation basis but if he is repatriated at this stage when the other 

omfhrnicft icl nm -c fr the (Th-yuf r4 	11 41il Prigiszl, mr illr'mtroe1 1cm •-S * ta. tLata.t,_s.&ts a. a. t:tt.,a.. a... t.. .ta_s.t.- 
i 	I'. 	(A 	I 	in 	1 	1 	• 	•1 	• 	• 	1 	• 	11 CmJfltLflUC iii InC iitC UI iiUfluiCmU friUCSn in hilt CVCflt £it)tilCaru Win *1 

suffer irreparable loss and injury and such action of the respondents will 
be birThh7 	ifrIrt7 llç11. i1l(l ill ICII iiiil IAn11 lCJI 	mt'f Eii-ir1 il rmf l-l-mcm L.5.*. a.a. J 	1.C.S.tSL*.J. t.a.tt .._.0.s.s. •-ta. -ta. • J. 	 .a.%.a.¼, . a. 

tel 	n 	1. 	1 	.1 	1 	1 	.1 	 1 	• 	t 'orshtunon 01 mc rnwi.j ujnu on tnuit grounu inonc mc impugncu. icuon oi 

the respondents for repatriating the applicant to his parent department at 

this mfj-p c 11j1,IILA to lm -lnI-anf(mcl hLT the Tcmn'i,l,j (1cmii-r1 f'Ai I cmfi'hcmi, of 
-S--a.  

right and interest of the applicant. it is categorically subn'dtted. that the 

impugned order of repatriation is going to be issued shortly by the 

as Azli,'li the lin'}ijm Ti 1miiimi1 }uipleased+0 1IiI. 	iiiWij-,i 

-A.- 	 •1 	 •-----.-l-.- 	•1._ 	•_.__j._._, t.'rt.&tr jbLicmitum 	LLt 	1LbU1iuius U) fL4W.4LL- ute diiCr1UL LLU 

consideration of his case for absorption, in compliance with the direction 

1}T fki I rr,i.m,l Tr-ii-iimi1 -in ('La Mo r''---1-- 	- ---a.,t-. 

jj 
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L 

(roundsf 

!.1 	Year tht the acHon offfhe rpsm-indprils in initiHnn nroeiss of rn.iriHcin 
r-- -  

i. r i VVIL.iL Uj 	.t 	 vi AJ J}?i.J..Jfl vi LLL 	 ..i$, i93U.i.L  

Accountant is under acthre consideration in tertns of the policy scheme 

franii 	iihrniitci-1 by th (ovt of Atin t_h 	t'rdpsh !foi'p H 

'I 	it... 	 1T... 	. 	 ... L. 	 .....iL Ui'..: 	yiiii'.Ju iNJ. . JiL Jit L.ijii'.; .4J.O 	 '.viv.i. 

me scIleJIIe Wiffljj cei ani mocunt a Lion incuca tea tn lus letter aatect L .11 O. 
F f-his iri cI iiinef- 	nifriiHcin of- 	nnIiiiiI. who is reolilar 

rr------ 	---- 	C1.  

..L it... ci..i. 	 fl.Jt 	 ..... Li.... l.1i11/JiJyC'.; v.9 Iii'..: 	4.A 'Ji 4- A iAi ILi1W. .1 .L.4Lt¼..Z.LL 	iiii 	.)i 	 &..iaiL L%,& L,L'. 

state of Tr4usa will suffer irreparable loss and Injury ii the applicant 
rpnatriafpd t this sth. 

52 	tor that applicant has opted. to work on deputation basis since large 

number of posts of DivisIonal Accountants are available within the State 

of Arunachal Pradesh and accordingly applicant submitted his application 

for appointment on deputation basis to the post of Divisional Accountant 

to 2 'k1 jo lP cI1T1 1irt1 t474 1141 t Pjp]1 S 	S 	.: 	.s. 	... 	'... 	- 	0"• 

post on deputation as such if any order of repatriation is passed at the 

moment when handing over of the Accountants set up from the 

i1I - 7O 	rif 	4LW1-t. IJ(\ ) l' i3 	f41 11 	iP4- TT 	-'.-,-*ifrr, St S4t.. . •.. St at. 	-. ¶..S 	. 	. . 5. 	- . . 	.St - .1 a. 	S. 	St. 	fl. 	a: - . . .StLfl.: . . S.t. £ - 

of State of Arunachal Pradesh as well as process of absorption is iilcey- to 

take place, therefore. it is in violation of doctrine of lec!itirnate exoectation, 

) 	1 - Itt1 f1AL)1 	ç .i1T7 1 11 ii, y' l%L O4 	r6 rA ..............5_n.  

3. 	For f-h..t 	]ii'nf- 	cnhmjfi-pd a iph,i1p r ,rppiif-ii-h-m cm 	OG 71,1h)7 

..------.4...LL ue.i'.jie '.iiC '..vlLueriLL iIUULOAlt.y i'.,i. ietuu tLUiiJUult iULU .uu w iepwtiii'.e 

him till process of taking over the entire Accounts cadre by the Govt. of 

t rnng -'hd 	nd f]p rmp i rnidii,ir 'hpfnrp flip rp 	irfc nitf ---.-.-..---- ..... -..-- .U -...-...S_, ..........- -- 
C ..-------- --- - t_ .f Li------- - _....I. L... 1_.... -- ------£ .4 ------L ..j. t&iy ..&elivii .tui £CL4LLictL.jufl vi we 	LUL L IUS I.PiIeAIi. epitiui.ieiii. 
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..t..-. 	L__ .L. 	 nrArr\ , r '.Dt it 	 . 
61y i&L'.1Li.i. LiL iiLCi I VY U 	 .ILaI. la, .41JiII..tiy, mt..ti 

and Sante is liable to oe SOL aside and quashed. 

5.4 	For thaL the appllcant, being simaarty situated like the other 19 Divisional 

Accountants. have a right of having his case also duly considered by the 
vnrnnnAnw, 4c' nv -nn..-n, n -ne-rn 4- nbcnrn4-  nn n c' 	• r- o -  nn -i A rnni tat. n CC L.JS .:;a..JL; LLO S.a.V £Cfl.SL4.L r,.%...flLlt.CCSZCa. 

c.c 	Fcr 	th 1Hr d.ilpd 95 1V 2flfl, 	'1 5 (17 2fl1 - 	 - ]ftr tLfpd 

f__-'zi  liii J.AAy: 	uuJ 	tili.iit.v i.iI6 v 	LI&LL. 	*JI I CL-' &..tILCo IAJ 	 Li.t Lkitf  

period of deputation of all the Divisional Accountants including 19 

fli - nJ t'rniinhnf iiid 	For t1iir prninpnf ,iI cwnHiri qiflhiprf fn 
I 

I -------- -- --- _1_.------- 
VIL.tUAc&WcLi UI a.ivii Uabtffb ii.Jil.. %U.UL .tILU £LS SUIiL, c,UIL Cl IL&.16IUIL 

a right in favour of the present applicant for due consideration of his case 

00.6 	rot LIIIL mview ot ute juagnietu Ol inc ritgn tour, tile rignL ot permanent 

absortion being dependent on the desire of the borrowing and lending 
tflfl r41flflfl 4- ,%fl,: 	•fl t Ti#U4 C nt tn rnflraflrl IC' fl tflflfl Cr 	fl l,n-v.-rnrs,i ii a-  , •_,.t.-& 	..LL ., .L._ V. 	 J. t,. 	...LLO....O LaS.. ..SL..s..afl  ;....... 	C .... J.L V. aS.. 	 .&L; LV 

lendin department on the issue of absorption of Divisional Accountants 

which is explicit in the letter dated 28.03.2005. dated 15.07.2005 as well as 

H--' i4c4-,A fill TIIJTT ')fli1 	- i-aii4- n-4 e-h-i 	-rte - c0 - .--. -r .-icii 	''-riieA 4-n fk0 .—_/ 	 ------- - -..-.-. 	 - 

applicant- to have his case for permnnertt. absoiptioris considered vi&-â.-v.is  

other similarly situated persons. 

544 	For that the applicant being similarly situated to the other Divisional 

k pnHHsd 	ftir F.-iir 	i - ncirnn 	ef 	}i 	;';t 	hv th 

4 	&LtIUii LU LUI 	I'.tea. 	Lit. -  Cc4St'Z, UI Uute!G 1 iPCIU.LJAi LLL 

cases of the present 	pilant is violative 01 Article 14 and i(i of the 

('cincHh71-icn nE In& :i_ 

5.5 	i-for that the 	action of the respondents in attempting repatriation of the 

.: 7.Jsa.t. 	 C CC; . 	 IYsL;jnj -.asa Ca. I_C Ct 	 a.0 Cit CS CC Li_C. %_SaSJS C £40 'tiLt L:4CSLC Li. LV; Li. CC 

	

teLLer-at' tea 	o.uuw, aaieu 	as weu as ietter aatea 

C"~" ~~"Pj 



.....1 i...1.../ 	 ......C........ L.....J 	L.... 	 .......J  1U.i )u.y L.AJVJ .t '.;A - iLLA. 	 iLL J.Lt%v, &ii.iJii.it4ly iLt& 	1L31%.. Lou L)k iLl iiLICc 

with. 

5.6 	For thet the judgment of the High Court is a dechiration with regard to the 

rights of the parties and does not any way debar the respondents from 
e 4irrte -  tho PpPeR '4 the 	c 	•' -ç /ri*,j. ij_•_•.._...._" 	

-.... 	Ut..- 	 -. 	/ 

absorption when the borrowing and lending departments so agreed. 

I r..... LL..L ----- 	.Li__..._.. Li..... LI.... ....L......... 	.LL ........... ..L...i..... LLLLU. £11 ViVV Vi i.iJl LLL4i.L1, UttL L.LUII Vi Lil% i'ViR.iVilib ILL l9.Piilg U.I2 

applicant outside the zone of consideration and repatriating him to his 

r...irp £'aIlrp ic rhifrrv 	 iid iihlp o  h drLiri illo-1 I .-- 	- ...... __j ,................... ___• j__•____ ......................._- ...... 

53 	For that the applicant submitted detailed representation to the 
nr&n ni, is.., 4-is .s, e'ni,.snI. fl2 nfl Ti l.ts •I, , t'4ttn ni-n-.* nfl nnnl LI.. 1CcpLi .iw 552. i_J.LLLj'LLL4.LLLC Vt' .1.2.51 I..&LC 2_LLL C'... t5'.J.1L 	C&OCC...i. Lry 2_SIC .1. S5.J. I 1JC 

intunai in 'JA iNo. 2,18/05 and the same is penuing tefore the 

respondents as such repatriation of the applicant in this stage will be 

n4 4.1..p 4&44n,., 	 n,1 1,.,. 4.1,4,, Un.i.sIis1is Ti.rnnisl Li Eai_LtO.. LLi.0 OjJ.LLSL Lii Li. IC LI3J. CL 2.55.751 	CLOCC5.& LF) 1.2.11.0 .1. i.L.L& i_'.LC .1. .2. £L' 2_StILtS. 

LJetaiis ot remeUfts ejciiausted, 

Ihat the applicant states that they have exhausted all the remedies 

avaflahie to them and there is no other aterna1vp and efficacious 
.1 	• 	.;1 	. uin o rue this appacauon. 

7. 	Matteic not nreuiiouijv filed or nendiup- with any other Court. ----------------------- 

Th 	e'. ..,ntl non i- A, fl,,. 	4.1, o 4. I,.,'. 1. 1 •pei'. , n -i, tIt A I t,l e. 	 4- cm / L.L;.t.. i:I.J.aL;aLi 2. 51.2.2. L2_LLA T_&t..i...ifl_a 5. t3 4.tfltL. .Ltt_ .2.22.4;..... V.25.: &L435V .Lia.S_S.;. •4F't'1''1 Lt5.SiJ 

Writ Petitiou before this Hon'ble Tribuival/High Cou.rL However, those 

cases were disposed of by this learned Tribunal as well as by the Hon'bJe 

.1 S.L3S& %..a.J ia_Li. •J_S. 15.2. SLt..! SJ 2._i. it_a. I.t.tji_i.L5..ta '.-&SJAL/ VT ii.'. i.J.L.i.5.tL & £0 kit.. .2. tS.4J.L .i.t 1452.) 

Court or Tribunal. 

Tptieftc ou c-hf for 

'Ri r  wri2 
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T1.J 	ii.. 	.......J 	 L...LI. 
.J1.A.Lj. LL 	 .Ui. LLi'..ULI2,..4flLL7, 	4LA .MJV%. 7  iat%z 	 flU.LLLL,iy 

pray that Your Loidshlps be pleased to thwit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

vvLLi.. 	 i 	1L Li.0 	7L.4iJ1.t 1L1.1 £I.? LJ 	1iiLAl. 4LII 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s) upon 

L1_. £l...... 
ii Li 	L} 	L ('.; iJLL¼) V LL& LALLisi 4 LLL)1L. 

8.1 	The applicant is entitled to consideration of his case for permanent 

n9Z flu7icini1 	1m+l1- 	fbc Ii&-rbf rf 1-ho 
Lfl..flt Z.t#.LWJ t1JLJ_LL.S.t.t 	....LL LSJ 	.LVS.!.J.L_?.LflLS £ 	 .L.t 	L%... 	 ¶.S 

- 	.- ------------- 	- 	.1. - !.. 	- 	 - 	- S. 1 	.. .] 	,. 	f%P) 	I1 7  u1tuou. wniuneu ut ute Ju.mei1.L wu uru.er U.1LCU 1.tiAJU/ 	 311 

OA No. 233/200 and also in terms with the direction decision contained 

in the letter dated 28.03.2005, dated 15.07.2005 as well as letter dated nil 

July LVVU 'JL we i..espofluei.a r.1u.4 iuju 7 . 

o fl 	- T9..- •l.,,s tjn..'Ll,-t 'T,r 	qenl 3..- 	fl..SflflE$ $, #S JlT.T 3M.4 *%*%t* #'tlL% i-.'s flflt-.n...n LPo. 	AS tt..L LALC .1. ,LJ1.+. USC S S ..LJ L&.LLC&S L7C .7.LCCLOC4. LII C&.L13J fl LIV etfJ1.flS.L.LtI L*J a_Ui. 1.1551 L&C ILL 

ins present p!au 01 posting till process 01 absorptIon 01 (t(.tie ot L)ivi.sional 

- 	 Accountants by the Govt. of Arunac.hal Pradesh is completed and further 

1.. #a .S.L1 (U.S C' 	4ts 41Ufi4*.S.*S 	4-5IS 	1Sfl4%t%1S flfle' 4#St%S 	q(U fiflflf.t a .*nT 	flKCI fl' CU I IJV 1jIOVs.5 1.J S VO LI. ItI.LU LILV L.VI.,1JUJLLSLLC L.LU.J551 	JCUOO.LL L5 CLI.&) 	a_IS XI. U..IJ. 

repafriation till the process of absorptioii is completed. 

as..... 	.uo. ui ULC itypiia_iL1u1i. 

4 	1 	I 	(1 \ 	 1 • 1 	.1 	- 	 1' -. - 	• 	 • .1 	1 	1 	1 f.. 	1 FtI1Y Ot.fler riilClt .b) to WilliS! tile !pp11czm IS CIIUUCU its UCCIILCU. lit iIflU. 

proper by the Hon'ble Tribunal. 

9. 	InterIm order pyed for. 

During pendency of Lius appllcaiio.n, the appiiciun prays for following 

infrirn rpipf (s)' 

C .. 	 - 	.1 	TT 	71 1 	T.. 1 	1 1 	1 	1 • 	1 	.1 	 1 
j.i 	IflUiL LflC rwn DiC iriiumu Oi pletthcu tO thItCi 1110 responuents riot to 

repatriate the applicant fill disposal of the Original Application. 

- 	 . 	 . 
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VERIFICATION 

Y r'1 	T1 	1 	TT 	 fl 	
, 

f I 	1 • TI 	1 	'1 	1 	TI 	1 	- 1 1 	• L Dnrl rruuw I- uImtr rdui. i o LLALC iyfl \nanuILi I nu. icu UDOUt ju 

ears, presently working as Divisional Accountant, O/o The Executive 
Torr 	11j-,'c 

 

Dyl 	Prnrk111llL4l P CL E1 	 'Mc- T1iTIl1l*_ 

If 

	

• 	4 
 ab.4.z. 	 2. 

• 2 	• 	 1 A 	1' 	 1 	1 	1 	'I. 	•1 jJUJ 	JJLt.LLL]J UL ifl,LulflL L fiIhU i- j;V1IdflofL .Wiait Dv 'CflIv mat .4.2. 
 

the statements made in Paragraph I to 4 and 6 to 12 are true to my 
kTIC*TATL'.I1Cr4 and fhC2.Z Tlll(Lit ill 	 *v 	t2* 1Thr ig*ry -j chrr-, *i- r - 	--- 	o--i---- 	2•.4...•_. 

I hav c not uPprcsscii. un niiitirij.d. fact. 

.1 bj.L%4At Ujjb Vt .Li(A1LLUII Ult UUc, Litt(u 	Vi iYii4y VU/ 
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IC O TiE ACCOUN1':Nl' GE NiRL (A&E), 1LC,H\L/;Yi*., 

.. 	•PRA1DE3-I .\ND MIORhI 
_OOC)OOOr,O(OO'_ 

Q ,  NoD.,.Cell/' 	 :),\riD  

Conseouent on his selection for the )Os )ivisiore 

,countant (on deputation basis) in the pay sca].e of 	. l4O 

1O0-50•2300-60260O1- in the combined cadre of )±ViS1On.1 

ountants under the Administrative control of the fice of: 

tc ce un t; it General 	, ilujhalaya, etc. , 3i 

• : T, 	
s7or 

)ostecl Ofl,(G'.pUtatiOr1 	: J?.iv siOnr/J. i 	OUfltaflt 

ih offi 	f.th 

- - 

joifn t no )forei1 d post of D1v i.onel 	ccounLinL on deoutDt 

wt'Iiin 15 days from the date of issue 'f this order, fal 1mg 
whch is posting on deputacion is liable to he cancelled 
witiout ny .an,9 the. pst may 

.' 'ofered.to some other'eligible nd selected candi'Ljt'. 'lo 7 	. 	 , 	 ,•• 	. 	 . 	 . 

represntatjon'for a chanqeof the place of posting will be 
e ne rt nd under any ci rc:um t;.i nces whets 

3.?: 	he period of dejutptjon of Shri 

-- will be or 	duretion 
1(one) year or(y from the da)of joining in th ofic of 

0A, T 
nly and 	a 	O'.ii co 	.11 	'::c 	of 

3 hr 

il1 ie governed Dy the 3ove.rniment of India, .in.i:try of 
Linanc.., Public Grievances and Penjon (Department of Personnel 
end Tr.eining) lettt IO.2/12/97Estt(pay.II) dtd. 294-1988 

Con t: 	......... /...... 
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r5 	Gram : .ARUNACOUNTS 
0 	 (__ 	 Phono :7142tJt (0) 	, 

(fl)  Jfiiite ,kL' 
GOVERNMENT OF AIWNACHAL PRADESIl. 

Director of Accounts & Treasuries 
Nahar10giin-79 1 I I 

Datcd, i/ic.1 

To, 

The Accountant General (A&E), 
A.runaclial Pradcsh,Mqghalaya, etc., 

• 	Shiilng - 793 001, 

Sub: Transfer of the Cadre of Divisional Accounts 
Ofl1cr / Divisional Accountants to the State of 

• 	Arunachal Fradesh - regarding. 
0 

Sir, 
 

11 was under active consideration of the Government 
of Arunachal Pradesh for sometime to take over the Cadre of the 
Divisional AccounLs.Qlflccrs / Divisional Accountants of the Works 
Depariruent totaling 91 ( Ninety one ) posts fiorn the existing 
combined cadic being coiUroilcd by you. Now, the Government of 
Arunachal Pradesh has decided to take over the above sa ía under 
the direct control of the Director of Accounts 
Amachal Pradesh, with immediate effect. 	. 

Persons thosc who are borne on regular basis in time 
cadre and opt to conic over to 
t:.cn over on stabs quo subjectb cceptancc of the stale tovcrnrncnt. 
it is also decided thatTiicforth no fresh Divisional Accountant(s) on 
dcputalion will be áihcrtuiimed Cases of tlmosc who are piiUic 
deputation mid servulg"11-ithis state shall be 'cxaniid tffmiéiid for 
their ture contUon even aflcr corn plc (ion oiThE117 term ml of 
eputahlon. • 

It -is, therefore, icquested_to lake necessary action at 
your level.  so  thai hIm process of the transtr of Uid1iiiii the 

- - 

Formal notification is under issue and shall be 
coinmnuiucatcd in luc course. 

• 	a 	'(k 
( 	- 	.•• 	Yours faithfully, 

(Y.Mcgu) 
-, 	Dimector of Accounts & 'l'reasumcs 

& Ex.OfT)cio Dy. Scey, ( Fiminncc), 
Govt. oiArunaclial Prndcsh, 

. 	 . 

r. 

I 



I P 	... .1 	.__ . 	 A 	 .. 
UiA IJyyj 

triut OF irit tUUutjri IjN . tjjf'Jj<J%j, (Aot) 

MEGHALAYA. ARUNACHAL PRADESH & M1ZORAM 
T 	 71\tI1 

,rUj_L.AJiN1.J-  / 3V) I 

Phone: 0364-2223191 (0) Fax: 0364-2223103 
L' 1) 

JLi.JLL 

Accountant General 
fl r Vin T a rflhi _2/1tiut 	I 	fl..'W1 /1000 

L}atect: March 24. 2005 
') MAP flC 

year 
0teni 

Plt. rill ewr 	 1t1i tih1&apn rit,1in 	fh, fl,n1 

It 	,s, snt,ntn n.j .4an, rtnr n.j ta .,.n r 	 a.. A a..acq 0..th ..nmta  
r.L...'.JLkiaLLtn JEL 	 O LILJ Sf4 £L.L CULSf jJiS..Lfl,tL*L 	jJLn)t1#S3 141. LSL... LitaL... Sf. 

A 	....1...t T... l.....i. 	i1y:1_ 	 - 	._.....: T% 1\ 	 t.T... 	T A 1 71'fl'iftdV, 
tIU1i4ii4l ri4Ucbit. WjAU 	i 	W YUUI 1J.LJ icILI INU. 11EV iriiiuvi. 

ciatco .tO.i.Luu). i atu to ituorat you mar my t-icauquancrs nas comirinco mat we 

could consider extension of the deputation of the present. 31 Divisional 

Accountants presently on deputation to our department. As you are aware the 
fliviion lench of the (i1l1r4ti l-Tih ('orirt Ttnicrr P.eneh hid ifl1Cii n order 

Antarl  0 ) )0fl 	tmit ThIs I ) T 	&1P%*iI a (SlltlV)rtTL ttii 	 \tt 

t 	 k.,i. 4. 	 41 	 4 it  
I-.J U 1V1tU JAs.[s tAl tALU }JUStI t.Vpt4iUILILL. ILL IiLV LJUV1iUitiil Oi iuui.0 

m-raciesm i nis oruer is not oetng Jnipternente.0 presentiy and tne remaining ii 

Divisional Accountants• who ha'tie cases pending in the Court/CAT may be 

immediately requested to withdraw all their court cases and once this is done. 
their cr,nlirtuilv on denittalion will he considered. 

C'fntht njiat,rti, tvf hcu-trntrtn ,-f fhpQp i i-ltt11JfiirwtwtQ n1; l-Yl)fL hi 'f S. 	.itS.•_iS. SS. t4bb.*'f _ 4. 	•bk.i 	s4 -.Sbi__ ii.;. 

o.4 *1. at i-l.a n-s .. A ait an n,11 ha rr ,n..4,a ,l ni it a.. A th 	S.bs nil 	O ii  nest mi marl i-n fl&L*JtLtLb., 541441 t1I.'*, LLS.SJtICta&&S-O 'C'JSS& ifs., flttJAZ'j*..S4 %JLSt (11454 11410 ALLOT ifs.- 	J1LVi...% -54 1Sf 

these dcutatiotisits. 

I request for your urgent action to ensure that the pending court cases of 

the 19 Divisional Accountants on deputation are withdrawn to fäcffltate their 

continued deputation/absorption. 
k ord 

çj 	tS 	 Yours sincerely 
sJ4 	 Sd/- 

J W/ Tit 

24.03,05. 
iJltA. './5541.44 .L.'OL. 

tmanc-ial Conumssione-r to the Uovt. of Arunac-hal kraclesli. 

I 
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GOVT. OF ARUNACLIAL PRA1)TS1 
Di R TO1AT11 OF' ACCOUr41S r FAJ 

NAHARLAGUN. 

0. t)AfTfl'i5I99/ l'r 	 Dtcd Nhnriuyiii, tite 15 J'O. 

0, 	• 

The Accou rtiit Gc,ieiml 
t\4clinluyi, AruntIdU1l I 	isSli. c'lc., 

Shillong. 

kSub; 	D.iviønn1 	ountats on deputation -- rcgrdlrig. 
1 

Your icttor No. DAJCtll/1-8/COUrt rr.'cI20Ofl-fl 	/ 47. cid24..2O05. 

D 	Sft, 

I 	all., 	dirctd to 	rcquet 	you 	to r(:fer the 	0.0. No, 	OAICdI/l -F1/Crurt 

Cnss/ 2000-0 i s/I 909, dated 28.3,017rom ShrI ER. SoIornon Accourttrit Generni (A&f) 

to 	hrI Otem Oal, Fttlann Commtssioner to the Govt. of Arunuchal Prndcsii. 

2. 	The AecoLntnnt General (A&E) had in his above D.O. icttcr 	ist oncd 

that the order of Divislot. 	Bench of FIon'blc GauhU High Court, Itnungar Pcrmnnent 
Bcr.ch, NaharIntun dated 10.2.2005 rctd1ng tepatriation of 12 Divkionnt Accountnb 
to their parent departments, In the Govt. of Arunaclial Pudsh b not being j1)ICfl1CI1ted 

anl had urged this depurtrnant to hiimcdtately request the remaining 	19 	Divi31oncd 

Accountants whose cases; are pending in the Court! CAT to withdraw their couit case. 

ThI 3 department had putued the mtt'.r with re .prescritativcs from both the group of 
19 and 12 DivisIonal Accountants but nothing 	peciflc result is forth-comlig. 

"I'M3 dire.toratc 	also 	acknowledges 	receipt 	of Sr. 	L)cputy 	Accouiitutt 

(Joncrol 	y\dnin.) 	letter 	No. 	DA/Cetlfl-U/Courl 	Ccic3/2000 Ol/i'17 	dtvd 	2&.?flflS 

stiing that 	in 	the 	Iihl 	of order 	pa3scd 	by 	Hon'ble 	03uhnt 	11lh 	Court, 	lt1Fhr 

Pórtiunent 	i3cnch, 	Nalmrlagun, 	rcputllat(On 	orders 	In 	repeet 	of' 	12  

JJ AcountantS to their parctit demrtment arc being issued. 

• 	4. 	rom the endorsements reccived from your office, repalrInhoi 	ordr 	in 

respect of 12 Divisional Accountlnts 	.s siatd nbovc have be(u h;sued by your 1y)d 

office iii the ,oiiih of Mty'?00. 

5. 	II. 11 to bring to your kind notica that the 12 nos. of DiviionuI Accotirtflhlt; 
• wh ose repatriation ordcrs were isucd by your good office I 	d in ride. frcfrlt ripp'nL to ti 

Ikn'blc C7 	for iasu rig a stay order against thc ordcr dated 	10.2.2005 	kucd 	U. 

Hiubk High Court, Itariagar Pcrmnnciit Bench, Naharlagun. 

• 	. 	• 
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6. .ijncier tik CICCUI 	.ttince (lie 	i(ice ol the Actniwi (.enerj (A.hj). 
Mch111 	Au;iiachil I'rdeli Ctc, Shilloig is rcque;ted 10 cccttlrr 1k tJ:c!;tof 
ieplttiinhion of the dcputn(honl.cts The schctiie Or Uiling ovet the 	dI 	n1S'rLi;f: coItrob 
outH cttdtc b D. 	/ DAOs by thc GnvcrI)Inc il ( or Aruihtl Pr:dcsh lobchig snb n olm ( i 
to yotr oud o(rice wRhin it. 1ortntIti Ar Perusal & rIcccSaIv uppruval please. 

nm 	laitli lrIhl\' 

f1tn1. NO. DATTRY/15/9?/ L'i'( 

Copy to: 

C.M. Monpmav; 
L.)ireCtor of Accurit & ' r'rcarii ie:, 

Ccvi. of A runacha I 
N a Ii a ri a u ii. 

D'ttcd Naliai 1tiu ii, (he 	' Jily2i)) 5. 

, 	•, 
. Ar  . 

V .  
0 

I; 

p1 

1 i 

w 

flte ChC Enginccr, PWD ( 117., W/Z ) / ('I I I1) / ([CD / RWD / i'Ocr & 
DIII' Dcprtiiieiit of \ruii,tehal Prade.sh for ItlnIIuuljtii vith rC(IIt to 
convey the mattcr to all the rXCCUtVe En&nccr coriccrncd. 

* 	• 	..L,.. 
2. ,Offlce cop 

1 	 . 

(C. qE,14611glilaw) 
DI1 Lt,i 	f ALUUII(, & *J 	th(II 1e1 

n I A tu 11OCI1II I I ' rack .cI 
nhnrlagu,i. 

VIP • 	.. 

I., 
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Annexure- 5 

TThifP1TT (P A 1?T TM & (T-E AT 731? & flCT-T 

OFFICE OF THE DIRECTORATE OF ACCOUNTS &. TREASURIES 
M&T-1&1?T A(TThL 

Nl fl A /TPV/)fltli1 
	

fliii 	Iiilr )flfl 

The Accountant General (A&E) 
1 	. ,.L -. 1 - - - 	A 	 1. 	_ _L -4a 

a, 	iU LC44.ii&i I asAiL 

Shillong. 

- 	of eIitnp mr t.kinty iver fh 	dniin i-r;I-hi e ifrnl if thl.  
ciUres ol 	L'AL)/ L)A(.) (irljie-1 L'AL), 	rtUe-I1 rnU L)ivisiortI1 
A 	 1- 

T -si-s-s fliyl-nei 1-cs o,il-sn-, - 4-  l-s.apnta,-s41, 	ISVCInFSC'FSCI Cn*,flU -flfl Fnr #-nI,t-nat 15571W 
S s-aLL;. V.4.51 t.. 	 55 	0 -.4 LLL..... .....V.. 5.. LV.' S LA. LALV._ 	V._ffl_X0t_ LA OL.LaL flL... Stj1. L4515.sLtbSJVL. .1. 

dye control of cadre of Divisional Accoumants comprising Sr. 

DA(ps/ DAOs Grade I & II and Divisional Accountants by the Government of 
,,, 	T•)•*, ci iso1, n,cscnn i-i;, t i-i-Sc 1-i-sri -it 	S 71511 r 1.'- nd ml, fjcsi 

111t iuxiher careciea to state MaL the State caoinet nad since approved LflC 

to take over the cadre and the Departments of Law. Judicial & 

nistre tive Reforms of the State have duly vetted the scheme after thorough 

inaLioti. 

In view of the .,)-ogress as stated above. .1 am directed to request you to 

.1(5155 	7 71ai1 -r ) 	515 75(75 	#iSf'l 1t0t1fl; C5Slciritk 1-i,;s- esi .s1 ti-so i'dio isf fl A I 

fl a 	in a 15 	1 	T a it 1 	1 • 	V. 	 I 
your iIflU CoflixOl. 

-Kindly acknowlede the receipt of the scheme enclosed in quadruplicate 

aI 	I 
:- 	snueci wove 11 	c .. -t 	1 -I 

t Ours rntnn1Ltv 

 

/i''),I lYE. iViUilUItW 
J)irpefnr of .Accoii-nf r Trciir 

Govt. of Arunachal Pradesh, 
\T1i5--iit_ 7Q11111 (A Th - - ----7- .-- 

 

Mrs flA /TPV -T/')flñfl / T-1i- ')Ofl 

Six, 

- 	.11 



4 .  

Copy LU. - 

P.S to Principal Secretary (Finance) to the GovL of Arunachal 
Pridesb. ithnagai for informjtiiop.. 

ifle )e(Tethry, Lw oc juthuu to tfle Govt. of Ariuitcflt1 1'rUesn for 
hr, lcg: ....__. ... 

994,., 	,sn..n3.., ..rr 	 i-ti P... Ft ..4n-..r.4 v.,.,. .S-r ,n 	 •r 4-1.,. 	rl- £ £I.0 ....JC..J. C LCLLj, A tL aJA;Lzcs CA. r.A.aLaJ..so LILt LI_V C flCJ.'Ji. nb7 L'.J taLc L.' LI  

Arunachal Pradesh, Itanagar for infQrrnation please. 

i-_si, 	-I 	 11 
- i 

-fl
li(1OiC 

((' M Mno-niwi 
Director of Accounts &Tres1lljes, 
Govt. of Arunaclied Pradesh, 
NuIiarIagun- 791110 (A.l') 

LfI 
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7 IN THE CENTRAL ADMNISMATINT TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A.NO. 115 OF 2.003 

• 	 Shri L. Appal Swami &. Qrs 

.? 	. 	'. 	• 	C .. . 

-Versus-

Union of India & Ors 
kto  

H 

WRITI1N STATEMENT ON BEHALF OF THE RESPONDENT NO. H 
. .... r  

	

I, Shri Jayanta Kurnar Bhattachaya, son 	of 	late 	Anil . Kuniir [ 1ft 	• 
Bhaliacharya,aged aboul 47 years, presently posted, as Finance & Accounts Officu in 

dtt1 j 
the Dir&&ate of Accunts, Naharlaguri and residing at Naharlagun,p,o. Naharlagun 

Arunacha1 Pradesh do hereby sQlemnly affirm and state as follows: 'I 	•• 	 • 
That a co, py,  of t1gl app1icati being No 1 jj of 2005 has been ser7 ed 

upon mewherem r havbeei arrayed as Party Respondent No 11, I have red the 

erments mide in:tle 'pph&ton along it1i its annexures and undertcd the 
onten.ts thereof. 

k 

ma.save and cpt wiiat is specifically admitted in this Written Statement 

and the stat menis made in the application which are contrary to and inconsistent wj (1 i  
the recoi'ds.baj1 be deemed. to ha ben denied., - 	•,1 

3: 	That the applicants ified the instant applicalion seek-inn the relief viz: 

i) 	That the app1icnts who are on deputation entitid to consideration a 

Divisional A.ccounlnut. working under difIiui. Divisioi offices of. die 

Executive Eiigineers in the State of Arunachal Pradesh. 

-•-,•. 



That with regard to the statements made in paragraphs 4.1 and 43) of the 

applicatiOn the deponent: tais that these are mailers of record and aiiy 

thitement madetherem which are ebntraiy to records shall be deemed to have been 
1 fir . 	. •• 	

$.  
14 

.. 	 ,. 

5. 	That with regard to the statements made in paragraphs 4.4 of the applicalioii 
rut1t1 , 

the deponent states that the State of Arunachal Pradesh through its_Principal Secretary 

(Iin,ce) Government: of Arinacha1 Pradesi has formulated a schern\for taking over\ 

strative control of the cadres 

and pA of woiking divisions alleging to PHE/RWD/tFCD/PWDiPOWe1 Department 
- 

of Arunachal Pradesh from the control of Accountant General (A&E) Mcghalaya, 

Arunachal Pradesh, etc. Shillong. flie said scheme has been sent to ile Accouubiiii. 
SJ 	 utlt? 	41 	 •. 

General (A.&E) Meghalaya, Arunachal Pradesh etc Shillong for taking over of the 
................................. 

administrative control of th cadre of Divisional Accounthnt from the later vide office 

letter dal:ed 30.7.2005. Thisas been done in consonan to cabinet decisior taken on / 
r. 	. 

29,11.2001. 

t 

I 

2 

Iliat before dealing with the said relief as prayed for, the deponent 

deals with different paragraphs made in the instant application fo 

conveniences of the case in hand. 

• 	 . 

t 	6. 	That with regard. to the statement made in paragraph 4.5 of the application the 

deponent states that the question has been dealt with in the schenic which is quol e.d 
IN  

hereunder: 

"22 Fhc l)\'ls1onal Accouulaiils ( on deputation) ilioe who have COliI)1ClLd 

the existing terms of deputation will be cotinued as E.tuergney Diiion.i1 

Accouiiani foi the 1e being as woikniganangemen liu; br WCU b9oIjIiou 

regular Divisional Acountant they shall have to qua1ify themselves in the Divisic "tl 
• 	 ____ 	 . 

thst examination within two years from the date of laking over the, cadre from ilie 
• 	 . 	 • 	

.--- . ........... 

-- -• 



7. 

3 
) 

V 
administratiVe control of the Accountant: General (A&E) , Mcghaiaya Anniaci ial 

Pradesh etc. Shillong, for which they will be given three chances to qualify in the 

Divisional test exftminatiolL If any body fhiis to cpialif in the Divisional lest 
-- . 	- 

examination, shall be reverted to their parent department as and when quaied hand 

become available". 
- 	 .. 

-- - 

j'he said paragra1 of the scheme ha put certain conditions and these 
'..' 	 '1..........r - 	r 

conditions are reqinred to be fulFilled ui order to get ihe peri'iianeiit absorption ui the 
• 	:'. . 	

.. 	...T ,. 
cadre of Divisional Accountant working under different divisions of the Government. 

--- - 	 -- - 

of Arunachal Pradesh. 

Copies of the communication dated 30.7.200 

and the scheme are annexed hereto as Annencure 

Aan 	respectively to this Written Statement. 

7, 	That with regaid to the statements thade in paragraphs 4.6 and 4.7 of the 
. 	.L, 	. 

application the deponent states that the Government: of Arunachal Pradesi had 

reiterated its stand for' continuation of Divisional AccounLs on deputation liii the 
- ........... 	............. 	-. 

process of takiig ovr administrative control from Accountant General (A&E) 
------- 

Mcghelaya, An.ianchal Pradeh etc SHIong is completed which i' evident from 

Annerwre lof the application dated 12.1.2000. 	\, - 

S. . 	That with regard to the statements made in paragraphs 4.8,4.9,4.1O.'l.1 1,4 . 112 

and 4,13 of the application the deponent. slates that: these are mailers of record and any 

statement made therein which area contrary to records shall be deemed to have been 

ddni /// 

9. 	That with regard. to the slatewenis made niparapiiS 4.14,1.1 wd  

the application the. deponent states that. before submission of the scheme fr 1a1.g 



NO. I) Af  
- 	 -S  

/'iHccountant General
a Lay a, Aru n acli at P rad esh, etc, 

Shittong , 	 I  

S1 b1uissO11 
of scheme for taking over the ad in iiiist rative contro of (he 

cadres oF Sr. DAO/DAO Grade 1 DAO, Grade - 11 and 1)ivisiUUal 

Accoufltfltt thereof. 

Sub 

3. 

S 

I am directed to submit herewith the proposC scheme for taking ovi 

tnuiniStratlMe,COn0t of cadrc of Divisional Accowta11ts 
COI11PI iing Sr. I )AOs / DA )s

.10 

Gide - I &11 and DiviSiOL1l 
AcountantS by the GoveinmCit of Ai unachal i d h 1 

ol 
rsted undctjouc kind LOnti011 	* 

tiAqd ifl 	 I  am 1w thci duected to state that tlic Statc cibinLt hod siiicC 
lppI u' d it 

proposal tôtakè" ove(' the cadre and the Departments of Law & JudiciaL l'crsimnel 
4 	 4.. Adiniu:istrfltivCb0I'm of tl.e have duly vetted the scheme after thorough 

CXaiflIfl1h0i. 

-, 	 ,.• 

.,' 	.. 

• 	. 	
1n v1ew,of.:he progress as stated above, I am directed to request you to convey 

your approva facilitating smob,h taking over of the cache of DAs / l)AOs / DAqs Gi ade - I 

trom your-kind controL 
4 	 ••... ..... 

•- 	Kindly 0 knowlcdgC the receipt of the scheme CnCIOSCd in quaui UJ)tI("- 

1 

lncto As 5tutd above. 	
Y ours 11 tl lul 

/ 	
C.M. Mongin'1 ' ), 

_l)itect0r of Accounts &  

Govt. of Arunact oil 
Naarb1tu1i _79 11 10 (A It 

l)alc.l 	,I Ul)'2t)0 ). 

Memo. NO, DArI'RY27/2 9 0  

CopylO 	
•:.: priiicipal Secretary (Finance) to the Govt. of Arunactult 

 

lo 	j1lormatid. 

Jual to the Govt 	of AiunaCh1I 	iade'l' ko 	alot to 10 

2 	5LIC( 	Law & 	dici 

1)ICI.ISC  

3, 	The SccrctarY 	Personnel & AdniniStF 	vc Reforms, tO lIi( Govt. of A 

P iitdcsh, ltum gur for in to rmtuli On picas'. 	
I 	/ 

b 

•t 4\c.' 	 ( 	
,)( 

iP 
• c c.1vi .  

I )i FCCIOI 	Ac 	,))I,)I4 	 I 	I-It 

Govt. 	

(II 	AFIIII:11011 	j'I,\IOi 

91 

II !rj 	.•, 



. 	•'• 	' 	', 	 -.. 	. 

np c. 

t , . 
.1 

3,  

I'ltcScheiue for lljjo_vçr of (lie Adiiiiiiistrativc Co ftol of (lie (..adrc.s of 
j.DAO/DAOGraile/j)A() Grade-it nRl DAuI WmjdngDk'isicms hclj- 

M-31"  P1.1 E/RWD/1 FCD/PWJ)/Pi;vcr  
Dep; I-tillelit of Ani ii actial P ra d cs Ii f l - olll  (lie 	u mirulaf b je Accountant GcnenmLc&lL), Mehahiya, Arunaclial Pradesh, etc. Sh il l oll  

The posts of l)i visional Accountants were created by theS tale Governi eit it the I 	Public \Vorks Department I Rural Works Department / Public I Icaith Egiccri 
Department /lrrigation & Flood Control & Power Department, but the administrative cont 
i.e. appointment, transfer )  posting & discipli nary control, etc. vested with the A ecoull ii 
Gencal (A&E), Meghalaya, Arunaclial l'rdesli etc. Shihlomig. Thic Divisional Acouuats 
comics under the immediate control of the Executive Engineer of the Divisions. They assi;t 

U the Executive Engineers while rendering accounts to the Accountant Generl 
Mcghialaya, Aruiiacha! Pradeshetc., Shilloag. Their paynd allowances and oilier service 
condition are at present governed by the Central Government rules in foice, but thdy are pd 
from the :s(uit& Go've'rnnicn's .exhequer. The qUeStion of taking uvár the cadcs of the 
l)ivisional 3Accouniauis 1rom (hadmninjstmaiive control of the Accountant Genermi ( ,\&E), 
Mcghlaya Awnachal Pmndcsh etc "Shillong htd been under active consmdciatiomi of the stitc 
Go\ ci nmcnl) çot qwte sometimespast in order to have pi Opel conti oh over expend tw C and 

., 	other accountsmnaUcrs. of. the Works Divisions, since it has become essential r oj tic s(;te 
IV 

Govcrmunentto.havc ,bcucr control on the heavy expenditure incurred iii vaciois c1giiicerig 
divisions of the state. Now, the,Govcrnment of Arunachal Pradesh has decided in pursuance 

. 	of cabinet deëision of the Slate for taking over of (he adntinisrative controlof tic cndrcs of 
.. 	Sr. DAO/JJAO/DA from the Accountant General ( A& E), Meghalaya, Arunaclial I adcl, 

etc., Sliillong 	 '1 
10 take. over ,  the cadic of Sr 1)tvisional Accounts Offiecrs/Divmsmo 1 l Aceouit 

Of1iceisfDivsionai Acèounhmts fiom the administrative contiol of the Account nt Cielielill  
Meghlaya, 'Aruiacha1 Pi'adcsh, etc. )  Shillong, shall be subject to the folloig ic is 

iI1(i COl(hitIOliS,' 	 . 

Absorption f I)A/DAO and Sr. DAO ( Rcujjjm) lionme on lime cadent 
the iC t&State Cadre. 

•Sr. Divisiotai Accounts Officers / Diisiona1 Accounts Officers / Di'isioui 
Accountants ( Regular ) borne on the cadre of tie Accountant Gcieral v. , lio 
are presently working in the Slate of Arumiachal Padcshi may opt to serve in 
the State 'adrcjon status quo. 	'l'hie willing Sr. l)ivisiormal 1 Aecoits 
Offlcrs(Divisional Accounts Officers/Divisional Accountants ( Regular  ) 
working.iithe State may submit thcir options to Ihe Se 'e_t-ry (o -  th 

• q tf' Arch&i frd4h' Vept: (: 
LAdvl4tCh.G1, P,'ct&h 	Itx4'LcA.4jQr tiuioghi the 

conceried Executivc Engineers withiin2 . (Two ) months from the date of 
issue of the Notiflcation' undcr intimation to their parcit dcpartnieiL 

1.2 The Sr. Divisional Accounis Officers I Divisional Accounts Olhicer:; 
• /Divisional 	Accountants ( Regular ) who do not opt 	b' state service 

• condition, but willing to continue in the post slab I be allowed to serve ott 
standard terms and conditions of deputation duly approved hy the slate 
Government for period up to 3 ( Three  ) years which nay be cx tended tip In 2 
( lwo  ) yet's ill tic interest of Public Service. Hey stall be I cvcrtel In their 
patent Department illimedia(Cly on cxpiry ol t1wil ,  respective dpul:itioii 

• 	period. 

'[lie Sr,Divisional Account Olhiecrs/Divisiot'al /\ecouts ()Hiec: /l.,lt tiil 
Accountants ( Rcgti!ar  ) wo opt to serve ill Arutaciul liadcsh shall I.tIiii;ae 
to be governed by the Central Rules for pension aid oiler retirement heneMt; 
as apphGable 1 urn. time to line. 

1.4 	The inter-sc- seniority of the Sr. 1)ivisionai Accounts Officers / Divisional 
Accounts 0 fhicers/Divisional accountants ( Regular ) who opt for tic St ate 
Service shall be fixed in the stale cadre basing ott their inter-se- seiiiu it, i; 
Sr. I)ivisionnl Accounts Oflicets / Divisional Accounts C) II jCCFS C I 'adu - 
Divt'nal AccOut'.s Olticer Gade-il/Div.isioal Accountants n' lie date ol 

:'g over of the cad e. 



,k J  
r. 	I)ivtsiotnl 	A 	 . 

!•/ • • • 	 ' 

LCQUfltS 	 Accouiis 	O1flccrs 	C' 

I' 	VSR)fl d AL OUfltS GIddC 11/Divtion I Accountffls (RL'UI it) 

ir (1FW1flg the IolIowig scale ol i'Y S er ccn1L'\l ))Y pt(crn. • 	

tL lW 

A) Divisiuial Accounta:t 	. 
t))  1) • 	

Rs.5000- I SO-8000/- 

-4 	 t 	

vii nal Accus OF!tcci (Ci adc I I) 	1' 	500 ,i 9000/ 

I 	
D)ViSiOflal Accouu(s otricer (Gradc-1) 	Rs.65()0-200 I 0 SPot- 

)) DvSR)fldI t'1CCOUfltS OfficLr (Sr GIadL) 	Rs 7500 750 1200/ 

1 he CadR- of Sr Divisional Accounts Ofhccrsl 1)vision i ALLOUnO 	)[(ILcI 

Gi nde-1 & 1 	 who aFC \vorkiflg n Aruniclvil Prid 1 

rLgu 	b4siss11 ?a11owed to contInuL for drawal of their 	i 

	

- 	

via1.cr tavmg oc by Iflie stOL 

? ' 	

) 	
t fc 

4 	
) e f ccouut(iu1.,Gcnera(A&C), 1ycghacyaiunaCha1 Pradcsh, etc Shillon 

	

f1Li '; 	 : 	 1':i 

Ldt;c* 	si.ateofA'i.inachaI Pid'dc'sIi on 'h date of .aking over thc c di c 
irlglnceL of thc Divtioi' and 

r( 	
; * 
	

u1l 	 ' th Si D1vIlo1LIl ALcOulil 

' .. 	

Dvtsioii1 AcLo1n1 of nci t 

; 	
Accountants o thc Sc'u eth,y to Go%'e, iiiituit of,1 rui:ac I: (II 

p 	• 	
o!iiai:ceon I cc.ept of 11t o1,tio' 

 

1LdT 
2 	

I)c,uta(IQll 

: 	

£  

7 	 2 1 	'rDlvsIonafAcCOULila1ltwl0 aic woiking ii 
the works thvisions in AtunaLlla 

: 	
. :prtd •Csh oL (ci)uati ••Ii hi1l 	alloèd tOtCOflUflUe scrvihg in hc po 	of 

Acoufltflflt oi ticpuUitiofl 11 they compcc thcir norih1 tern o 

1 	2.2 	 The Divisional Accountants ( oil deputation ) those who have completed he 

existing term of dcputaiOU will be conUnucd as Emet gcnc DivHona\ 
Account nt br thL timc being as wom n at t angcmciit But ot titel i 

	I a 

as regular Divisional Accountant they shall have to qualify theinScives in the 
l)ivisional tcst exaifliflatioll within two years from the dale of laing ove the 

cadi c troimi the adiniiiistrnti ye control of the Aeeuunt1l Gemc 
	(A ,: 

Mcghal3Yl, ArunaCht\l i'radesh, etc., Sliilluiig, h)r which they titl he 0'iva 
three clianeCs to quaIl ly in the lYtviSiOtThl test < aminat IOU. If ally body Ia Is \) 

qualify n the DivisiOtmI test cxamimst(iOii, shall he 	
veitd t 	their 

department 	
and when quait lied hand become available. 

	

3. 	 AdininLS11'\t 	Control 
---- 

The alniifliSlri 	
control of Sr. Divisional Accounts Oil eIs,'l)iv110. 

Accounts QU crs/Divist0t 	
AccountantS shall be vested wilh the Tin U/I At' 

J)L'/)a!(/lt(UI , Gnrer'I!/tL'11( of 4i't:i (IC/tat /'l'(IdCSII, Unit ngnr and 

exciciscd by the Secre((lI'J', w (he GO i'ei!i use,'! of  

J)epaltuIsC1i( of J'iit (I/ICC. 

4; 
lient 

The state government through Arulmehat Pt adesh 
S'i 

1iA11 Fill ASp ill the VIiCII'ICCS ol' DivisiOfl 	
AceOUIfl 	 . 

5, 
of 

5.1 	
ftc Arwach 	

P radesh P ublic SerVice Co IU SSi0fl shall iiakc ect ii i;c ii 

No 	
the Cadic uS' DiviSional ACCOt tant by sclectiofl on 

	alj IId cd hA 	tb: 

dlO\ 1ll5 	1)01CC 	tlliouh\l \'I tttce 'I)d CO 	
IALIIII \ c 111(1 qti 	S 

die lntid Reeren 	a;, t l,>tiI IttAfl l,r l)ivis1O11 AccOutita 
ItilIlI 

	 :-t) 

'j(i 



I 
1 

• c 	5.2 	 i\gcjijjii( for "Direct Recruitment'': 

Caididtte should not be less than 18 years and iniunc Ihian '!8  yeats oh 
pn'ovidccl that the initial age limit may be relaxed up to 33 (thinly three) years 
incase of APST candidates in accordance with the order of the state 
government from tune to time. In case of existing / working Divisional 
Accountants, upper age limit is relaxable upto 52 years. 

5.3 	Education Qualification: 

Minimum Educational qualifications for direct rccrui I shall be a University 
Degree / graduate with any one of the subjects namely Mathematics, Statistics, 
Commerce, Economics, from a recognized University. 

:j'No1e:-'.. Agc'Limit:and Education as prescribed at serial 5.2 & 5.3 above shall 
not be apphcible in case of eligible dcputmcntal candidate(s) 

TO
-  

	

5.4 	. 	 . 

' "The Secretary tothe Government of Arunachal Pradesh Depariniicnt ol 
inance shah be 1 the appointing authotily subject to the approval of One 
ovcrnnicnt 

	

5.5 	 I'l - otinlinn ninci Traiiiiiti.t:- 

Candidates ieci'uited through the Initial Recruitment l3xirmi nation will be on 
piobatton for a period of 2 ( I wo) yeats before their absorption in t)nc each c oh 

Divisional Accourtant  During this pci tod he/site shall be given ti 4imimg Ion u 
- picd'of' 6six') months in the Administrative Training institute and tlmercal'ter 

'intcnsve 'practienitiiaini ng in all aspects of public works accounts lkn' a tail hen' 
period of' 6 Six") : fl'iOflths. 

-. After, thistraining , ffie.candidates are required to pass the Diviional test, 
which wil1be conducted by Director of Accounts and Treasuries. 'liii stud 
time asl the trainees, they arc 'posted as Divisional Accountant art pi  ohatiuni. 
After passing the Divisional Test Examination supernumerary posts equal to 
the number of such trainees will be deemed to be created for ihtei absor'tion 
oi'u completion of probation period. 

	

6. 	 'Urart s fer & Pus (jug: - 

Divisionai 	Accountants I Divisional Accounts 	Officers are 	to serve 

t'. anywhere within Arutiachal. Pradesh ' and ate liable for traisfer to the 

establishments of Chief Engineers /[irector of Accounts & 'lrcins'.ii ies when con 
such poSts exists.' 

	

7, 	" 	 of recuiJ- 

The Accountant Gcneral ( A&l), Meghalaya, Arunachial l'radesh etc. 	iiIhi 

shall take necessary action to transfer the relevant records to the ScucuuY 

the Government of Amuimchal Piadesh 1)cpartiiiciit at' Flininee within 3 ('I hu'u j 

im)ilths train the date oF issue of the titihciiuii. 

dI- 
( l;tI)nin 13a111 ), 

Principal Secretary (Finance) 
(.iovt. 01 /\r tiacluil l'ralsh 

llnaL 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 	 S 	 (JUWAI IATI }3ENCIl 

A 
(.)ngiiid Apphu caou Nos.114/2OO, 115/2005 & 238/2005 

Date of 0i1er,: This, the 21st day of Mardi 2007 

THE H0N'I3LE S1-11I K.V. SACHIDANAN DAN, VICE-CiLAIRMAN 

TIlE H 0N'I3LE SHRI.TARSEM LAL, ADM1NII'RAT1VE MEMBER 

I,tL1di (atung. 
•/ a Late Leudi Sala 
• u/u lIC Executive Eiigitiecr, Along E1ect.iictl DiVision 

Dc1 )aIt uieut ol Power, Along. 

'l'oi kesvLu' l3orali. 
5/ o Late Golap Chandra Borah 
O/o the Executive Engineer 
'I'dzuPu5blic Works Division. 

3. 5 Sanc1yui luinar Darn 
5/0 Ltitc. SubodLi Kuinar Darn 
0/o the txecutivc Engincer 
Sep pa: Electrical Division. 

l.OVL ..1 
S/o LtSLNUI1 Rto 
0/ a the Executive Engiucer 
IlycI 10 IOtVCI L)cvelopruent Dcpartincn 1. 

5. 	3 ui:uini 13fl.1uin 

• 	5/ 0 	KiWiLUJi 

I tiitt: JIi &a I"lood CO1IUO[ Dcp:ulnieu 
l):ipoiijo Division, Upper Subansiri 

.01 e 	I)aporijo. 
iirr 	O\ 

1)iJi1. Kiiiuu L)ev 

% r4.. 
7. '['asiri Nnnigey 

0/a the ExecuLive Engineer 
P W D Division Scpa 
Lst Katueng District, Seppa 

8..-.... -  Lan 1 l3husaii Kai-wakar 
/u 	 M.larinakas 

I'.V'i .).). 	 I )ivis0Ii, 	I:) UUII)O 1 ij0  
ubaiii I)is ti -let. 

Shri L.Appa..L Svcuni 
ç 	 S/o LaIC L.A.Naidu 

3 	Presently working as Divisional Accow ta ill 
0/c the Executive Engineer 

ii QA.. 



2 	 ,- ~ O - 
~k 

PilE & \V1cr Supply Division, Khunsa 
Arunachal Pradesh. 

2. 	lvi. V.lait ikcyui N air 
5/0 N. P.V, Ntirr 

DViSIoflai Accouutalit 
0/0 L.Lie t.xecutive 13iigiiieer 
l<:Jtkliilg P.\V .1) iVisi011 
l:)isl: V 1 cst. i::lIueng, Arunachal Pradcsh. 

Sun S tiit:i1lU Gliosh 
S/o Late S.R.GhOsli 
W o iking as Divisional Accountant 
0/o the Executive Engineer 

w D , Yingk1ong, Upper Siang 
Arunaçhal Pradesh. 

Applicants iii O.A. 11 , 512005 

SliriPridip 1ULUIU' Paul 
• 	S/ 0 Late Putresh Chandra Paul 

l) iVSiOUEli ACCOUntk)nt 
0/9 the Executive Engineer 
liyi',a1i0fl and Flood Control, Resource Division 

Pancli.unuk11, P.O: Agartaia 
West 'I'ripura - 799 003, 

pp1icant in 0,A. No.2J2OO 5  

j\voca1CS S/Shri M.Chanda, S.NaUx & G.N.ChkrabOr1Y. 

-. Versus 

	

I. 	Ulti011 ol IIILIU1 

'fhl0Ull the Couiptr011cr & Auditor General of India 

it) I3111ului Shah Zi•ifi Maig, New Delhi. 

	

2. 	li1e. A 	an ouiitt General (A&E) 

•,'\ 	
Arunaeliai Pradesh Megbaiaya, Mizorarn etc. 

(.. 	

c . \ 	Slitiloug - 793 003. 

. 	 The State of Al unachal Piadesh 
F'epIese1Lte(i by the Secrct-ar to the-
Goveimneilt of Arunachal Pra4esh 
Department of Power, I tanagar. 

'l'hic ,  Cow iuisiioiicr, Fincuicc Dcpartwcflt 
Government of ArunaChal Pradcsh 
I t.aaga 

 

791 11 1. 

'rl.ie.qliief iigLllCCL l'&.D) 
i)epatiile rit of Power 
GoveriililCilt of ArunaChal Pradcsh 
1 1131tiga.1 

'L'hC C1ii EIJgUeCI PUblIC Works Deput2nc ut 

Uoverui unen of AiuuaChEd Pradesli 

I tariau. 
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7. 	'I'lie Chiu:1 Engineer 
Vublie Health Engineering Deparunent 
Government of Arunachal Pradesh 
Itnagal. 

. 	The Chief Eugineer, Rural Works Dcparlinent 
tiovei.tuuentof Arunachal Pradeiih. 
I 1:t.ii 	 .. 	l 	. 

• 0 	TJ.ic Chief Engineer, IFCD 
Govennmnt of Arunachal Pradesh 
1tanigar. 

1.0. 	'I'he Chief Engineer. 
Hy,dro Power Development 1)epartinent 
ltanau 

.ik 	.ecto 1: of Accounts & Treasuri@s 
Govei'nmeiit of Arunachal Pradesh 
Nt1rIaguu - 79 1l 10. 	: 

Respondents in O.A. NosI 11/2005 & 115/200 
Uuiuu at India 
Tiln)u.gh the Comptroller & Auditoi' (enera1 of India 
10 13ahadur Shah Zair Marg 
New Dcliii. 	', 	

!L 	• 	 • 	. 

The Accountant General (A&E) 
Acu itacJnil Pradesh, Megha1ay,Mizora1fl etc. 
Shiuong - 793 003. 

, 	'l'he SLate of Am'Lulachal Pradesli 
lepi'esc.i.tcd by the Secret.aiy to the. 
Cove riiitieflt of Arwiachal Pradesh 

' 	 1 )C 	ft1:flt at POWCX-, ltaiiagar. 

\ 	
_t€ 	

, 

5, 	The Chief Engineer, 1&FCD 
Govern micilt of Arunachal Pradesh 
I t.iinagUi. 

the Cliki Engineer, I&FCD 
• 	. 	 (ov.iLU.I ieiit of 't'ri1)Ura 

ii :1t 

7, 	The Clilci Engineer 
IVy' L) (I . & 13), A ga rteda 	 . 

• 	 , 	The L)ii'ector of AccoUiiS &, Treasuries 
. ' 	 (iovcru.uieilt of Arunaclia1 Pradesh 

N.luuiagun 791 110. 	• 
IeSpOnCiefflujj.) O.A. M0.23812 00 5 

sr.C.G .s.c. & iir.i..flu ruaruah1. GOvL. AUVCCuL: 

oi Aruii.icha1 pradsh. 

 

ii ic Coiwiussionel', Finance Departinciit 
( ove.rii iuen.1. of Aruimachal Pradesh 
I 1nnug.i' - 701 111. 

\ 



QgDEORAU 

AcH1DANAHDANI }cv,(v,c 
•-'--?' 	

'- 

There are 8 Appllcants In O.A.114120O5, 3 in 

0.A115/200 and one in 0,A.238/2006. All the cases are taken up 
4 ,  

together since rellefs sought for are common. AU the Applicants are 

regulr emp1oyee of the PWD of Arunacha! Pradesh and are presently 
I 	 I 	 ' 

workin as,tDivisional 'Accountaflt:Ufldeflt 	different units of PWD on 
çj.  

I 	

4I- 

d ep u tauonvbaSiS under the administratV control of Respondent No.2. 

Itwas further contended that as it was u rider active onsideratiofl of 
• 	 : 	 • 	

, 	 I 

Il 

the Goyernmeflt of Arunachal Praeh to take over the cadre of 

DivisiOfl& Acco
Untants/Divisional AccountS Officers totaling 91 (Ninety 

One) posts from the existing combined cadre being controlled by the 

Respondent No.2 and now the Respopdflt No.3 had decided to take 

over the said cadre and place thus under the direct control of the 

lespondent No.11 with Immediate effect. However, orders of 

have been passed when they were anticipating their 

• r gular aborpciOfl in the higher pay scale, cadre, rank and status 
even 

though the resultant vacancies were goin to be filled up by bringing 

other persons on deputation. Hence these Original Applications 

(0.A.114 & 115 of 2005) seeking the following similar main relieFs:- 

I 

tr 

(r 4 
c 	 zr 

- 

•1 
A\I 

'NOUw p," 

"8.1 The applicants are entitled to consideration of 
their cases for permanent absorptiofls/ 
coritinutiOfl as Di)isionl Accouflt1flt in the 
light of the decision contained in the letter 
dated 28.03,2005. 

8.2 The respondents are liable to consider the 
cases of the applicantS for permanent 
aborptiOflSfC0ntt11Uat0 

as Div lsion( 

AccÔUfltaflt Ira the lIght of the decisiOn 

contained in the letter dated 28.03.2005 and 



any action to repatriate the apphcants prior to 
such consideration is arbitrary, unfair and bad 
in law. 

In O.A. No.238/2005 the sole'Applicant has Sought the following main 

reliefs:- 

The aPPliCant,is..ntitled to consideration of his 
ca for permaio 
as DivisiorJ Account in the light of the 
decision 4 contained in the letter dated 
28 . 03 .2005 1 datèd 15.07. 2005 as well as letter 
dated nil July' 2005. 

8.2 The respondents are liable to consider the case 
of the applicant for. permanent absorptions/ 
continuation as ,D1VSjOII Accountant in the 
light of the decision contalned in the lette '.. 

	

	
dated 28.03.2005, dated 15,07.005 as well as 
letter datedJuJy'2OOS. and any action to I 	 i 	•-... 	repatriate 	the 	applicant 	prior 	to 	such 

\4) 	
consideration is arbitrary 1  unfair and bad in ' 	

9'4 	
l W. 

UW 

:, 	 Respondents have filed 	their written statements 

APPliCants-  also submitted additional affida'its in the cases. We have 

lioitd Mr,M,Chda learned couneJ For the Applicaits and Mr. 

Buzarbjjruih, learned counsel for the Government of Arunachal 

Praclesh. Paragraph S of the written statement filed by the Respondent 

No.11, which is relevant for this cases, IS reproduced herein below: - 

	

. .ie . State 	of. Arunachal 
Pradesh through its Principal Secretary 
(Finance) Governme,it of Aru achul Pradesh 
has formulated a scheme for taking over the 
Administrative control of the cadres of Senior 
DAQ/DAQ Grade-I/DAO Grade-H and DA of 
working . divisions alleging . to 
PH E/RWD/IFCD/PWD/power Department of 
Arunachal Pradesh from the control of 
Accountant General (A&E)  Megh a laya,  
Arunach& Pradesh, etc. Shi.11ong. The said 
scheme has been sent to the AcCoutt 
Genera) (A&E) i1eghaIaya, Arunacha) Pradesh 
etc Shillong for taking over of the 
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admimstrative control of the cadre of Divisional 
Accountant from the later vide office letter 
dated 30.7.2005, This has been done in 
consonance to cabinet decision taken on 
28. 11. 200 1, 

	

3. 	 When the matter caine up for hearing, learned counsel for 

the Ai.plicarits  Mr,M.Chanda submits that there are developments in 

these cases and the Government of Arunachal Pradesh have proposed 

a scheme for taking entire Accounts set up from the Accountant 

Gener&.(A&E), 'fleçjhalaya, Arunachal .Pradesh, etc. Shillong and the 

popos& is undericUve consideration, but, final approval is 'awaited. 
................................... 

He lurffier.submitLed that conidering the dcvelopme:ii took place in 

all these. metters Applicaiit will be satisfied if they are permifted to 

bubmil comprehensive representation with a direction to the concerned 

Rt-sponderits to consider and dispose of the same and lake a decision 

within a time frame. 1 Counsel for the Respondents has no objection in 

12 

adopting such course. 4 of action. 
r. 	 .. 

	

4. 	 Accordingly, we direct the Applicants to make individual 

comprehensive representations before the concerned Respondents 

forthwith and on receipt of such representations, the said Respondents 

shall consider and dispose of the same and take a decision thereon 

w itli iii a time ri me of three months th erea fter 

• .5. . 	. All the O,A.s are disposed of accordingly. No or 	as to 

costs 	FRU E .  OP 

- 	 - 

s /rrB 	(A) 

TT 

''I 	. 	 ' 	•: 	tiiL1I 

• 	 , 	
.. 



L 
To 

The DlrectOr 01ACCOUnts & Treasunes. 
joverd 

Sj- Nar1au.791 1 10 
I 	c 

(Through proper channel) 

Sub: - Suhniision of reprcsentatjtni in terms of the JudQment and 
orddatcj, 2J .03;2OO7 cd'iOA No, 238/2005 by the 
Hon'ble Central Administrative. Tribunal. Guwahatj Bench 1(y ) 

(juwahnti 

S .  ir. 	
•0 u, 1 

With due respect and humble submission I be to state that I have .t 

approached, the HOn bk Central Administrative fi bunal. Guwaha Bench. 
• 	 4• 	 :, 

Guwhajj by fihin O,A. ..No. , &/2005 praying for permanent absorpiion/ 

	

•• 	•• 
CO1lti11u1;ion as . Divisional Accountant in the light of the d cc; s -  1011 in the 
IcUer dated 28.032005 dated 15.07.2005 and also in ternis ollener bearjn 
No NBTjjy2l7,.2,c,O aatd Nil July 2005 4Ioeer the aforementioned 

r1gii1a1;app1icjo'1 been dipóéd OfW hadjre1jon to the undersigjied 
to submit a 	 hence the undér)ined suhmjttjn 
this representation and begs 'to ste as Ib.Ilows: 

Ihat Sir, I Wa initially appointed to (lie post of JD.(-' in the Vur 
1984 in. the oflice of, 11le Cliif Engineer, ,  RWD, Itanugar under the 
Government of funachal Pradesh. However, 91:ter bil'urcatior, of the 

Rural Works Department by the Government of Arunachal Pradesli I 

was placed in the Irrigation and Flood control Department of the 

State of Aruntcha1 Pradesh, therefore, IFCD is my parent departinejit. 

That Sir, when J was serving in the othcc to the JFCD. Etanagar I was 

seketed for the post of Divisional Accountant and appointed as 



V .. 

, 	: 	• . 

. 	; 	., 	..t 	y .• 	. 	 . 
DivjSi()lld 	Accountant 	and 	presently 	working 	as • : Divisional 

14, 
Accountrmt 	in 	the 	oftJce 	of 	he 	Executive lnthneei 	Resource 

L 	 . 
DIV.IOU, I-\adiih3. 	nth 	d ;tri 1 ol. We,L 'I,urc. oh dep u 1tiuii, hu'is. 

I 

ft irc 	 I ' 	n 	n w'n 	jj I r 	r,1. () 	c 	jc 	- 	'., 	, j'., 

to 3 n .  seedAd 	jiittd 	 oC T)ivii - u,ui A& 	in ounLt. uuder th 
k 

cdtnn1srt!'e. 	ntr 	i> 	A:coiinimit GeneL•d (ARE) Meiuth4v1 	. 
dufimz the 	19 to 195 aun in the yci 1996 to 199 and this 

( 	 . 	., 
th 	tinid Occ1SlOfl wh'i I am found 	ujtahte oi appointwnt foi 	he 

• post of DivisioniLAecuntant. As such I16'e erved altoget1ier nbout J '.o 
15 ycais as i)ivioiia1 Accountant on deputation basis aiid aquired a 

\d.luaDk nglu. to b 	abo1bcd 4s regular Divisional Accountant in thc 

event of taking over the entire Accounts se t up by the Govt. of 
............................... 

Aruna}iai Pradeih. 

3 ................................................. Thiioir:ibci offle 	ideorderbearin 	No. DA/1'RY/13i99 
dated I2OflOOOiñf&ined4h&Accouiittjnt General (A&E). Arunachal 

Pradesh. Meghátava etc thatthcrc are total . 	3ninet 	One) posts ol 

Divisihn1 AcountantDiviiona1 Accounts Officer and the Govt. of 

Arunachat .Pra&1e.h has dcided to sake over the said cadre under ihe 

drect control of the Dii-eetoi-  of Accounts and Trcsuric;. Govt. ol 

Arunacha.1 Pradeh. it .s relevant to mention here that at present 38 
Divscn1 	Accoutilittit!Divoii1 	Accounts 	011iceF 	are 	wikin 
against the tota.t 91 	pts.thereftre there will be no &fflcuftv to 

iibovb the u ndci. sinned in the tvest of t:k1i 	o';ei' the control of 
t 	ci 	•• (ivt, rd  An) (ch? 	Prci 

4) 	Thnt Sir, the Govt. of Arunnchnl Prrldei3 ic. ,nv pirent depni-tnient 

has a1reiv uhw.icd a scheme for bandin.g over the cnt!rc Accounts 

et It  the Govt. of 	Prnde':! froni th 	dnitrite 
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L 	 T 	 3 

'"flhiO1 OF tile AC (A&E, 	 Shown it'S Wiii!Iigne 	to 
take over the ca:Ire of LA/1)A 	theretoe there is no MICUS to 
absorb the iuder:;igd 	th p)si. ul Di'jjnt J Acctm n in 
event ol taking over the MONSOON  
the Govt. of Aruuuchal Pad5i1 otherwise (hit undi;igtid FILH su$r 
irreporable ks and injuty. in [his 1:nuct 1  ! Jso 	hi in 
hiiur of the S1ini ubmjUed by the Gcvf. of Aiuj:ahi Padh t '• 	i, '•• 	:• 	 •. 

the Accotiiitant Geueraj a spec.ifie provision is niude regai'd jug i4 	ç v\ 	
udhil 

absorptjcqj of the Divisional Accountaiits on deputatjoii and it is also 
9 	 ' 

P. 'vtded that the L)ivtsioijiij AUA)uIItaflt 011 (J( putation who 1vt. 
• 	uinpkted,Et1, txisting .trmd,. of 1deputatio1i will be continued as 

Ilergency Divis,on?I Accountant for the time On9 as woricin 

arrangenicut but for their hsomti(n as reu1ar Divisional Accou1 (ant 
they hn.0 have to qinJii themselves in the l)iviion1 Tcts 
C1lljfljio within 2 ycir finju th date of thlcirig 'wet the cadic 
fiom the adimnistiotive control of the AG (AE Mehriliva 
Shillojg etc 	in tenns of the cbcne I mi cnliticd to be 
untinued as Livjon[ Iconntatir and mrther tue 	uu to pio ide 
the berjeiii (& the aforesaid Scheme to the uudersjiied  and further 
request you to pmidt Uie scope to flppe:ir• in the fleectrv L''inon1 
Te 1d1ioL to the uude, iried in th 'tnt oi Lihi Over the 
ntirc Acourim set up. 

r.fndec th tets &nd drcumstoices a stated nhovc I i'equet ou ir 
permanetit Lhso1pt 

 

Divisiond Aemminm 41 the light oF 
[he dec5101 taLen by the Govt. u1 	Pjj1 to Inkt, over I l;.e tm tire  
ACCOLIfl Es set up n! the Divkiona Accoufl'tift'ij\;j (F'1 Artn 

and furthc request you not to repatriate the unde jncd (ill the !xocs of 

ahsorjticin as Divjj& Accoinjiani is c ipiied in lhc Stc of A.P. 

• 	••• 1... 	• 	., 	- 	•.•.••-. 
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I 

it 	pettineut to mention hero that though my eivce 	!)I'Ceflhly being 
utilized by the A,G.. (A.&E) MehaIava etc. in the Resource Division. 

uu T'huiuL11 AurLuJu ai ,uch [lie un 	' dtr3IgIIed i lt4ully cutitlec1 to tlR 

henei,t of absrpf,on in the exitnig Vacant po1 ol i)iviiona1 /kounIat Ii 

ite ee;jl, ot Iakjitg over the control ot' DAOIDA. ;et up by th 

(vt. of ASP. 

I am enclosing herewith a copy of the judgment and order dated 
4il;ft 

21 U3 07 pused in OA No 238/2005 (Prudip KUIIIUI Puul V'- U U I & Ors 
for your perusal and necessary action for compliance thereot 

Enclo: - Copyof the judgment and order. dated 21.03.07. 

'rs thithfullv 

Date: 	 (PRADIP IUMAR PAUL 
Divisional Accountant. 
()/o The Executive Engineer, 
Resource Division 
Panchamukji. P.0- Atartala. 
West Tripui'- 799003, 

(opy to: Fhe Aecoi.pntiii (enera! (A&E). ArunucflLlj Jrdes1i. Meghalaya. 
lvlizorani ek., Shul long. 

ill 
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File ncourt: 	 1 
Cc  M~n I. 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 112 of 2007 

	

Shri Pradip Kumar Pa& 	Applicant 

Vs 

Union of India & Others_ 	Respondents 

INDEX 

SI. Particulars Annexure Page 
No.  No. 

1. RecruitmentRules 1988 I 
2. Appointment letter dtd. 16.7.99 II - 

3. Hon'ble CAT's order dtd. 21.3.2007  

4. P.O. letter No.NGE(APP)/10-2005 dtd. 6.7.05 IV -- * 

5 Forwarditig of Scheme to the Govt. of V 
Arunachal Pradesh vide office letter No.DA 

Cellh1-1120002001/1509 dated 25.11.05.  
6 The Govt. of A.P. informed vide letter VI 

No.DAITRY/15/99 dated 12.1.2000, 
regarding takiiig over the cadre.  

7. Letter No. DA/TRY/15/99 dt. 11.3.2002, VII 
request to continue as Emergency Divisional 

Accountant for time being.  

)p' 
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IN THE CENTRAL ADMINISTRAIVTRIáUlAL:  
GUWAHATI BENCH, GUWAHATI 

IN THE MATFER OF 

1NO.ANO.112/2007 

SHRI PRADJPKUMAR PAUL - APPLICANT 

-Vs- 

THE UNION OF INDIA & OTHERS - RESPONDENTS 

• 	AND 

IN THE MAITER OF: 

WRT1EN STATEMENT SUBMITTED BY THE 
RESPONDENTS NUMBERS 1 AND 2. 

WRITFEN STATEMENTS 

The humble Respondents submit their writtan statement as follows : - 

That with regard to statements made in paragraphs 1. to 3 of the 

Original Application, the Respondents humbly submit that they have no 

comments to offer. 

2. 	That with regard to the statement made in paragraphs 41, 4.2 and 4.3 

of the Original Application, the Respondents humbly submit that the 

Applicant is a regular employee of the Government of Arunachal 

Pradesh. Since there were vacancies in the cadre of Divisional 

Accountants administered by Respondent No. 2 and since direct 

recruitment (as provided in the Recruitm€nt Rules 1988 for Divisional 

Accountants) through the Staff Selection Commission to fill up 

vacancies would take time, Respondent No. 2 from time to time called 

for applications from the experienced staff of Public Works, PHE,' 

RWD, I&FC, Electricity Departments serving under the State 

Governments of Tripura, Arunachal Pradesh and Manipur who were 

:);vy \(' 

	

	 willing to serve as Divisional Accountants on deputation basis in the 

States of Tripura, Arunachal Pradesh and Manipur. Accordingly, the 

V \\ 

	

	 Applicant had been selected as Divisional Accountant on deputation 

basis and posted in Tnpura under the administrative control of 

Vepvt.y ccOL'7Itant Gencral I Ad 
ffice of 	-i:nt General (A& 

-err. 
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RespondentNo.2. The letter of Respondent No.2 

T€t 
Central Admtiuraüve TribuisI 

z 

!VrWT :pj 

winleahtñfgthe__ 

Applicant as Divisional Accountant on deputation, categorically stated 

that the period of deputation was initially for one year and that the 

Applicant was liable to work as a Divisional Accountant on deputation 

basis in any df the three States of Tripura, Arunachal Pradesh and 

Manipur. As per Recrnitment Rules the period of deputation could be 

extended for a htaximum period upto three years and in no case beyond 
three years. However, the Applicant is continuing in the deputation 
post in the Office of the Executive Engineer, Resource Division, 

Agatala, Tripura till date. 
Recruitment Rules 1988 (Appendix I) 
Appointment letter dated 1617199 (Appendix 11) 

That with regard to the statements made in paragraphs 4.4 and 4.5 of 

the application, the Respondent No. 2 humbly submits that in January 

2000 the Government of Arunachal Pradesh submitted a proposal tO 

transfer the cadre of Divisional Accountants to the control of the 
Director of Accounts & Treasuries, Govt. of Arunachal Pradesh. It was 
also stated that the formal notification in this regard would be 

communicated by the State Govt. in due course. However,' no such 

notification was issued by the Govt. of Arunachal Pradesh. It may be 

pointed out here that State Govt. cannot unilaterally take over the cadre 

of the Divisional Accountants which ,  is under the control of any 

Accountant General without the prior consent and approval of the 
Comptroller & Auditor General of India. Only after the State Govt. 

accepts all the terms and conditions laid down by the Comptroller and 

Auditor General of India for such transfer and with the approval of the 
Comptroller and Auditor General of India, the administrative control 
of the cadre of Divisional Accountant can be taken over by a State 

Government. 
That with regard to the statement made in paragraph 4.6 of the 
application, the Respondent No. 2 humbly submits that they have no 

comments. 
That with regard to the statement made in paragraph 4.7 of the 
application, the Respondent No. 2 humbly submits that the statement 

N7- @A rl )~ 
Lepiaf 4ccmunrant Genci-al 

fflce of th i;r.,' ..cnt GexraI (4 
Ucj.! 'j':i 	. T'LIlkyzg, 



made in the paragraph by the Applicankis 	éhd rnis1edibigrthe 

Hon'ble Tribunal as the copy of the representation dated 3.5.2007 has 

not been received by the Respondent No.2 till date. 

	

6. 	That with regard to the statement made in paragraphs 4.8., 4.9 and 4.10 

of the Application, the Respondent No.2 humbly submits that on 
completion of deputation period the repatriation order to his parent 

department was issued to the Applicant However, the Applicant instead 

of reporting back to his parent department moved the court against the 

repatriation orders of this office. Applicant then approached the 
Hon'ble Itanagar Bench of Guwahati High court vide WPC No.172 

(AP)/2002. The Hon'ble Guwahati High Court in its order dated 
1.2.2005 disposed of the case as the Hon'ble High court did not find 

any merits in the batch of Writ Petitions. 
The Applicant again approached the Hon'ble Tribunal vide OA 

No.238/2005 for absorption in the Divisional Accountants cadre under 

the administrative control of the Respondent No.2. The Hon'ble 

Tribunal while disposing the OAs No. 114/2005, 115/2005 and O.A. 
No.238/2005 vide order dated 21.3.2007 held that "the Government 

of Arunachal Pradesh have proposed a scheme for taking entire 

Accounts set up from the Accountant General (A&E) Meghalaya, 
Arunachal Pradesh, etc, Shillong and the proposal is under active 
consideration, but fmal approval is awaited." Further "we direct the 
Applicants to make individual comprehensive representations before 

the concerned Respondents forthwith and oi'i receipt of such 

representations, the said Respondents shall consider and dispose of the 
same and take a decision thereon within a time frame of three months 

thereafter". 
CAT's order dated21.3.2007 Appendix- III 

	

6. 	That with regard to the statement made in paragraphs 4.11,4.12, 

4.13, 4.14, 4.15 1  4.16 and 4.17 of the application, the 

Respondents humbly submit that the Financial Commissioner, 

Government of Arunachal Pradesh was informed vide D.O.letter 

No. DA Cell/1-8/Court Case/2000-2001/1909 dated 28/3/2005 

• :1!i:t ''nerat f!r2 
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that the question of absorption of the Divisional Accountants on 

deputation was under consideration by the office of the 

Comptroller and Auditor General of India. Subsequent to this, the 

Comptroller and Auditor General of India had confirmed vide 

D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 

(Appendix —IV) that the question of absorbing the Divisional 

Accountants in the Divisional Accountantscadre had been 

examined, but it was not found possible as the Rperuitment Rules 

of Divisional Accountants do not provide for such absorption. 

Subsequently, the Director of Accounts and Treasuries vide his 

letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 had 

forwarded a scheme stating the cabinet decision of the State 

Government for taking over administrative control of the Cadre 

of Sr.DAOs/DAOs/DAs from the Accountant General (A&E) 

Meghalaya, etc Shillong. The Comptroller and Auditor General 

of India has prepared a draft scheme taking into account the 

Central Am1bibU'at1Ve Tibuiial egular Sr.DAOs/DAOs posted in the Arunachal Pradesh. The 

aid scheme was forwarded to the Govt. of Arunachal Pradesh 
t 	 ide this office letter No. DA Cell/1-1/2000-2001/1509 dated 

TTt ;Tit 	5.11.2005 (Appendix -v )for approval/comments. The reply is 
G'vt Bench 	 awaited. 

D.O. letter NO. 425 NGE(APP)/10-2005 dated 6/7/2005 (Appendix —IV) 

letter No. DA Cell/1-1/2000-200 1/1509 dated 25.11.2005 Appendix-V 

7  That with regard to the statement made in paragraph 4.18 of the 

application, the Respondents humbly submit that in the light of 

the Hon'ble Guwahati High court, Itanagar Bench order dated 

1.2.2005 the repatriation orders had been issued to 12 Divisional 

Accointants including the App licnt, however, these 12 

deputationist\ had filed petitions in the Hon'ble Tribunal vide 

O.A. No.114/2005, 115/2005 and O.A. No.238/2005 for 

absorption under the administrative control of the Respondent 

Li 
	 No.2. The Hon'ble-Tribunal vide his common judgement dated 

/ 	

D'-- T •.t/: :".;c,aI (/!.fl 

C . - 

4 	

'4 
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:L 
Ceuwal 	LLU, ..ioL, àtlVG 

- 

1'TUit 

21.3.2007 held that " the G'ovt. of Arunachal Pradesh have 

proposed a scheme for taking entire Accounts set up from the 

Accountant General ( A&E) Meghalaya, Arunachal Pradesh etc., 

Shillong and the proposal is under active consideration but final 

approval is awaited." However, the Applicant has filed present 

O.A.No. 112/2007 only on apprehension that the Applicant is 

being repatriated to his parent department, which is totally false 

and baseless. 
That with regard to the statement made in paragraph 4.19 of the 

application, the Respondent No.2 humbly submits that the 

Applicant had admitted that in the light of Hon'ble Tribunal's 

order dated 21.3.2007 the Applicant had submitted 

representation dated 3.5.2007 to the Director of Accounts & 

Treasuries, Govt. of Arunachal Pradesh for his absorption as 

Divisional Accountant and prayed not to repatriate to his parent 

department. 
That with regard to the statement made in paragraph 4.20 of the 

application, the Respondent No.2 humbly submits that the 

Respondent No. 2 has not initiated any move to repatriate the 

Applicant to his parent department immediately. The Applicant 

has filed the present O.A before the Hon'ble Tribunal only on 

apprehension that he is being repatriated to his parent department. 

10 That with regard to the statement made in paragraph 4.21 of the 

Application, the Respondent No.2 humbly submits that the Govt. 

of Arunachal Pradesh in January 2000 (vide its letter 

Nó.DA/TRY/15/99 dated 12.1.2000 ( Appendix VI) informed 

Respondent No. 2 that the take over of the cadre of Divisional 

Accountant was under active consideration. Thereafter, the State 

Government did not initiate any further move tb take over the 

cadre. After more than two years, the Commissioner (Finance) 

Govt. of Arunachal Pradesh vide his letter No. DA/Try/1 5/99 

/ 

U 

7 

/ 
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dated 11.3.2002 (Appendix-Vu) requested this office that the 

Divisional Accountants who were appointed on deputation basis 

may be allowed to continue as Emergency Divisional 

Accountants for the time being as a working arrangement. 

More than four years had elapsed and the State 

Government has not initiated any further move to take over the 

cadre. In July 2005 the Government of Aiunachal Pradesh forwarded a 

scheme for taking over the cadre of Divisional Accountants from the 

administrative control of the Respondent No. 2. The said scheme was 

forwarded to the Comptroller and Auditor General of India for a 

decision. The Comptroller and Auditor General of India in turn 

prepared a modified scheme based on the State Govt.'s proposal. The 

modified scheme as prepared by the C&AG of India was forwarded to 

the State Govt. vide letter No. DA Cell/1-1/2000-2001/1509 dated 

25/11/2005 for acceptance / comments. The State Govt. was reminded 

from time to time for its response to the scheme to which till date reply 

is awaiting. 

Letter No. DAITRYI15I99 dated 12/1/2000 (Appendix —Vi) 
Letter No. DA/TRY115199 dated 11.3.2002 (Appendix-Vu) 

That with regard to the statement made in paagraph 4.22. of the  

\application. the Respondents humbly submit that they have no 
Central 

comments to offer. 

TT 	T1'1 
Gti 13rich 

Grounds of relief(s) with legal provisions 

12 	That with regard to the statement made in paragraph 

5.1,5.2,5.3,5,4,5.5,5.6,5.7,5,8 of the application, the Respondent 

No.2 humbly submits that the Applicant was appointed on 

deputation to the cadre of Divisional Accountants for a period of 
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three years (maximum) . The Recruitment Rules for Divisional 

Accountants do not provide for such absorption. Besides, some 

formalities are to be observed for transfer of the cadre of 

Divisional Accountant from the Administrative control of the 

Respondent No.2 to the state Government of Arunachal Pradesh. 

However, the draft scheme for taking over the cadre of 

Divisional Accountant by the Arunachal Pradesh Government 

framed by the C&AG of India has been forwarded to the 

Government of Arunachal Pradesh for acceptance. After the 

process of taking over of the cadre by the State Govt. concerned 

is completed, the Recruitment Rule for the Divisional 

Accountants would be framed by the State Government itself. 

Further, it may stated that 	there is no proposal to 

repatriate the Applicant to his parent department immediately. 

The present O.A. has been filed by the Applicant only on apprehension 
that he is being repatriated to his parent cadre •j.e. the Govt. of 

	

Arunachal Pràdesh, which is false and misleading the Hon'ble 	 S  

Tribunal. 

13. 	That with regard to the statement made in paragraphs 6 and 7. of 

the application, the Respdndents humbly submit that they have no 

comments to offer. 

14 	That with regard to the statement made in paragraphs 8 and 9 of 

the application,, the Respondent No.2 humbly submits that no 

S 	 action has been taken to repatriate the Applicant to his parent 

department. 

In view of the fact and circumstances mentioned above, the 
Respondents most respectfully and humbly pray that the present application as 
filed be dismissed with costs in favour of the Respondents 

:fq,ur 
Cern* 	TA*,t1 	Tb..i1 

C 

Peput4 owV'mt 
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Verification 

I, Ms. Ngashangva Ruth, Deputy Accountant General (Admn) Office 

of the Accountant General (A&E) , Meghalaya, Arunachal Pradesh and 

Mizoram Shillong do hereby solemnly declare that the statements made above 

in the written statement are true to my knowledge, belief and information and I 

sign the verification on 4.. day of _________ at Shillong. 

ceo Fj 	
. 	 onent 

Bj A ' 	 V 	Deputy 4ccuntant Genera! ('thw4p 
ijke of The AcOU1Jt(2flt General (4L 

nch 
Be  

I 	- 

- 	 V 
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/Dawtlhi th 0th pLrut 	1900. 	

9 749- In orci 	of tho jawr C ,frrl by C1tU2 (5) of .riIcl 140 or th Co U.tu 	 coflrnL1tuLjorj itJi tho Coiytro1r 	Juditor Qooeral of 	th p1ct herthy tio .follodn rle to ou1ato thi møtho  of rcrujtmant to the  • post of Diviuionel P.ccountant unc9er this oedro control of the ccou-n end Entitlemgntofficafiof the l 
mont, fla1y •- ndi 	it tand Acount Doper • 

1 	t t •. 	 :rulee ay bo ctillcd .the indien Jtudit end PtCOOt Espnrtivant (Divjijon 	countent) 1%euithent Rulog, 19. 
(2) They shell come in 

in 'tho 1 0ficie3 anset:tge to xce: 013 'the date of thei' ptthliatjon ' 
2. •!ber of Dolt cloaejfjtjon end s.m.caIe of pey. 'The nwbir ol th .aid poat...its cl*a,ifjaitjon rnd th e acole of pey 4ttzch.d tb*rto ahall b. as 3pscifi.dj 	2 'to 4 of the Schedule • 	ennai.ed 'to tss.'rl. 	.-. 

3 •th'Of''j' . 	: • 'mathdd of recrujt, 	itmit, 'rUalifiajong .snd -other mtt,rs relating 	the said 	 cpeifjj in --.columng  3 to 14 of the said £ChedUl..) 	 •.. 

4. Disque ifications - No person, 
() ih h5 :Cfltsrtd' into"or contrted -a marriage with a person 11VIng.  

• 	(b) itho, having's pous. 1iig, hi, 	into or cntrcted a marzis ,w.L -th any purson, ........ 
uhall be 	

'the said post 
-that the otrçtÔfl and Auditor Oaneraj of 1ndjj Tay, • 	 if aat.t Led 	 is 	

io
Permissible under the personal 

to the .i*erri. a parson and the other party gs and: that - ':therc',re other grounds for so 4oin, ezenpt 	 rom the Opsrtion of this rule. 
5.. Power to re1ex.. 	5thCotrojler and 7uitor O,noral of • 	2nd1' 'is of the -opLnio th'ettL4t..j flecessary -or expedient so to do, he 	by .ordór and iorrofiaog ,tobe recorded in writing, re.. lax 'nny of the 	ision5 o- 'these Zu1e with 'rspeet to any 'las or catry of persons. 	- 
6. Laying Nothing 	

.-af•fe reaevetions, z'e_ , tjon of ege limjterid' Otheconj5 requirad tobe provided 
for the Scheduled Ce3tec-tha heduj 'riber, 	Zyj  'other 3-pedal SCteC7Otjes of' -per..on•, in -eor 	etjtji tte issued by -the Central Ocv'ernzent from time to 'time in this reg&pCe cj. j  - ' 

' 

IS  

eppli bloto peraoni anlcy.d in the Inclien Audit .and cconta 
Ird 

Department. 	- - 	-rr 	- 	-, '''• 	•' 	-- 	
• 	I - 

	

r- 	HD'JLE 	
/ Na,eof no, 	post c1ajcj sraje f b.bather whh 	 -. post 	

- 	 pay 	selectt bonef t of  

	

- 	
:- 	

on pD•st 	 ch1, 
lc 

- 	aal'ectj.. service aes. 
On post missib1 

uer r1e - 	
300fthe •'••' • 	

• 	Central 
• 	 U4ccountanl Gen'crdt (At1r'' '' ' 	• 	 ' 	cix er- Deputy 	

ice(Pen.. /ke of the Accountant uenera 	
--  L(ejLaiuY4 etC. Sh111oj. 	 zion) Rules 

' 	1972 
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on work- 	Non-zE- 

tted 
Niniteria1 

I,  

v; Of 

Betw 
7. 	25yi 

or 

Euc3tionalaiJd dither Whether zge and Periot1 M 
pr.obtioz, 

red ar .direat recru- JificuitionDpr- •f 
scribe1 lor 
'direct wecrultz 
.wU..tip.piy in 
ca's.e of 	, 	. .. 

7. 	, 	. 	•. 	 ... 	 .. 	 . 	 ' 

3n 18 	 Bchc1or1 a 	Not pp1'icab1e 2 y.ar.s • 	. 	 f ,. rcn±ed 	 :. 	. 	'' 	•. 
The 	Unirsi. 
lo'Notss :he..uUonl 	 •. 	 •• . . 	.. . 	.. 
termin- • 	1cations . . . Is 
.e 11tflit 	inxable under the 	 . .' 

•as 	Zeris inf*:tbje.,Comptr.ol1er 
ised. 	and Auditor 'General of 	. .... ,..... 

Zndia or .!specifi'e8 • Ca-
tegori-es of staff In the 
lnd13n 1ull± ccounts 

epr±xneflt and Lstata .PithLLc 
Works ..ccoUflta Clerks. 

e ACCO 
Yc 

771 ineth 

0± recruitment 4.thether..by :C.1reCt 
±ment or by 	 or by dpu- 

rnsor .nd rcenta,ge 	the 
Tt" • :ios 

Ls 

.:n cas.e .01eori.u.'.tmeu uy 
prouojutaOiiitr-aflS-
fer g.nadetsfrom which xo-
;notio'4epUtt. 	: r 
to be made 	•. ____. •. 

.• 	•,..•.... 

irtiecrtLit1nent. 	 As ste difl01UJtfl3 11 

Nbe"1. The direct recruits will Je salected on -the .asibI an 
-
entrance exziinination conducted ±j an authorityLir the 

• 	 ConptrDJ.Jier nd Juditor ener-1 -of- 1ndia. I)ur±nJ th 
erio of probtior., they hou2d quaii$y 	in the pres.- 

- cribed Departmental Examination. 
''\'R(' •.\ 
NteL2. 	 aits ±y the incunibent 'be±ng -away on trans-f er 

aeputation or long illness or auy leave r under other 
WflstaflCeS -for a duration of oni sar ..or =more .inay 'be 

jlied -on trBnsfer on deputation ±rom - 
U'Y2ccountants (rt.l200-2040) and senior Accountcflts 

(belonging to the Accounts and Intitle-
ment 0ffce in Mhose Juridictiofl the vancricies 

-- . - 	hve erieii) who hove passed the Departmental Exami- 
- 	n - 1on for Jccountants and have 5 years regular ser- 

• 	.•...••••.. ....--- 	vice as Accountant/SeniOr Accot including 2 years 
• 	• • 	. 	eerience in Works section or 

•• . 	 Contd..... p3.. 
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.State Public Works Clerks holdinq josts ecjiiivalent to or  
: 	comparable with thit of iccouotw/senJor AccountBnt on a 

regular basis for 5 years iclulJ.0 2  yoar:e eriencei in 
PubU.c Works Accounts 	.:...r 	 \". ,.. 

I... 	 ., 
3 The period of deputtLon inc1uiriç Ue period of deputation 	Lj5 

in snother ex-cadre post held imrndiateiy preceding this 
appo!ntmeflt in 	fjaine or some othur orgaisation/Depart- 
mcnt of the Centr&.. CoverumenLI,shiJ. orcilnrjly not exceed 
3 years. 

artmenta1 Pronotion Committee exist, whet CircUmstances 
•L$'taCOOsitiOfl. 	 ;. 	. 	in which Union 

IZI Public Service 
Con*.tion is 
to be consulted 
in making recru- ±tinent.  

Group 'C' Departmental .Protztion Corzuuit.tee 	 Not applicable 
(for confirmations) consiating of z- 	 -- 

(1) -Senior Deputy Accountant Genera.1/D&puty .  • 	
- 	Accountant General (d1ing with 	:- • 	

cadre of. DivJ.aional Accountants) 

'2) Any other Senior Deputy Accountant Genera], or 
Deputy .Accountiant General or officer of equJ,- ... ... 
-valnt rank (from an office other than the one 
in which confirmations a-re considered); .. 	- 

(3) An Accounts Officer. 	. 	.............. .................... 

Note: These -senior officer anon;st (1) and (2) above shall be the 
Chairman.. 	. 	. 	..•. 	/ 

P.o.A..12DI8/i.3/8S..-l) 

.•. 
-. 	-. 

ctV 	
. 
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$CCO 	GeTR' iw 

• Ce f ih• ACCOUnt(lrl  hUio• 
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Da l  

I'. -, 	. .•_i 
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OF THE ACCOUNTANT GENERAL (A&E), MEGHLAyA, AFUJACH 
PRADESH AND MIZORAiJ 	SHILLONG 

OOOOOO)OnQO- 

EO.No.DA.Cell/g 	DATED 

post Divisional 

scale of ..14OO-4Q--

of Divisional 

of the office of 
LidiA±ugnaffaetc / 

a 0 ing  

in the off ie of the ç4i4 	 L 
is Oo.ste.d on de,putati. as D1s -Ofl'a 'A$eun-t-an-t'  
,b-  ke f f C e of the  _ 	t  

should 
join the foresi Ost of Divisional ccountrt on deputation 

within') days from the date of issue -f this order, failing 
which his posting on deput -a-t -ior is liabl-e to be cancelled 
Without any further communication and the post may he 
o:ffered to some other eligible and 'selected candidate. NO 
representation 'for a change of 'the piac.e of posting will be 
entertained under any circumstar1ceswhBt .S.arr 	,- 
3. 	2he perio'a of deiutation of Shri 

will be Or E,  durtjon 
ofj(one) y r on1y.romthe date-f- joining in 'e o:fi -ce', -f 'te: 

:ri 	
pay 	 nes - n-re.spct - f 71  

will be governed by the Government of India, iinistry of 

?in'anc, Public Grievances and Pension (Department of Personnel 

and Training) letter NO.2/12/87-Estt.(pII) dtd. 2 

ntGeflc 	I 
PcpUCafl1 Generaf (44g 

ffice of 	t?IC. 3hUlcfltg. 

Consequent on his selection for the  
Accountant (ondeputation basis) in the pay 
1600-50.-2300-63_2600/_ in the combined cadre 

:ccountants under the Admin .tratjve control 
- 	 .---- 	 , - 	 - - - 	 - 

Contd.. . . . . . 2/. 

-- 

Central AuMmistlative Ti' ibu. 

P Jt- 

GL!what LCn 



- 	
0 

2 

anu amend and roied 	 lhil: on deDutation, 
h ri 	

may ale ct to 
draw either thepay in the scale of pay of the deputation post 
or is basic pay in the iarent cadre Flu 	al 	any, 

us c1 epuat±on (duty) allo;jance. Shri 

	

on rt. 'tat 0 , 	houlc 
exercise option in this reard within a period of l(cn) month 
from the date of joininq the assiGnment (i.e. the 
post 

	by  

as final and cannot be altered/changed later under any 
circumstances whatsoever 

S.. 	
The Dearness Allowance, OCA, Children Education 

Ail.ow, TA., L.T.-C., Leave, Pension, etc. will be governed by 
the Govt of India, initry f Finance ON No.F1(6)2IV(A)/62 
dtd.7-12-1952 (incorporated as Annexure to Govt of Inia decision No.. 	in Appendix 31 of Choudhurys C,SR, Volume 
IV(l 3 th.d±tio ) nd 	amended and modifie: fom irne to tirne4) 
6. 	Shri 	 '. 	

0  -. 	 _ 	on deputation will he liable to be transferred to any plac •. e 

';ithin the State of Arunachal Pradesh, Nanipur and ripura, 

in the combined cadre of Divisional Accountants under the 

ministrative control of the Accountnt General (Ad) Meghalaya, 
Shillong.. 

l vis.i o 

(on_deoutation is eflt -ust 
charges, appointed or transferred to a POst/station 

ther than that cited in this Establishment Officf-r- 

veputy 

 

AccOunf  ant Genera' I'AAMV  

jzce of the AcCOWJt(h1' Gener:! (44& 
t'f 	' 

64- 
E. 	1T4TT 	(EL) 

Sr. D)' A ,unant Gen'raI (/dtfl1 

tc7r (p2. 
5en9' 4.0. (A&1) cc 

A. A 

ifj 
Cearai ' 	' IJiSLIarjy Tb1 

Mft 

- 

- 



tik 

H 
1 

oqpy fox ,  11 11 for £*atiC 	*: 	to 

W! ! 

14,  Jill 

pep4y 4ccOUfltaflt General (1dJt 
fflce of the Accour4taflt General (440  

uiiaya ct& Sl;:l!iO1. 
pY 

iiI ;.L.Tc 
: bfl 



J11i1Ik<.AfJVt. 'Ikc:It3UNAt. 
GUWANAFIi€t'CF1 	 z. 

V 
)LiurEApplic'atlon Nos.11'i/2005, 115/2005 & 238/2005 

Date of Onler : T1s, the 21St day of M'ch 2007 

N'LN SIlPI Ky. SACHIDANANDAN VICE-CIIAIRMAN 

'ii 1L HON 'IDLE SI IRI 'I'ARSEM LAL, ADMINISTRATIVE MEMBEJ• 

Ludi Chatuii 
Li:- Lenh! Sala 

L'uUV' Engineer, Along L cUiei I )ivsiun 
I ejial'Ltheni of Power, Along, 

Li C 	U L,ulLdI 
Li t C;h-i1 Chaudi - i Borah 

U/ u L fi  Eeeutive Engineer 
!'zu PubiJo \Vorks Division. 

Su1c1ia\'uI 1uar Dwn 
 S/o Late Subodli Kumar Dani 

0 / o the Executive Engineer 
Seppa Electrical Division. 

Luve Pao 
5/0 Luxini ]'Eto 

/ o the Executive Engineer 
D(l1'o Power Develooment Del3arlJnent. 

Kiunum • 

I'iieaiiun & Pinod Connol Deparmeni 
• 	I)apoç3jo Division, Upper Subansii - 

;tj 	ìf1- 
Ceuual AiiThijsi 	II1&4fl1 

ch  

• Dilip Kumar Dcv 
0/0 the Executive. Engineer 
PubE6 Works Department, l3oleng 
Last Siong District. 

'lashi Naingc',' 
0/o lilt EXCUUUVe Eugmeer 
'.\V.D. l.)ivision Spa 

Last IOtme.ng Dsu'ic t, Seppa. 

Laai Bliusai Karmakar 
S/u Late 1'M.Karmakar 
P. W. C, Division, U umporijo 
Upper Subinsiri District. 

Co *wz. 
G!,>' 

vep4Y ,ccouflant Gencra j' ,AdMrV  

e of the AccOU#ant GerLcfal (4& 
ceyg 'PC. 

Applicants in O.A. No. 1 14/2006 
'I:iri I. Appni Svauu 
S/v Late L.A.Natdu 
In-sen 	\voi'kulg as Divisional Accotmiahi 

the Lecauvc Engniec 

V--~ 



b 

F * \o.r S uppiv Division, Khu.nsa 
!juriacIia1 Piadesh 

\ i•: :jr 	w. Nali 
U 	. 

•V o.ki 	os Divisional Accountant 
0/0 the 1xecu Live Engineer 
i2dlcIJi, 1:  V' Divsiou 
Dis'o \cSL Laraeng. Arunac-ilal 1rajdesii. 

Shii Siiitauu Ohosh 
S/o Lsu S.R,Ghosli 
WOrking as Divisional ACCOULitant 

NWL), Yingkiong, Upper Siang 
L\lI)i(jd Praclesli 

	

/ 	])phCantS in 0.A.115f2005 
SLid Pjadip KtunarPaul 	I 

• 	. . 
	5/C) Late 1'ai -tsh Chandra Paul 

Divisional Accountant 
• 	 O/o the Executive Engineer 

Irrigation and Flood ConUui, Resouice Division 
. 	Panchcundi, P.0: Agar 	- -. 

West Tripura - 799 003. 
Apçantmn 0.A. No.238/2005 

S/ S1h h. Cllauda, SNatli & G.N.Chalcrabortv. 

I '- LI 	- 

4- 	Union of india 
- ) ThUg rTh h , d -  

Tt ± -alratHn 
N 

2. 	The Accountant General (A&E) 
Aranaehal Pradesh, Meghalava, Mizoram etc 

- 	Shifioug - 793 003. 

The Starr of'Ajunachal Piadesh 
Prpitseiited 

 
by the Secretary to the 

Uoveunueiit orArunaclial Pradesil 	 at too 
Lhparimeni of Power, hanagar. 

I  nv ccOw 
-1. 	The Coinmissioiiei, Finance Deparbneut 	e øf 

(0\'eiiunelli of Arunachal Pradesh 
Iivagcr - 791 11]. 

S 	'Ila Chief Eugiueei (T&D) 

iD airiiJ ul : ulnicir-il Pmdes] 
ot, 

E ilgiIUeI. Iubll.. \i-L- De:t.nci: 
c.u\CfJILLIOiIL o Arunachal 1-'i.adesh 



' 	I :i1 Ut 11uleering Departu.ieu 

021  
ulA iitclnd Pitc1sh 

Ii'' Eui?i.n'1', Rural Works Deparuneld 
UuvcrnuiciiL of A uiiachal Pradesh 
ii an ag i'. •  

Tl: CL I 	1PCD 
-n 	LI .- 	uLichad Pj'ais1 

\O7 
\O 

I U I , I u\¼LI I i: 	)LUCIJ 1 I)iwLuJI1i 

I: Iii 

I j 	'I'Iic Directoi' of I :counts & Treasuries 
Govcrnmcnt of A -unachal Praclesh 
NLdinrlagun - 79 L 110. 

Respondents in O.A. Nos.114/2005 & 115/2005 
Union of India 
Through the Cot ptroller & Auditor General of India 
JO Bathidur Sha Zafar Marg 
Ni\v Dv!Iii. 

1 	1.ic AaJw1a.L1l I;caeraJ (A&,E) 
Ai'un-iHial PiaIeh, Meghalava, Mizoratu etc 
1131iillon - 793 003. 

	

'i'IIL' SLLUe ofAri 	hal Pradesh 

	

Ipi.scnud by 	Secreiarv to the 

	

:verniuent of 	iachal Prad esh 

	

Dt1jatiinent of 
	ver, Itanagar. 

TI ('.uuuuission 'r, Finance Department 
1¼ )VI'1 iwii of A unaclial Pradesh 

- 70] 111. 

'i'Jje C'I k:I L.n,J.1Ler, I&J-'CD 
IJuvLiJIwcllI ol A unicha1 Pradesh -- 

'.: tfl: 1 g, il. 

Th(- Chief Engine r, 1&FCD 
Gverument of T ipura 
Agartala. 

'I'lit- Cl'iief Engineer 
PV'Jl) (1&l3), Aga t.ala 

IJ.1i:1. 

\  Go 

Ceuii&  

U '  

I al ounft"t GenCr 
pepUtY O1stnz Ge"''1 ('4' 

ffici f: . 	 ' i .. 	q11(r 

'I'la L)ivctor of Acounts & 'l'reasunes 
Goveriunent of A unachal Pradesh 
Naliarlagtm - 79 1 110. 

Resoiideuts in O.A. No. 238/2005 

Ly . 	 SX.C.G..S.C. & I'lr.A.2u roCxudh. Govt. AOCt- 
L. 

 
01 	 pra1on. 
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0 R D E R (ORAL) 
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D, KV.(V.C.) 

Ther€ are 8 Apphcants in OA. 11412005, 3 in 

C,  A./200E? andl one in 0.A.238/2006. AH th cases 'are taken up 

5111CC rehets sought for are common. 	1.11 the Applicants are 

npicye o the PWD of Arunachal Pradsh and are presently 

worVng as Divisional Accountant under the diFfrent units of PWD on 

deputation basis under the administrative contrcl of Respondent No.2. 

it was f:urther  contended that as it was under active consideration of 

the Government of Arunachal Pradesh to ta e over the cadre of 

Diviona} Accountants/Divisional Accounts OffiCE rs totaling 91 (Ninety 

One) posts from the existing combined cadre bing controlled by the 

kesponcent No.2 and now the Respondent No.3 had decided to take 

oven the said cadre and place thus under thi direct control of the 

Respondent No.11 with immediate effect, However, orders of 

irinatino their 
[I 

reg1flar absorption in the higher pay scale, 'cadr, rank and status even 

though the resultant vacancies were going to e filled up by bringing 

other persons on deputation. Hence these Originai Applications 

(O.A.114 & 11 5 oF 2005) seeking the following. s imilar main reliefs:- 

/tl'e  The applicants are enti led to consideration of 

their 	cases 	for 	pe manent 	absorptions/ 

continuation 	as 	Divisio af Accountant 	in 	the 
L; 	 \ 

light 	of 	the 	decision 	contained in 	the 	letter 

-i 	i - 	d 26,03.2005.  

Tk• 	-r,rnr3nbc 	ar liable 	to 	consider 	the 
0. .' 	 'v''' •"'•-' 	. - 

-._--" 	
cases of the appli ants ron permanent 
absorptionS/COntiniati0 	us 	uivisonul 

Accountant in the 	ight of the decision 

tat (' 	contained in the letter dated 28,03.2005 and 
ACCIDIO 

of 	AMA Ce 



20 
any action to repatriate the applicants prior to 
such consideration is arbitrary, unfair and bad 
in law. 

In O.k No.238/2005 e sole Applicant has sought the following main 

tr,, 

- 

"8. 1 

8.2 

The applicant is entitled to consideration of his 
case for permanent ahsorpcionsJcontinuation 
bs Divisional Account in th h!it ol th 
decision contained in the letter dated 
26.03.2005, dated 15.07,2005 as well as letter 
dated nil July' 2005. 

The respondents are liable to consider the case 
of the applicant for permanent absorptions/ 
continuation as Division& Accountant in the 
light of the decision' contained in the letter 
dated 28.03.2005,. dated 15.07.2005 as well as 
letter dated July' 2005 and any action to 
repatriate the apphc8nt prior to such 
consideration is arbitrary, unfair and bad in 
law." 

/ 

2 • 	 Responderts have filed their written statements. 

Appiicints also submitted additional affidavits in the cases, We have 

u.n_fo__th.e_.-Ap.pkan±SJL__. 

B u za rba ru a h learn 
	counsel for the Government of Arunachal 

Pradesh. Paragraph 5 
	the written statement filed by the Respondent 

t for this cases, is reproduced herein below: - 

the State of Arunachal 
Pradesh through its Principal Secretary 
(Finance) Government of Arunachal Pradesh 
has formulated a scheme for taking over the 
Administrative control of the cadres of Senior 
DAO/DAO Grade -IJDAO Grade-Il and DA of 
working divisions alleging to 
PH E/RWDJIFCD/PWD'Power Department of 
Arunachal Pradeh from the control of 
Accountant General (A&E) Meghalaya, 
Arunachal Prodesh, etc. Shillon. The said 
scheme has been sent to the Accountant 
Genera) (A&E) Meghalaya, Arunachal Pradesh 
etc Shillong fc.r taking over of the 

is re}ev 
MRf" 

Celual Acmlbilit; a live Tc1u1A1t  

Tj 
16 

' 5 

(,('Wt(.t bench 

4 . 	 (0-gonv., 00 (poe? fV 
epø1 the ;cCO tU'1 

ice 
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administrative control of the cadre of Divisional 
Accountant from the later vide office letter 
dated 30.7.2005. This has been done in 
consonance to cabinet d cision taken or 
28.ii.2001.' 

'''hen the matter came up for hear;ng, earned counsel for 

the Pppli i nts Mr. M. Chanda submits that there a 
	

developments in 

these cases and the Government of Arunachal Pra 
	

have proposed 

a scheme for taking entire Accounts set up f 
	

the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh, et . ShiUong and the 

proposal is under active consideration, but final a )proval is awaited. 

He further submitted that considering the develop nent took place in 

all these matters Applicants will be - satisfied if the / are permitted to 

s:ubrnit comprehensive representation with a directi n 1:0 the concerned 

Respondents to consider and dispose of the same nd take a decision 

v!ithin a hnie frarne Counsel for the Respondents ias no oo3ectionin 

4. 	 Accordingly, we direct the Applicants to make individual 

comprehensive representations before the Loncrned Respondents 

forthwith and on receipt of such representations, e said Respondents 

shall consider and dispose of the same and take a decision thereon 

within a tin i franie of three months thereafter. 

jly. No order as to All the O,A,s are disposed of,  accordin 

IFU - OPY 
costs. 

ri 
S&ei i in 01 	C 	.1 udi) 

Ccni 	.',iiii t1 	 'ihunal 

fl TçTi 

v 	

;d)7.5 
'L 

E/V1CL 0çliiiN 

/iCcBE 	() 

PN 
" 	 Ger2. 1  (1 r 

ç..jIiOt 
,fice 

Ofthe 
1,n'a Ot

' 



DO. No.5 N.G.(App)!0-2Q05.  

10 	 7 -  
Marnsh Kurnai 

rci - 110002 
OFFIEOFTHE 

A 
 

tsS 1. 	.O-- COMPTROLLER&AUD[TOR GENERAL 
OF INDIA 

i 	iLLJ J + 	/ 	L( 	, 	 ' ' 	 ( 10 BAHADUR SHAH ZAFAR MARC 
NewDehi-110002 

I/DATE 	7.2-01D ~ 

Dear 	v 	 / 

Kindly -refer -to your DO. letterNo. -flA. Cell / 1-8lCourt 
Case! 2000- 2001 / 415 dated 13.06.2005 regarding absorption of 31 
employees of the state Govt. of Arunachal Pradesh, working as Divisional 
Accountants on deputation, in the Divisional Accountant Cadre. I would 
like to mention here that the above issue has been examined in this office. 
As the Recruitment Rules for the post of Divisional Accountant do not 
provide for -such absorption, it has not been found possible to accede to 
the request of the State Government of Arunachal Pradesh to absorb these 
personnel in the Divisional Accountant cadre. 

	

jV'. 	Q/JJ 

Yours sincerely. 

' 
¶- 	V\ 

(MANISH KUMAR) 

Ccnt 	Am1LjtJatjv 

 

1I1b7niI I 
• 	AG:(A&E) .. 	 . .

Jim 
Meghalaya, 
Shillong. 	 q7TICTZI ;p3. 

G Ovva h 6 ti Bench 

1" 

.4ntct t 	:er 
cc° 

y 
/ 

	

o 1To iPhone : 23231440, 2323 176 1 	 9T /Telegram :ARGEL NEW DELH 

	

!Telex 031-65981, 031-65847 	/Fax:91-11-23235446.91-11-23234014 



rCe~tjal AdMillis 
_8JAN?C'' 

Guwahati  semh 

SmLL,ONG:: 793001. 

Dated:- .25.11.200' 
No.DA Cell' 11/2000-20O1/ 

 

To 

Direetol ofAccountsafl(l Ireasufies 	- 

Govetnmeflt of Arunachal Pradesh 
14aharlagun .- :791 nO. 

inachai pradesh. 

Sub:- Srheme for transfer of cadre of DAs/DAO fom the Admjnistrati'e' COfltrOi 

of A. G.(A&E) Meghaiaya etc. Shillong to the Govt. of Arunachal Pradesh 

In invitinaa reference to this 

dated 23:8.2005 on he -subject cited above, I .am..to state that the draft scheme framed b'v 

the C&AGs office regarding proposed iransfrr of DAs cadre has been recbived by 

tins office A Copy of the draft scbemeis forwarded herewith foi acceptance of the terms 

and conditions embodied in the scheme 1 AsunachaIPrad' Governlfleilt. 

-- 

- if uy -of -the govemmeflt may,  bc .communicated to This 

office for onward transmisSiOfl to the Oiótht&A3 of India for -consideration/approval.  

so the action taken by the State Govemmeflt on office leer No. DA Cell/i-

_i/200O20O1/1390 dated 31.10.2005 (Copy enclosed) itiay also please be communicated 

atan-ear1y date. 

Enolo:- As stated above. 	
Yours faithfullY, 

(A.K.Das) 

:: 

	 Dv.AccoUfltaflt General (Adnin) 
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64  
j 	GOVERNMENT OF 'A1UACll'/L PRADESL 

T)i':ocl O 	A counls & TVC\SII11CS 
Thiharlagun-791 110 

2-9  
No.j71i 	

Dited 

b , 

The Accountant General (A&E), 
• 	 Arunachal Pradcsh,MeghalaYa, etc., 

Shillong - 793 001. 

Sub : Transfer of the Cadre of Dvliona1 Aecount 
• 	 Ofilcer I Dv1sona1 Accountants to the Staic of 

I 	 Arunachal Pradesh - regarding. 

Si', 

-------------.-- --------•------•--•- _..._.___ 	_jtwa.s underactive consideration oftheGoVerfl1Tlert 
of Arunachal Pradesh for sometime to take over the Cadre of the 

- 	 Divisional Accounts Officers / Divisional Accountants of the Works 
• 	 Department totaling 91 ( Ninety one ) posts from the existing 

combined cadre being cono1led - by you. 1bow, the Government of 
Arunachal Pradesh has decided to take over the above said Cadre under 
the direct control of the Director Of Accounts -& Treasujies, Govt. of 
Arunachal Pradesh, with immediate effect. 

Persons those who are borne on regular basis in the 
cadre and opt to come over 10 Arunacha] Pradesh state C;drc, will be 
taken over on status quo subject to acceptance of the state Government. 
Iiislso decided thatThencefoh noesh-DivsiOflalcCoufltant)--........- ------•-
deputafion will be entertpined. Cases of those who are presenUy on 

TT 	 on and serving in this state shall be examined at this end for 
• 	- 	.-i:Eii'.'-. 	itcF..(TJI 	 . 	 . 	. their utlire continuaton even after completion of the existing term of 

CeiLdl 
• 	

Lu- a&iv rri 	 'ilion 	- 

, 	 . 	It is, therefore, iequested to take necessary action at 
youl level so that the pr.ocess.ofthe transfer of the Cadre along with the 

TI"T-TFI 	
willi igpersonnel can be completed immediately. 

'ii Bench . Formal notification is under issue and shall be 
communicated in due course. 

Yours faithfully, 

- 	 j.•- 	•• 	. 	- 	• 
. 	•'— . . .; 

	•• 	' 	• 	(Y.lc4cgi.c) 

..- 1 	Director of Accounts &Treasuxies 
• 	•___—':\ 	\ 	 .- 	 & Ex-Offlcio Dy. Secy. ( Finance), 

--------------------- 	 a------------_-- 

	

,.,• ..;. 	 '.. 	NAF1ARLAGL. 	
.--•---•- -- ........-------•--- 

DepUtY 1(ccoUflUuhlt Gcicra1 

'(ice of the AccOUfl-' r General (.dw 
ce 



(7 	/, 	UO'T OF ARUNACHAL PRADESH 
7 	 DIRECTORATE OF ACCOUNTS L T1ASURIES 

' 	 NAHARLAGUN 

NO. DA/TRY/15/99 

To, 
The. Accountant General (A&E) 
Meghalaya, Aruriachal Prad esh etc., 
Shillonc.. 

Sub:- Continuation of service in respect of the Divisional Accountint on:.:.cIputation. 

Sir, 
.1 would like to inform you that the state cabinet of Arunachal Pradesh has already 

taken a decision for taking over of the administrative control of the cadres of 
Sr.DAO/DAO/D-A-of-works-divisions belonging-to -7 1AD/PHED/1FCD/RY and P.ower 
department Of Arunachal Pradesh. In order to ensure smooth transitiOn of the controlling 
authority of the said cadres a scheme has :already been formulated which, is being 
submitted to you shortly for obtaining approval of the appropriate authority for issuance 
of a formal 'Notification'.  

Meanwhile you are requested for not to make any fresh recruitment to the post of 
the Divisional Accountants agtunsl the Works divisions ol' the State of Arunachal Pradcsh 
which is in continuation to our letter No. DA/TRY/i 5/99 dated 1 5/1 1/99. Fresh 
recruitment of the Divisional Accountants will be made by the state government through 
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants 
those who are appointed by you on deputation from the state service of Arunachal 
Pradesh may be allowed to continue as Emergency Divisional Accountants for the time 
being as a working arrangement. But for their absorption ori regular basis they will be 
given chance to qualify themselves in the Divisional Test examination which will be 
conducted by the state government through the authorized officer of the state 
government after taking over the administrative control of the cadres. 

Dated Naharlagun the 1 'Itli March '02 

N \~ 
~ 

\~ 
/INX I 

T•T2tt 	Tq 
Gt,wet-,ti Bench 

Memo No 'DA/TRY/l 5/99/ 
Copy to :- 

Yoithfully, 

• 	•(A.K..Quha) 
Commissioner (Financc) 

Govt. .of,Arunachal Pradesh 

	

4tnagan 	 - ---------- 

Dated Naharlagun the I Ith March'02. 

t4 
Central AumLi.t,!ye Tribunal 

p 

The Chief Engineer, PWD (E/Z, W/Z)/PEffiD/CD/RWD and 
Powei Denaitmeni of Arunachal Piadcsh for information 

4ec6ilfant GeTrdwi  
ietof-the Accouiitant Generf (4& 

&Skll1ep, 



I  &N 

All Executive En gin eers, P WD/Pt -IED/I FCD/R WD & Powe 
department of Arunnchaj Pradesli for infonnatft)I They ar 
requested fbi not to release the Divisional Accountants, who arc 
on deputation Ioin the state service of ArLWMChaJ Piadesh 

, 011 CXpUy oil hen deputation [cnn, until fUrther oidcr fln1 this end. 

(A.K. Guha) 
Commissioner, (Finance) 

Govt. of Arunachal Pradesh 
Itanagar. 

Cr ro 
pepUtl 

(;1ee 0J 	. 



Central Admj1jL,atjve Tribunal 

2 4MRooa 	' 

iUNFTit iTq't3 
Gwrhati bench 

IN THE CENTRAL ADMINISTRATIVE TI 

GUWAHATI BENCH: GUWAHA 

O.A. No. 112 /2007 

Sri Pradip Paul 

-Versus - 
Union of India & Others. 

INDEX 

SL. No. Anneu•e 11 Particulars Page No. 

1-2 

13H A (Series!Copiesofpresoda30007j 11  

05. C Copy 	of 	the 	impugned 	letter 	dated -13- 26.06.2007. 

Filed by 

Date: 
	 ILL 

Advocate 

I 
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IT;U~TZ-1 

Guwahati Bench 

IN THE CENTRAL ADMINISTRATIVE 
GUWAHATI BENCH: GUWAHA 

In the matter of- 

O.A. No. 117,/2007 
Shri Pradip Paul 

Versus- 

Union of India and others. 

And- 
In the matter of:- 

Rejoinder submitted by the applicant 

against the written statements 

submitted by the respondent. 

The applicant above named most respectfully begs to state as follows;- 

That the applicant denies the statements made in paragraph 2,3,5, 6 and 7 

and further beg to say that the applicant has submitted his representation 

on 03.05.2007 addressed to the respondent no. 2 and 10 by registered post 

through G.P.O, Cuwahati. As such the contention of the respondents 

made in para 5 is not factually correct, it is true that the applicant 

approached the Hon'ble Cauhati High Court for his absorption in the 

cadre of Divisional Accountant through WP (C) No. 172 (AP)/2002. 

Moreover pursuant to the direction passed by the Hon'ble High Court on 
21.03.2007, the applicant submitted his representation on 03.05.2007 but to 

no result, other contention raised in the aforesaid paragraphs is 

categorically denied which are borne on record. 

(Copy of the representation dated 03.05.2007 is endosed as 
Annexun-A series). 

2. 	That with regard to the statement made in paragraph 7, 8 9, 10, 12 and 14 
the applicant begs to say that the contention of the respondent no. 1 and 2 
is also factually not correct as because although there was no move from 
the respondent no. 1 and 2 to repatriate back the applicant to his parent 
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department but the Engineering officer/Deputy 
Tripura issued a impugned letter bearing no. F. CE-19/PEO (S) dated 
02.05.2007 directing the respondent no. 9 to release the applicant to his 
parent department with immediate effect. Similar impugned 

memorandum also issucd by the Deputy Sccretary.vide impugned letter 

no. F. 6 E-19/PEO/S dated 26.06.2007, whereby Executive Engineer was 
directed to release the applicant on or before the 281h June, 2007. Therefore 
the contention of the respondent no. 1 and 2 that the applicant has 
approached the learned Tribunal on apprehenion is not correct. It is 
humbly submitted that it is true that there was no direction from the office 

of the respondent no. 2 for repatrIation of the applicant but the office of 
the Chief Engineer has issued the impugned order directing the 
respondent no. 9 for release of the applicant without having any authority 
and on that score alone the impugned letter dated 05.06.2007 and 

26.06.2007 are liable to be set aside and quashed. 

(Copy of the impugned letter dated 05.06.2007 and 
26.06.2007 are enclosed and marked as Annexun- B and C 

respectively). 

3. 	That in the facts and d±cumstanccs stated above, the original application 

is deserves to be allowed with costs. 
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VERIFICATION 

L Shri Pradip Kumar PauL S,/o Late Paresh Chndra PauL aged about 50 
years, presently working as Divisional Accountant, 0/0 The Executive 
Engineer, Irrigation and Flood ControL Resource Division, Panchamukh, 
P.0- Agartala, West Tripura- 799003, applicant in the instant Original 

Application, do hereby verify that the statements made in Paragraph 1 to 
3 of the rejoinder are true to my knowlcdgc.and ihavc not suppressed any 
material fact. 

And I sign this verification on this the 21 day of Mardi 2008. 
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Arunachal Pradcsh, Mcghalava. Mizoram etc.. 
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('Jhrough proper channel) 

Sub:. - Submission of rcprcscntation in terms of the Judgmcnt and 
order dated 21 .03..2007 passed in OA No. 238/2005 by the 
Hon'blc Central Administrative TribunaL Guwahatj Bench, 
Guwaha(:j. 

Sir, 

With due respect and humble submission I beg to state that I have 

approached the Hon' blc Central Administrative Tribunal, Gu wahati Bench, 

Guwhiati by filing O.A. No. 238/2005 praying for pcnnancnt absorption! 
continuation : 0 Divisional Accountant in The light of the decision in the 
letter dated 28.03.2005, dated 15.07.2005 nd also in terms of letter bearing 
No.NBffRy27/2000 dated Nil Ju lv 2005. However, the aforementioned 

Original applict ion has bccii disposcd of with a direction to the undersigned 

to submit a comprehensive representation. Hence thc undcrsigi.icd submitting 

this representation and begs to state as follows: 

That Sir, 1 was initially appointed to the post of U.D.0 in the year 

1984 in the office of the Chief Engineer, RWD, Itanagar under the 

Government of Arunachal Pradesh. However, aIcr bifurcation of the 

Rural Works Department by the Government of Arunachal Pradcsh I 

was placed in the Irrigation and Flood Control Department of the 

State of Arunachal Pradesh. therefore, IFCD is my parcilt dcparimcnt. 

That Sir. when I was serving in the ylficc fo the IFCD, Itanagar 1 was 
selected for the post of Divisional Accountant and appointed as 
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and presently worlarng 

Accountant in the office of the Executive Engineer, Resource 
Division, Agartala in the district of West Tripura on deputation basis. 

It is relevant to mention here that earlier also in two occasions I was 

scicctcd and appointed to the post of Divisional Accountant under the 

administrative control of Accountant General (A&E) Mcghalaya etc. 

çluring the year 199 to 1995 again in the ycar.1996 to 1999 and this 

is the third occasion when 1 am found suitable for appointment for the 

post of Divisional Accountant. As such I have served altogether about 

15 years as Divisional Accountant on deputation basis and aquired a 

valuable right to be absorbed as regular Divisional Accountant in the 

event of taking over the entire Accounts set up by the Govt. of 

Arunachai Pradesh. 

That Sir, your good office vide order bearing No. DA11RYI151199. 

dated 12.01.2000 informed the Accountant General (A&E), Arunachal 

Pradesh, Mcghalaya etc. that there are total 91 (ninety one) posts of 

Divisional Accountant/Divisional Accounts Officer and the Govt. of 

Arunachal Pradcsh has decided to take over the said cadre under the 

direct control of the Director of Accounts and Treasuries, Govt. ot' 

Arunachal Pradesh. It is rclevhnt to mention here that at present 3 

Divisional AccountantiDivisionaj Accounts Officer.. arc working 

against the total 91 posts, therefore there will be no difficulty to 

abosorb the undersigned in the event of taking over the control of 

Accounts set up by the Govt. of Arunachal Pradcsh. 

That Sir. the Govt. of Arunachal Pradesh i.e, my parent dcparimcnt 

has already submitted a sc.hcnie for handing over the entire Accounts 

set up to tile Govt. of Arunachal 1-'radcsh from the administrative 

• F 
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contiol of thc A G (A&L) Meghalaya etc.  
take over the cadrc of DAsIDAOs, thcrcforc, there is no difficulty to 

absorb the undersigned to the post of Divisional Accountant in the 

event of taking over the administrative control of Accounts set up by 

the Govt of Arunachal Pradcsh othcrisc the undersigned shall suffer 

irreparable loss and injury, in this connection I also beg to state that in 

terms of the Scheme submitted by the Govt. of Arunachal Pradcsh to 

the Accountant General a specific provision is made regarding 

absorption of the Divisional Accountants on deputation and it is also 

provided that the Divisional Accountant on deputation who have 

completed the existing tcrmd of dcputation will be continued as 

emergency Divisional Accountant for the time being as working 

arrangement but for their absorption as rcgular Divisional Accountant 

they shall have to quali themselves in the Divisional Tests 
cxnnination within 2 ycars horn the date of taking over the cadre 

from the administrative control of the AG (A&E) Mcghalaya, 

Shullong etc. Therefore in tcnns of the Scheme I am entiticd to be 

continued as Divisional.Accountant and further request you to provide 

the benefit of the aforesaid Scheme lottie undersigned and further 

request you to provide the scope to appear in the necessary Divisional 

lests cammnation to the undersigned in the event of taking over the 

entire Accounts setup. 	 / 
Under the facts and circumstances as stated above I request you for 

permanent absorptions/continuation as Divisional Accountant in the light of 
the decision taken by the Govt. of Arunachal Pradesh to take over the entire 

Accounts set up of the Divisional AccountantDivisional Accounts Officer 

and further request you not to repatriate the undersigned till the process of 

regular absorption as Divisional Accountant is completed in the State of A.P. 
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To, 	
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The Director of Accountants & Treasuries. 
Government of Arunachal Pradcsh, 
Naharlagun- 791110. . 

I 	 - 
• 	 ' 	 (Through proper chanuci) 	•' 

.• 	
S 	 . 

• 	Sub:$ubmission of rcprcscntaon in tcs, ofthe Jdgincnt and 
order dated 21.03.2007 passed in OA No. 238/2005 by t h e 

r'Hn'b!ciCcntra1 Mrninistra-tjvc Tribunal, Guwahati :Bdnch, 

Sir, 	•-' 	 • 	 S 	 S 

With due :respcct and humble submission I beg to state that :1 have5 

approached the Hon' bic Cciitra I Administrative Tribunal, Guwahati Bench, 
Guwhati 'by filing O.A: No. 238/2005 praying for pcnnancnt absorption! 
continuationlas' Divisional Accountaiit in hc light of the decision in the 
letter dated 2803.2005, dated 1.072005 and also in terms of letter bearing 
N o.NB/TRY-27/2000 dated N11 1  July 2005. However, the aforementioned 

J , 	
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Original application has been disposed of with a direction to the undersigned 

to subrita comprehensive rcprcscri7tation. Hence the undersigned submitting 
this representation and begs to state as follovs 

• 	
S 	 5 

That Sir, 1 was initially appointed to the post of U.D.0 in the year 
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1984 in the office of the Chief Engincer, RWD, Itanagar under the 

Uocnimcnt of Arunacha! Pradcsh. However, afici bifurcation f the 

Rural Works Department by the Uovenmcnt of Arunachal Pradcsh I 
was placed in the Irrigation and Flood Control Dcpartincnt of the 
State of Arunachal Pradcsh, therefore, IFCD is my parent department. 

-'5, 	
. 	 .5 	 • 	 S. 

That Sir, when I was serving in the office fo the IFCD, Itanagar Iwas 
- - I - 	-- 	 • 	 I 	 • - 'p 	 icaca 5 ior inc posi or Lflvlsionai Accountant and appoin1cdas ;-, 	- 
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Divisional Accountant and prcscntly worl 

Accountant in thc office of the Exccutivc Enginccr, Resource 

Division, Agartala in the district of West 'fripura on deputation basis. 

It is relevant to mention here that earlier also in two occasions 1 Was 

• 'selected and appointed to the post of Divisional Accountant under the 

administrative control of Accountant General (A&E) Mcghalaya etc. 

during the year 1989 to 1995 again in the year 1996 to 1999 and this 

is the third occasion when I am found suitable for appointment for the 

post of jJivisional Accountant. As such I have served altogether about 

15 years as Divisional Accountant on deputation basis and aquired a 

valuable right to be absorbed as regular Divisional Accountant in the 

'event of taking over the entire Accounts set up by the Govt. of 

Arunachal Pradcsh. 

That Sir_ your good office v1dc or4cr bearing No. DAfIRY1I 5199 

dated 12.01.2000 informed thd Accountant General (A&E), Arunachal 

Pradcsh, Mcghalaya etc. that thcre arc total 91 (ninety one) posts of 

Divisional AccountantlDivisional Accounts Officer and the Govt. of 

Arunachal.Pradcsh has dccided to take over the said cadre undcr the 

direct control of the Director of Accounts and Treasuries, Govt of 

Arunachal Pradesh. It is relevant to mention here that it present 38 

Divisional AccountantiDivisional Accounts Officer are working 

against the total 91 posts, therefore there will be no difficulty to 

abosorb the undersigned in the event of taking over the control of 

Accounts set up by the Govt. of Arunachal Pradcsh. 

That Sir, the Govt. of Arunachal Pradcsh i.c my parent dcpartmcnt 

has already submitted a scheme for handing over the entire Accounts 

set up to the Govt. of Arunachal Pradesh from the administafivc 
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control of the iii (A&E), Mcghalaya etc. shown 

take over the cadre of DAs/DADs, therefore, there is no difficulty to 
absorb the undersigned to the post of Divisional Accountant in the 

cvcnt of taking over the administrative control of Accounts set up by 

the Govt. of Arunachal Pradesh otherwise the undersigned shall suffer 

• irreparable loss and injury. In this connection I also beg to state that in 

terms of the Scheme submitted by the Govt. of Arunachal Pradcsh to 

the Accountant General a spcciiic provision is made regarding 

'absorption' of the Divisional Accountants on deputation and it is also 

provided that. the Divisional Accountant on deputation who have 

completed the existing Icrind of deputation will be continued as 

emergency l)ivisional Accountant for the time being as working 

arrangement but for their absorption as regular Divisional Accountant 

they shall have to qualify thcnisclt'cs in the Divisional Tests 

examination within 2 years frorn the date of taking over the cadre 

from the administrative c trol of the AG (A&E) Mcghalaya, 

Shillong etc. Therefore in tcrnis of the Schenic I am entitled to be 

continued as Divisional Accountant and Turthcr request you to provide 

the benefit of the aforesaid Scheme to the undersigned and further 

rcqucst you to provide the scope to appear in the necessary Divisional 

Tests examinatidn to the undersigned in the event of taking over the 

entire Accounts set up. 1 

Undcr the. thcts and circumstances as stated above I rcquóst you for 

permanent absorptions/continua lion as Divisional Accountant in the light of 

• the decision taken by the Govt. of Arunachal Pradcsh to take over the cntirc 

Accounts set up of the Divisional Acc.ountant'Divisional Accounts Officer 

and further request you not to rcpatriatc the undersigned till the process of 

regular absorption as Divisional Accountant is complctcd in the Statc of A.P. 

if 
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I am e:ic1oj11 	ew herith' a copy of' the jud neni and order dared 
21 03 07 psed in OA No 238 2uu5 Prddlp KwfldI Paul \'- U U I . O k, 	
for your perusal and necea' actin tbr camp1ian 	therecil 

- Copy of the jud 	acd oi'dei' daled 21 .03.07 

(Ur iwilifuflv 

Date O 	(Th 	 (PR DiP 	PuL 
iion 	''ntait. 

O'o The Executive Engineer. 
Resource D1vij011 
fl 	A 

E- ,tl Lih*. 

Wesi Tripurn- 799003 

Cop' to - ' the Acc 	Ueuerul (A& E). Aruitc!a! !rde!r 
Lc.. Sliilhiu. 	 / 
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/\gal (ala , the 	' th Mdvl 2007 

~IieE 	Engineer, 
Resoui cc Di'ision 	 Gtw,htI tnch 
.lanciainukh, Agartala. 

i 	I 

Sub - Release of Sn Piadip K: Paul I) A 
( on &putalioii) 

Sir 

I am directed to rc1r to this office ,e11cr No. F.E-19/PEp(S) dated 
22/1.1/2004 on the subject mentionc(l ibove and to request to you release of Sri 
PradipKr.. Paul 

, Divisional Accyntaiit ( on deputation ) i'nmediatel,vjtlr the 
direct ion to report to his parent department. 

• 	 (Yours fuithhil1v) 

(B.as) 
1 	

Engineng Officer 
To Chief Engineer, PWD(R&B) 
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No.F.6E-19/PEO/S 
GOVERNiENT OF T.RIPURA 

P tJBLIC WORKS DEPART\ LENT 

" 
Dated,A  

MEMORANDUM  

It is very much painful to remind the concerned head of Office 
requesting fr implementation of the order of transfer specifically in respect of Sri 

Pradip Kr, Paul, D.A, (on deputation). The response of the respecflve head of Office 	 '1 
is not UI)  to the mark and even his trend of un-willingness in carrying Out the 

instruction of the higher authority made him liable for dis-satisfaction of the authority. 

In vie'f the above, it is presumej that the concerned head of Office 
will realize the gravity of the situation and extend his Co-operation without any 

further delay to release the transferee on or before 28th  iune.2007 and intimate the 
same to this Oft ice. 

(B.Pj
Ia

as) 
Deputy Sccr rv,PWD(R&B) 

Aga rtala ;rii u ra. 

To 

I). 	The Chief Engineer, W.R. Kunjaban, Agatiala. 

2). 	The Superintending Engineer, W.R. Circle No.1, Kunjahan, Agartala. 
/ 

The Executive Engineer, Resource l)i vision, Panchamukh. 


